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. LOK SABHA

Tuesday, December 4, 1962/Agra-
hayana 13, 1884 (Saka).

The Lok Sabha met at Twelve of the
- Clock.

Mg, SPEAKER in the Chair]

QGRAL ANSWERS TO QUESTIONS

SHORT NOTICE QUESTIONS

Ilaland Water Transport Services to
Assam

+
. Shri Indrajit Gupta:
8. N.Q 43 “ghri Dajic

Will the Minister of Transport and
Communications be pleased to state:

(a) whether any moves have been
made for early settlement of the
strike by the Pakistani section of
crews of the Joint Steamer Compa-
nies operating in Assam and West
Bengal;

(b) whether alternative means of
transporting essential goods to Assam
by road has finally, been decided
upon; and

(¢) if so, details of the scheme?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(¢). A statement giving the informa-
tion required is placed on the Table
of the Sabha. [See Appendix I, an-
nexure No, 91].

2340 (A LS—1.
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Shri Indrajit Gupta: May I know
whether it is a fact that during the
two months' duration of this strike,
the accumulation of essential goods,
particularly of tea and jute in Assam,
has mounted up to the value of over
Rs, 5 crores or so, and if so, whether
this is not having a serious effect on
our foreign exchange position?

Shri Raj Bahadur: There is no doubt
that there has been a certain accumu-
lation of goods, of tea particularly in
Assam. But, recently, we have taken
steps to move the accumulated stocks
of tea and other goods by train and
by road.

Shri Indiuajit Gupta: Has the Gov-
ernment's attention been drawn to
the statement made by a Minister of
the Assam Government to the effect
that the strike has been engineered
by the Pakistan Government itself in
order to blackmail us and to disrupt
our economy?

8hri Raj Bahadur: That might be
an inference drawn by the Minister
of the Assam Government. [ have
not seen that statement. But, so far
as the strikers are concerned, the
demands that they have put forth are
not entirely of the nature of an in-
dustrial dispute. Some of those de-
mands smack of politics behind the
people who are supporting the strike.

Shri Daji: The statement says that
the scheme to move the goods by
road transport requires about 250
trucks. May I know how many
trucks have up till now been made
available by Government for the
transport of goods to Bengal and
vice versa?
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Shri Raj Bahadur: At the moment,
we have already acquired about eight
or ten trucks, to begin with. But we
are not getting sufficient quuantitios of
gonds to move, becausc the private
trade is not yet sending goods in
the reguired quantitics. We have
placed orders for 50 trucks, out of
which 8 have been received, and 42
are in transit from Madras to Cal-
cutta. We propose to place orders
for 50 more,

Shri S M. Banerjee: From the
statement it appears that the Labour
Commissioner had discussions with
the Pakistan Deputy High Commis-
sioner at Calcutta, and the negotia-
tions have practically failed. In view
of the serious situation prevailing
there, will Government take this
matter up at the Ministerial Tevel,
with Pakistan?

Shri Raj Bahadur: Our Deputy High
Commissioner in Dacca has been con-
tacting the Chief Secretary of the
East Bengal Government in this mat-
ter, and the representatives of the
company have also been meeting the
authorities both in Rawalpindi and in
Dacca. 1 think that whatever con-
tacts can be established and should
be established are being established.

Shri Hem Barua: In view of the
fact that this strike by the Pakistani
crew is a political move on their part,
may | know whether Government
have tried a political solution to this
problem, pending which, may I know
whether in order to avoid such situa-
tions in the future because of the
emergency, Government propose to
Indianise the services, the ratings
ete.?

Shri Raj Bahadur: So far as a move
on one part is concerned, the repre-
seniatives of the Joint Steamer Com-
panies sent us a memorandum in
which they asked whether the Gov-
ernment of India would be prepared
to send a representative to join in the
discussions for the solution of this
problem, and we have signified our
assent to that. A similar memoran-
dum has been sent to the Pakistan
Government.

DECEMBER 4, 1962
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So far as the question of Indianisa-
tion is concerned, our desire is that
we should have more and more
Indians on this service. We ghall do
that, taking into account the wvarious
circumstances that are prevailing now
or that may be created becanse of this
strike,

Shri Ranga: It is more than fifteen
days since the hon. Minister announ-
ced in a very courageous Imanner
that he was going to provide for alter-
native transport by road. How is it
that Government have made arrange-
ments now only for 8 trucks, ind how
is it that the private trade is not res-
ponding, and Government do  not.
know how they can help in the trans-
port of the accumulated stocks ° of
tea and other things?

Shri Raj Bahadur: [ can assure the
hon. Member that courage is not lack-
ing at all. If there is railway capa-
city sufficient for the purpose of
movement of goods we make uase of
the rail capacity in the first instance
because it is much cheaper compared
to the road transport. We would like
to place that number of trucks only
that might be necessary on the road
under the Government organisation.
We are trying to see that the required
number of trucks needed by the
Assam Government for their civilian
and other needs are acquired. That
is why we are trying to acquiic as
many as 100 new trucks. Apart from
that, 200 new trucks have been allot-
ted to Assam Government and all
these trucks will be pushed into ser-
vice as and when required hy the
exigencies of traffic.

Shri C. K. Bhattacharya: Has the
Minister's attention been drawn to
reports in the Calcutta Press about
the false tales circulated in Pakistan
by the employees of the fifty held-up
steamers that in Calcutta and in
India they are being forced to donate
blood for our soldiers and whether
any attempt has been made to contra-
dict these things?
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Shri Raj Bahadur: I am not aware
of the tales that the people who are
behind the strike are spreading in
Pakistan because we do not get the
information from Pakistan.

Shri C. K. Bhattacharya: These are
reported in the Calcutta Press.

Recrultment to the Army

5. N Q. 5, Dr. L. M. Singhvi: Will
the Minister of Defence be pleased to
state:

(a) whether any recruitment tar-
gets have been fixed or finalised re-
cently;

(b) if so. the details thereof;

L ]

(c) whether Government have re-
ceived any complaints of favouritism
in recruitment; and

(d) whether it is proposed to relax
the prescribed requirements for re-
cruitment in the present situation of
emergency?

The Minister of Defence (Shri
Y. B. Chavan): (a) Yes, Sir.

(b) It is regretted that it will not
be in the public interest to give the
details.

(c) No, Sir.

.

(d) SBome relaxations have been
made in the physical standards and
upper age-limits for recruitment. No
other relaxation is under considera-
tion.

Dr. L, M. Singhvi: What concessions
and facilities are to be provided by
the Universities and other such insti-
tutions to those who may be wishing
to join the Defence Forces and whe-
ther anyv attempts have been made
to frame these proposals for Conces-
sions and facilities on a uniform basis
so that they may be available to all
students of all universities equally?

Shri Y, B. Chavan: There are no
such concessions. The question is not
for giving students concessions as

such. The question wasg about the
recruitment to the army in general

Dr. L. M. Singhvi: Recently, the
Vice Chancellor of the Madras Uni-
versity had announced that several
concessions and facilities would be
extended to those wishing to join the
Defence Forces. Are these conces-
sions to be implemented on a uniform
basis all over the country?

Mr. Speaker: That may be done by
the Vice Chancellors or other univer-
sity authorities.

Dr. L. M_ Siaghvi: It is not to be
done merely by individual universi-
tiecs. 1 am asking whether Govern-
ment have decided to take any steps
in the direction of making rules or
giving concessions uniformly all over
the country. It is not to be done by
a single Vice Chancellor only; it is to
be done by all the universities at the
instance of the Government of India.
Have the Government taken such a
step?

Shri Y. B. Chavan: Whatever sug-
gestions may be made by the different
Vice Chancellors can certainly be
considered.

Mr. Speaker: The hon. Member says
that one Vice Chancellor makes some
announcement or obscrvation giving
certain concessions. Can Government
extend them to the others?

Shri ¥, B, Chavan: I am not aware
of any such statement and even if
somebody makes a statement like
that I do not know how it can be
binding on the Government,

oft wem T3 . 2TE, 94T e 6
oA # 3z 7 At v ral fofer
aifee &1 7 maa fon oam 2w
ufus 7 wfm® a=ar § qvdr w1 am,
fo 1 @z # SrrEEt & fae e
Az qz v 2 7 Az g, A T R
Fqraey § §7 T A1 AT
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it amA= T T : T, a2 EF
ara 2 1 #few A ardfew Aerar &
St fAder 2, T 1 arA HIAT A0 |

Shri Hari Vishnu Kamath: Have
any representations been received
from either individuals or organisa-
tions requesting Government to raise
the upper apge-limit for emergency
commissions from 35 to 40 and, if so,
has Government considered the mat-
ter favourably or is considering it?

Shri Y. B. Chavan: Even at the
present moment, really speaking, the
age-limit for emergency commissions
has been raised; it is 35 now.

Shri Frank Anthony: Is it a fact
that although many universities do
not have the Intermediate as a quali-
fication, the Defence Ministry has
fixed the Intermediate qualification
as the minimum for an emergency
commission, and thereby shutting out
all the people who have done the
PUC, Senior Cambridge and first-class
material from the public schools?

Shri ¥. B. Chavan: Intermediate or
its equivalent is the minimum qualifi-
cation.

Shri Frank Anthony: What I am as-
king is this; is it a fact that you have
prescribed the Intermediate as the
minimum qualification, although the
Intermediate is not now subscribed
to by many universities, and therefore
vou are now shutting out all the PUC
people, the Senior Cambridge boys
and all the first-class material from
the public schools for emergency
commissions?

Shri Y. B. Chavan: I will have to
look into it

Shri Ranga: What steps are being
taken by Government in view of this
emergency to get into touch with the
universities and suggest to them the
viarious concessions that are  being
made and ask for their co-operation
in providing as many recruits as pos-
sible for the wvarious ranks in the
u'my?

DECEMBER 4, 1962 Calling Attention to 4220

Matters of Urgent
Public Importance

Shri ¥, B, Chavan: It is a sugges-
tion for action and I would certainly
look into it

Shri Ranga: What is the answer?
We would like the hon. Minister to
be a little louder.

Mr. Speaker: 1 will ask him.

Dr. L. M. Singhvi: Sir, on a point
of order. He must say whether any
steps have been taken so far: not
that he will look into it. If it is only
a suggestion for action, then he can
look into it. But thg hon. Member is
asking whether the Government have
done anything in the matter. We want
to know what the Government have
done,

Mr. Speaker: If it is only a sugges-
tion for action, certainly he will con-
sider it. What clse can he say at
this moment?

Shri Igbal Singh: May I know whe-
ther some examinations for the per-
manent commission were taken and
the results have not yet been out and
some examination is being cancelled,
and whether some consideration will
be given to those persons who have
appeared in the examination and have
passed?

Shri Y. B. Chavan: It is a different
question, Sir.

12.14 hrs,

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

SuppLy oF MIGs

ot amre (fzame) - F fAgw qee
& AT TEAT T 7 e faea wfae-
=G AN WZA ¥ fAur F AR qrEer
0§ w9 g fr ag 33wy

¥ A9AT IHTH T ——
“ara &t far faam 23 0#
WA HERGAT R FQ gC wF
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FERK & gow # ae § Hfqa
T |

sfaeer st (st o T
W) : WEAE WERd, Wi §HIC
T gifaa &9 TR F 4 57 T
AN F WM X AEEE &
T W T ATEE § &
ol qaan oF FIEEET 9 FEA
1 A 4 1 gaF AfafEa g5 fao
arqEr fraeae e ¥, 3@ W
a4 #1C g9 R 96 a3 2 F1 A
qr

+ wrew! feqd gaTC T AifadE
#9 @XET & qEOE aa g7 € AR
It guer & 2 f& srrErn e
F & FHaEE faf=a g F
HAATC A FeEr @ w5 faw
argaT ot frmeaw, (e a1 9 7
arg qeATs 58 ST

Shri Ranga (Chittoor): He is not
audible.

Mr, Speaker: Hon. Members say he
is not audible.

Shri Rana: The loudspeaker seems
to be defectivee Even when the
Prime Minister speaks, we are not
able to follow,

Mr. Speaker: If there is any defect
in the acoustics, it will be
into.

Shri Y. B. Chavan: Mr. Speaker,
Sir, the agreement between the
Government of India and the Govern-
ment the U.S.S.R. was principally for
the building up under licence in India
of a plant for the manufacture of
aircraft. It was further agreed to
supply a few MIGs in December,
1962, and some next year and some
later.

2. Our Ambassador in Moscow has
been in teuch with the Government

looked -

AGRAHAYANA 13, 1884 (SAKA) Attention to Matters 4222

of Urgent Public
Importance

of the USSR. and he has reported
that the agreement for the building up
of the plant will be proczeded with
according to schedule. Also that the
MIGs will be supplied in December,
19682, or a little later.
=t amE ;g fawEl @ W &
T # ®F gL F qEHTaT fHar ar o
afe w17 < ¥ fegeam < gwer fean
NCTTFTCETFTAF. . ... .

WUTR WERAQ : AT Fford, A
3 Y FraEAT T 2

st T TEE faAT gET AR
THH ¥ AT |

quw WERY : q9 § qEre @
AT 2

=t gt : fer famrET & 3 Y
T BT B & oA & JF ofr 1 A
s =1 7 fgrgram = g R o
I A H & 6T W A I
O TqET FET ¥ WM, 4g 49 W™
fegrm A FRFE IR A e ?
TRgmaamaEfFE. ..

WU WEAW : TF q4T &Y OF a9
Hgtasar @ 1ag g mar

oY & qE AT A7 wIE
1 T8 A% 97 wafFw fegem &1 =
FAZHT 72T & W T & AT afew I
A7 ®1 AT AT FT T E, ;T oATA
qEIT 59 4/ ®1 4G A4 w A e
M for famai # AY2 #1 ag 99 F7
g7

Wy WEEY ;72 F1¢ 74T A7
g 1 T oA 2 frmomn 23 fon
o 2 fF 97 ew T AT AE T TR
21 S RFITT 4T THE wAAT 3 fam
e foas 6 o g g AR |
fe@r ST | THH ACHTT FT 99 T@
oy T |



4223 Calling

O 917 F1% 7A™ &7 21 Al
w7 #@fag

st aryt : feaa far fasman &
sgwar g 3 o few ardm 1 &
fadi ? ar &1 fAfeer arfrm @ m
agre’?

v wpRw At T4 A @
el

ot armY: freT #ATT 2 g
AT g aqTE 2 |

WSO WEIAT : TEE T AT 2 7 Aal
A1 a7 31 7 ) ug famr gav @ fE
foma & &7 fy=d | 917 AT sar
/AT 5

7 ®TE FaTT FIAT §, ATIHT
st @t c S A

sit gwm A mmest (frae)
w®q # =7 fawrar &1 qrea w1 f2q 904 &
1 a| w21 T 2 5 Freae o frree
% T fTTT & weaEar §, iAh
WA RO ST ATEAT § i e
fer fam 2 areer w1 T wqaT 39%
T qTEE d1 g 21 gEa a8 3960
TG T AH

ot T T owERgw o EEe-
IEE A & (74 TTTEAT a9 AT )

Shri Hari Vishnu Kamath (Hosh-
angabad): Has Government uny
evidence to show or reason to be-
lieve that China is putting pressure
or has put pressure on Russia in res-
pect of this deal between Russia and
India, and while India appreciates ., . ,

Mr, Speaker: Order, order, He is
making comments. Hon, Members
know, and more so Mr. Kamath, that
no inferenceg or arguments are to
be introduced in the question. The
question should come straight.

DECEMBER 4, 1862

Attention to Matters 4224
of Urgent Public

Importance

Shri Hari Vishnu Kamath: Hags
the Government’s attention been
drawn to the statement made by Mr.
Duncan Sandys in the House of Com-
mons yesterday, I believe, in respect
of this deal, to the effect that his in-
formation is that the Russian Go-
vernment is not prepared to lonour
its commitment to India regarding
the sale of MIG aircrft and if so,
while the Government and the coun-
try appreciate Russia's readiness to
sell this aircraft to India, is Govern-
ment contemplating an approach to
other friendly countries also for in-
creasing its air power and for the
supply of aircraft to this country?

Mr. Speaker: So far as approaching
other countries js concerned, that is
a defferent question, This question
only relates to MIGs. The hon. Mem-
ber has referred to the statement of
Mr. Duncan Sandys. Does he want the
information that is with the Govern-
ment or with Mr. Duncan Sandys?

Shri Hari Vishou Kamath: You
will pardon me, Sir: 1 crave your
indulgence , . .

Mr. Speaker: There is one thing I
would request hon. Members to ob-
serve. When Government gives a
definite and positive information, why
should they be confronted with the
question that somebedy else in some
other place said something? Now,
the information js being solicited from
the hon. Minister. He positively says
that this is the fact

Shri Surendranath Dwivedy (Ken-
drapara): He only wants to know
whether that information is not cor-
rect (Interruption).

Mr. Speaker: [ have followed the
hon, Member. It is not desirable that
when the Government gives some in-
formation here, when the hon. Minister
makes a definite statement, hon.
Members should ask whether the in-
formation given by some other politi-
cian in some other Parliament is cor-
rect or not. If it is inconsistent with



4225 Calling

the information given by the hon.
Minister here, certainly we cannot
say it is true,

Shri Hari Vishnu Kamath: May I
submit in all humility, Sir, the Defence
Minister said that the transction will
be completed either by the middle of
Decamber or a little later. It is rather
vague. He said: “a little later”. Could
he tell us how much later?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Emergy (Jawaharlal Nehru):
1 am afraid, Sir, many hon. Members
have bkeen misled by all kinds of re-
ports appearing in the Press; not only
the Presg here but, rather, elsewhere,
because many people have taken a
great deal of interest in this transac-
tion. But the fact is, there has been
no question at any time of the Soviot
Union backing out of the commitment
they have made, and they have made
it perfectly clear to us that they will
proceed with this. There was, if the
hon. Member wants to know it, some
little difficulty, so we understand,—
nothing to do with China or anything—
in view of the world situation be-
coming rather critical because of what
happened in the Caribbean. That was
partly a reason for certain uncertainty
about the time. But, apart from
that, they have always said so. Our
latest account is that they will do so.
The main thing is the building up of
the plant. The rest was really some
for training purposes and samples. A
few were to come in December, a tew
next year and a few in 1964 They
said they will abide by that. There
may be a little delay, they said is this
quite authoritative. 1 do not see how
what Mr, Duncan Sandys said or any-
body else can say can take away the
authority of the statement that we
make on the information that we
receive,

Some Hon. Members rrse—

Mr, Speaker: I do not think there
are any more supplementaries now
required.

st mmam fay (FvmT): @ oA
o &Fa7 6 7z 9 i g @
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ag faedt qifafera Goe & wraga g
o1 7 #T9E & A % TH wr g 7
TqT a7 UUTHZ grIA &7 AW 97 THAT
T w7

weqW WEYTT ¢ o FFATT |

st s (T0) 0 FAT AT
FT EA ARIET W AT TAGA AT
dfo #o AZF F q¥TS FT AIT AT R
foad 5@ w21 & & far Famm &
e aTaEraw tar famr A 2w @1
T g ?

qeuw ®EEd : FE F FAAT @,
o7 ¥ 397 gAea !

Shri -Bade (Khargone): The state-
ment of Shri B. K. Nehru appeared in
the Press this morning.

Mr. Speaker: They should believe-
more what is said here than what is
said in the Press.

Shri Bade: Why should it appear
in the papers.
=t OW A% gEa  (qTEET)
¥ 21 F9rE qIAT ATRAT |

LRt WEYET : WTT WA FviAT
sz Atfem afqa

it T J® qrEA ;- T AT g
forr A Afzm &

o "EEY ;R A Ag fE
g< uw &1 Wy faar @, o arfar
yEea At afgd |

il T fa® araw ;. ar A
fqa%T g7 @ % @T A7 AT oAEw

T H IAFT AT FET §

WA qERA ;T FATT &
oy wfr gy Aife afad
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sft, T ¥ww grRw : F I W @
g et ag aga weey e Ao e
g @ e |

wea g - wE fad gw wd
aR ®EF qET F T )

st T ¥ww g ;e AT W
&Y ar AYFT g7 T FGT ¢

W WERY : Hq IAarS ¥
& & JE A |
FiriNG oy CHINESE ON INDIAN SOLDIERS

=t TR AAw qrEE 0§ g 9T
14 gare g fagdi & faog qee
& e WA TR &7 e faeafafa
sifaereaAa @1F wgd & faug £ 9
WrFez F7A1 § A A § Ry 9w
oF TWTT ¢

‘gt @tz go AfAEt av S
Ffat g1 WTFTC T4AT FRA U
syfat #1 @e |
=t TATFTA ALE : AN "R,

AL FATE 9 A WL § | WY AR
grm f& S St # aeE 7 @ gl
Fexd AT BT FAET & A8 1L AR
3R AGHET AT A B AT 4T | @A A7
urE & fF 33 AT 1 gEe T A
@z 7§, g s @ 9, f e @
I T AT FEOE TE ) WA F I AT
STET FT AT A1 WA ATTR TG
Tz A o, #feT arsa o =TT |
ﬁ'ﬁ@ﬁﬂ'ﬁ*ﬁ'mﬁlfmioo
faard) e T 9 39 T WA g v
ferfrar sreaT F AT T A A AT e
gfaw § & AT AT F A T TG
AFT TTH A V@ A, IT I AT qATE
T | g TF 87 39 &, ¥ A TGN
TAT @ 9T A AEA BAT & | X3 AT
H1 WY I TATH F AT BT AT AT @Y
o 37 qT Mferar F@TE T | Y T
® TaT &1 g | g4 I T & WiE
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E A ST Sir F ) agt W 39
mifeai werE I e gu s
9T W T g W W@ § | afew s
#Y %1, Tl T A oA &, WE dop-
fect adi g€

st T ¥ qrEA: § ST |Tgar
g 5 98 faow & a mferwa famfeat
9 TH TG & I T AT 54T 79 919
1 5w A& ¢ 5 g o g7 faow
®T S § a8 TrE AT g, W "
I wAEE At W garh dmifa A
& & fag g 7

wON WEWw : 7E @t Tm &
TR

=Y 7w 9% qES T 9T AT
T Ay wfatrar gg 2 7

W FAGLAS AGE | ITAT FATT
T A A ¢ fF e ) g wwmer
FE S AL & | ATAY &Y TFAT E FN |
oF U A2 IS gar av | ag fad
& 23 1% 32 FIFaT F 3 7 A
o7 TR 4, BT A0 | & Fwar g oo
A FT AT T F1 A G, A Awar g fw
atar g1 amn g | FrE agd sy famr
oft 780 | e @ af e ar af
T8 1 &1 7% ¢ fR gt me et
A F T g A
FOTT AT &1 AFAT & | FTE aAHer 7w
qEr 21 a7 @¥v ff 3% 39 AT A%
FATY T ATE & |

sft FUd @ ST gATE B areA or
W 4F 39 T U welt F quw &
grfas Sifaal F gard Sl T FEer
faar & s s frowm gATd
Gt 1 gAET aF & 73 fegmaT 4t fF
His FTET G & a1g WL I T G-
fargttgsm safor Fr o A § ?
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Y WE I FETOT FT oar gmit
wefral & wrafor 78 & 7 a1 e
Srafar 1 @1 IEFT W /AT & g,
WX TET T q1 T IT g H g7 6l
F, w1 fegeam™ Y a7 a8 §W
fearar f& @9 s & a wafar a1
& oy ?

it s AgE  fggEE A
LT & 0 FT H% 99191 A1 ¢ FM(F
qg W, A9 AT T 4, A 9 | W
wgré gt o 3wa a9 F%, fae #g
AT T | IAH GAT HI§ TFe AT AT
T I AT AT AT AT | AAA S
A R ar e fE g s ar A
FU | TfET § fF W s @ S
THET FT & AT I QT AAFTT 91 AT
& g FT

st awrdy - s fifTat 7 o3 9%
gwen faar @t gwne wifwal 7 s
wrafar 1 a1 78 & 7

Mr. Speaker: Did our soldiers fire
in self-defence?

Shri Jawaharlal Nehru: No, Sir.
There were stragglers, a little troops
here and there.

st g fag o &7 fos gaem e
IR E fF AT aER A W § daw
¥ Argar # g9 foar ar A for,
T q 95T A e v} F7 f@@r
ar gw & o w2 faar av @ &7 faar 7

Svas WEgET : 3 & faEd F7 a=e

F2T F2AT 2 ¢

Shri S, M. Banerjee (Kanpur): May
1 know whether aflter 1l:» unilateral
cease-fire was announced by the
Chinese Government any incident has
taken place? Also, what is the posi-
tion of their withdrawal?
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Mr. Speaker: That is a different
thing altogether. Withdrawal does
not come in here.

Shri 8. M, Banerjee: My question
was whether there had been any
other incident after this firing. That
comes under this,

Mr. Speaker: All that was known to
the Government has been disclosed
here. He is asking whether after
that there has been any other incident.
But, as I said, all that was known to
the Government has been told.

Shri Hem Barua (Gauhati): Peking
Radio has told us yesterday that when
the Chinese troops were withdrawing
from NEFA, the NEFA tribesmen
with tears in their eyes described
them as Buddhas. That is a propa-
ganda, we know; but in the context of
that may we know, because we are
going to extend our civil administra-
tion to those areas vacated by the
Chinese troops, whether Government
are having any aerial or any other
survey 1o see and to ascertain that
some of these Buddhas with their clay
fect do not stick on to the NEFA soil
so as to repeat the firing on our ad-
ministration or on our troops?

Mr. Speaker: That is a different
thing altogether.

Shri Hem Barua: May I submit. ...

Mr. Speaker: Have I the authority
to disallow or not?

Shri Hem Barua: My purpose in
asking this is only this. This firing
might be repeated on our people. We
are going to extend our civil adminis-
Iration 1o those areas

Mr. Speaker: That is to be seen
afterwards,

Shri Hem Barua: Thercfore 1 want
to know whether some stragglers of
the Chinese troops. ...

Mr. Speaker: Order, order. Papers
to be laid on the Table.
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12.32 hrs.

RE: REPORTED RAILWAY ACCI-
DENT

Shri S. M. Banerjee (Kanpur):
Sir. I have a submission to make.
It is most unfortunate that there has
been a second traln accident where
three people have died.

Mr. Speaker: He can come tc me.
The rules of discipline and procedure
that we have chalked out should not
be thrown out at this moment because
there is an emergency. Of course, 1
have been allowing certain conces-
sioins because passions are excited and
there are unusual times so that hon.
Members might ask those questions.
But it is an established rule now and
hon. Members have been doing that,
that is, if there is a grievance that
they have they can come to me and re-
present to me that any <ecision taken
must be reviewed and I will be pre-
pared to do that

12.33 hrs.

PAPERS LAID ON THE TABLE

AxnvuaL Rerort oF THE STATE TRADING
CORFOMATION OF [NpIA LIMITFD FOR
THE YEAR 1961-62

The Minister of Commerce amd
Industry (Shri K, C. Reddy): Sir,
1 beg o lay on the Table a copy of
Annual Report of the State Trading
Corporation of India Limited, New
Delhi, for the year 1961-62, along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 619A of the
Companics Act. 1956.  [Placed in
Library. See No. LT-624/62].

12.33} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Buysi-
ness in the Rajya Sabha, 1 am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 3rd December, 1962,
agreed without any ammendment
to the State-Associated Banks
(Miscellaneous Provisions) Bill,
1962, which was passed by the
Lok Sabha at its sitting held on
the 28th November, 1962."

12,333 hrs.
GIFT-TAX (AMENDMENT) BILL

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): Sir, on behalf of Shri Morarji
Desi, beg to move:t

“That the Bill further to amend
the Gift-tax Act, 1958, be taken
into consideration.”

It is now about a year that this
House considered in detail the position
of the Income-tax Act, 1962. By that
Act the Income-tax Act, 1922, was
repealed and several changes of form
and substance were made with a
view to rationalise the procedures and
checking avoidance and  evasion of
taxvs more effectively.

As hon. Members are aware, the
basic pattern of the Gift-tax Act is
the same as that of the Income-tax
Act. The administrative set-up for
both taxes is praclically the same.
Some of the recommendations made
by the Direct Taxes Administration
Enquiry Committee are applicable to
the other direct taxes including the
Gift-tax. Having regard to both these
it is considered expedient that the pro-
visions of the Gift-tax Act, 1958,
should also be brought in line with
thoze of the Income-tax Act, 1961.

tMoved with the recommendation of the President:
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Opportunity has also been taken her,
to introduce a few changes in the
Gitt-tax Act. It has been found to be
necessary to meet the problems which
have arisen during the course of the
administration of this Act. The am-
endments proposed in this Bill are the
following. They broadly fall into
thréc catcgories. The first type of
amendments are formal. That is to
say. the references to the serial
numbers of the sections in the Indian
Income-tax Act, 1922, to be replaced
by referenccs to the corresponding
seclions of the Income-tax Act, 1961.

-

The second type of amendments
proposed are about some re-drafting
ul vx°sting  sections with a view to
wlarify their intentions and introduc-
tion of a new clause to adopt the
modified procedure of assessment. pen.
alities to be levied, appeals and the
recovery on the line, of the Income-
lax Act, 1961,

Thirdly are the changes necessitated
by the working of the Act itself as it
has becn experienced.

The amendments falling in the first
category are very formal and do not
require any cxplanation. The second
catipory of amendments also do not
require a detailed discussion on my
part here beeause they were subjected
to a comprehensive analysis and scru-
tiny by the Select Committee and the
House when the Income-tax Bill, 1961
wias under discussion in this House.
Mention, however, may be made here
about some important changes falling
in the second category which 1 have
proposed: (i) provision for charge of
interest on delayed payment of taxes,
which have been provided in the In-
come-tax Act, 1961; (ii) provision
for payment of interest by the
Government on delayed refund;
(iii) recovery of gift tax under a self-
contained code forming part of this
Act; (iv) incorporation of a detailed
gchedule of penalties in the Act: (v)
provision for an additional right of
appeal for the assessee against the
rectification order passed by the Gift-
tax officer and also against the order
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impaosing fine for non-compliance with
the summons; (vi) direct reference to
the Supreme Court on questions of
law on which different High Courts
have given conflicting opinions; (vii)
bar on representation of assessees in
gift tax proceedings by former officers
of the Income-tax department; and
last but not least, assessment of per-
sons leaving India in the year of
assessment. These changes were re-
commended by the Direct taxation In-
quiry committee,

1 would now come to the changes
which have been proposed to meet
certain administrative difficulties
which have been felt during the ad-
ministration of this Act. Under the
existing law, gift-tax assessment pro-
ceedings can be taken against the
donor only and in the matter of re-
covery of tax, however, the donee
may be made liable provided recovery
cannot be made from the donor. This
provision has becn found inadequate
to deal with a situation where the
donor cannot be found or probably
the donor has left the country and he
is not available for even being served
with notice of assessment. With a
view to meet such a situation, which
we have been coming across often, it
is proposed to make the donee the
assessee if the donor cannot be found.
The liability of the donee will, how-
ever, be limited to the value of the
gift received by him individually. As
Members would appreciate, the donec
is a beneficiary under the gift and it
is not too much to treat him as an
assessee where it is not possible to
find the donor. This is not a novel
provision because it is being found
in the Gift tax Acts of countries like
Australia and Japan. Recourse will,
however, be had to it only in those
cases—I would like to assure the
House—only in those cases where all
reasonable efforts to find the donor for
the purpose of service of notice on
him have proved to be of no avail
Then, also, at present, the liability
of the donor for payment of the tax
is limited to the proportionate amount
of the tax on the value of the gift
made to him. Tt iz now proposed to
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amend the existing provision by
limiting the liability of the donee to
the extent of the value of the gift
made to him as on the date of the
gift. Provision making the donor
and the donee jointly and severally
liable for payment of the tax wunder
gift tax are found in Australia and
Canada, In Japan, the donees alone
are liable for assessment and payment
of gift tax.

Sometimes, it becomes necessary
for administrative reasons and also
for convenience of assessees to trans-
fer a case form one Gift tax officer 1o
another. Under the existing law,
neither the Central Board of Revenue
nor any Gift tax authority is compe-
tent to order such translers and it
causes lot of hardship to the assessees.
They can transfer, but they also have
to transfer simultaneously the pro-
ceedings under the Income-tax Act.

To remove the difficulties caused by’

the absence of such a provision, it is
proposed to invest the Commissioner
of Gift tax and the C.B.R. with power
to transfer a case from onc Gift tax
officer to another.

From what has been stated above
it would be clear that the proposed
provisions, while bringing the pro-
visions of the Gift Tax Act in line
with the scheme of the Income-tax
Act, 1961, do not operate harshly on
anyone.

With these remarks, I move that
the Bill be taken into consideration.

Mr, Speaker: Motion moved:

“That the Bill further to amend
the Gift-tax Act, 1958, be taken
into consideration.”.

Shri Surendranath Dwivedy(Ken-
drapara): How much time has been
allotted for this Bill?

Mr. Speaker: It is for the House
to decide that, because no time has
been allotted by the Business Ad-
visory Committee,
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Shri Bade (Khargone): Let it be
3 hours.

Shri Ranga: (Chittoor): It would
not take 3 hours.

Mr. Speaker: If we finish it sooner,
then it would be all the better.

Shri Daji (Indore): I think we shall
be able to finish this by 3 p.m.

We have before us for consti-
deration this Bill to amend the Gift
tax. At the very outset, let me say
that we generally agree both with
the purpose and with the reasons for
this amending Bill, and we do not
feel that the amendments sugrested
are either unjust or too harsh. In fact,
a Bill of this nature, or rather 1
should say, a much more comprehen-
sive amending Bill has been long
overdue, When once the principle of
a tax has been accepted, there shouid
be no wvalid argument left for any
possible loophole for avoidance of
the tax. Therefore, if we plug the
loopholes more firmly, or if we plug
the possible loopholes, there should
no objection, Thercfore, we sce no
reason to take any objection to any
of the principles on which this Bill
has ben formulated and placed before
the House for its consideration,

Allow me to go on record that when
the Gift Tax Bill was initially discus-
sed in this House, certain important
questions were raised and at that
time it was thought that after the Act
had worked for some time Govern-
ment would review the whole matter,
perhaps de movo, and bring forward
the necessary amending legislation.
From that point of view, I am const-
rained to remark that I am solely dis-
appointed by this amending Bill. We
support it as far as it goes, but it
does not go as far as it ought to go.
For, one should think that by now.
Government have had sufficient ex-
perience of the working of the Act,
and they have sufficiently understood
how the tax is dodged and avoided,
and alsp whether the expected resulis
from the tax are forthcoming or not
forthcoming.

From a study of the published
documents, one would suppose that
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what was expected of the gift tax has
not been fulfilled, and, therefore, it is
time that Government tell the Housc
why the expectations have not been
fulfilled, and to what extent they have
been belied. We would also like that
Government should bring forward a
sufficiently comprehensive amending
Bill to help in fulfilling the objective
with which the original Bill was in-
troduced and debated upon in this
House.

It ig from this angle that we find that
this Bill is rather disappointing.
Government should also have taken
into consideration the added fact that
we are passing through an emergency,
a period of emergency or war condi-
tions, when greater national efforts
are required for raising the resources
of Government. This Biil g5 has been
presented before us would have come
forth even if this emergency had not
existed. How far has it been reflect-
ed in this Bill> It is a pertinent
question. If yvou view the Bill from
that angle, you will be disappointed.
1 have here with me some figures of
the arrears which the Government
were unable to collect.

Shri Tyagi (Dehra Dun): Are they
income-tax arrears?

Shri Daji, Both income-tax as well
as gift tax,. On 1-4-1962 the income-
tax arrears are Rs, 140.42 crores. On
1.3-1961—later figures are not avail-
able—the gift tax arrears are Rs. 16
lakhs. These are a standing indict-
ment of the inefficiency and inability
ovf the Government even to collect tax
which is due legally. This is so even
at a time when every penny is re-
quired; every rupee can be coverted
mnto a bullet to push back the Chinese
across our frontiers. Even if one
single rupee is held back from pay-
ment at this time it is an anti-national
act and such a person should be puni-
shed even under the Defence of India
Act. The House has a right to know
what encrgetic steps are being taken
in brder to collect the tax arrears and
nccumulations.  We certainly wel-
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come the new idea. If the donor is
not available the donee should be
made responsible because he has taken
advantage of the gift. He has par-
taken of the cake but he could not re-
fuse to foot the bill, Even if the donor
does not choose to....

Shri Tyagi: Not only he, she also.

Shri Daji: He includes she also.

Mr. Speaker: So far as Shri Tyagi
is concerned, it does not include,

Shri Daji: I was saying that this
provision was necessary. Are all
the arrears only because of this reason
or is this the sole or the main reason
why arrears have accumulated? If not
what are the other reasons or difficul-
ties which the Government are faced
with? If there are other difficulties
why not the Government plug them
also? The Bill ought to have been
much more comprehensive., We are
all engaged in a mighty effort and it
is time the Finance Minister came
with bold measures telling the nation
about the neccessary resources to be
tackled at this time. This Bill or the
other Bills given notice of are really
timid and are out of tune with the
times through which we are passing.
The other day we had unanimously
adopted the Defence of India BIll
Rules will be framed thereunder. I
strongly urge that this is the time
when the Finance Minister should
come with the Defence of India tax
or you may call it a national denfence
tax, so that the extra profits being
earned in this emergency could be
mopped adequately. Even otherwise,
in war conditions, all the Governments
levy excess profits tax. Government
should not hesitate to do that. Gifts
and donations are welcome. From
the boot polishing boy to a factory
owner, evervone is donating. That is
what it ought to be. But one is const-
rained to remark that those who have
abundance are not giving abundantly.
From my own province, I am report-
ing that the textile workers of my
State have given Rs. 2'50 lakhs cash
down, The workers have given
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Ks. 2,5,000 but the millowners have
come forward only with g paltry sum
of Rs. 1 lakh. And then, despite the
best efforts of the hon. Labour Minis-
ter who said that when the workers
work for an extra Sunday for national
defence, that day’s profit should go to
national defence, in many places in-
cluding my own, the owners of fac-
tories and miils are refusing to donate
that extra day's profit to the nationai
defence. So, while the workers work
and donate their wages and create
values, and while they donate their
wages to the national defence, the
owners are reaping profits. This
shows their psychology and mentality.
So, while voluntary donations should
be welcome, such a big responsibility,
such a huge liability which the nation
has today professed or taken up can-
not merely be based on voluntary
contributions. I welcome it, but, at
the same time, let the Government
come forward with a bold measure,
levying a tax, as I said, ecalled the
national defence tax. To begin with,
at least you should tax 50 per
cent of the profits of industrial enter-
prises which are not covered by the
small-scale industries. Leave aside
the small-scale industries but for.those
industries which cannot be said to be
small industries, the Government
cshould levy at least 50 per cent tax.
Let them all sacrifice, if not their
blood, their toil, Blood will be sacri-
ficed by the common man, the work-
ers, the peasants and the labourers.
Thercfore, while welcoming the gene-
ral tenor of the measure, 1 would
rather say that this is a halting mea-
sure. T am sure that the House of the
Pcople has given the Government a
much stronger sanction than this Bill
warrants, and therefore, a much
bolder measure should have been
brought forward and it should be ex-
pected. In that sense, it is rather dis-
appointing to see that this measure is
a halting one. T would expect that
even in replv to this debate, the
Finanee Minister should announce
that such a bold measure as 1 sug-
gest is at least on the anvil of
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the Ministry or the Department, so

_ that the nation may know that the

wherewithals of this mighty national
effort are also thought of and plan-
ned by the Government, While the
people have put their shoulders to ihe
wheel, while they stand shoulded to
shoulder, I want the Government to
rise tp the occasion and not grudge to
utilise fully the mightyv sanction that
the House has given, and Lo see that
they utilise it fully in order that we
can effectively fulfil the national
responsibility.

Shri Ranga: [ have only a very few
things to say about this measure. I
wish that the Government, instead of
continuing their vain effort— ’

Shri Bade rose—

Mr. Specaker: The Swatantra Party
has informed me that Prof. Ranga was
to be called first. T have got it in
writing.

Shri Ranga: [ only wish to say that
the Government should have learnt,
from their bitter experience, about
the failure of this gift tax as also the
expenditure tax to raise adequate
sums through the implementation of
these measures. They have raised sv
far only Rs. 89 lakhs in 1980-61,
Rs, 85 lakhs in 1961-62 and they ex-
pect to raise only Rs 85 lakhs in
1962-63. Is it really worth-while to
have this on the Statute-Book and
thereby troubling their administration
in regard to its implementation ana
causing incanvenience and trouble and
worry to lakhs and lakhs of pecplz
who would like to make some gifls
but whose charitable instinets and in-
centives are being inhibited hy the
existence of this tax? They are able
to reach a much smaller number in
order to collect this tax. A batch of
these taxes was introduced as a result
of the suggestions made by an English
professor and economist. and at that
time, our Government was thinking
that by the introduction 'of these taxes
they would be promoting their socia-
list pattern of society. But now, In
actual practice, so far as the expen-
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diture tax is concerned, they have
themselves; confessed that it has been
a failure, and it would be better for
the Government and the nation as a
whole that this tax should also be
dropped.

Shri Surendranath Dwivedy: It is
wronig for them to have dropped it

Shri Ranga: That is your view. But
anyhow the Parliament has given its
sanction, and that tax was dropped.
I personally feel that the time has
come when, especially during this
vmergency, this tax should be drop-
ped, for the very same purpose for
which my hon. friend wanted the
incidence of this tax to be increased
and its mischief to be spread to
larger and larger groups of people. I
would like this tax to be dropped at
the earliest possible moment. Even
as it is, Government has come for-
ward with the suggestion that so far
as the contributions to the national
defence fund and various other funds
that will come to be started hereafter
in order to augment the resources for
our national war effort are concern-
ed, they want to exempt those con-
tributions from the gift-tax, The
incidence of taxation in general is
going to be increased very soon. In
what taxes, to what extent the inci-
dence is going to be increased is a
gsecret in the possession of the Fin-
ance Minister, which we would not
know, But I am sure most of these
laxes would not escape their atten-
tion. Anyhow, people have to pay so
much more than what they are pay-
ing today. Under these circumstances,
I think, it would not be proper to
harass them by this tax also, which
has yielded sp little in the past and
which is likely to yield so little in
future also.

There were some advocales of a
single tax only. I do not agree with
them, Hut that does not mean that
we should go on having a proliferation
of different kinds of taxes and in that
way increase the bureaucracy on one
side anq lessen its efficiency on the
other, creating various other incon-
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venicnces, embarrassments and trou-
bles to the tax-payers. That i why
I am keen that Gowvernment should
drop this tax,

My hon. friend (Communist) was
talking about the tax evaders. Tax
evasion begins from the moment the
final decision is given and not from
the moment the decision is given by
the original income=tax officer or the
tribunal. Above the tribunal i there
is an appeal lying with the High
Court and above that if there is an
appeal lying with the Supreme Court,
then only from that stage onwards I
would consider that taxes which
have been assesseq properly accord-
ing to law are are not being paid.
We would like information to be
given at the appropriate moment, not
necessarily now, by the Minister con-
cerned as to how much money is now
in arrears in regard to taxes that
have been finally settled to be paid by
the assessecs and yet have not been
paid and for what reason, It is only
thereafter that we can take the de-
partment to task for not having col-
lected it expeditiously.

Mr. Speaker: The law requires that
payment should be made soon after
the assessment within the prescribed
period, even if an appeal is pending.

Shri Ranga: I am thankfu] for the
information. But how is it that once
usstssment is made and that fact is
notified to the payees, money is not
being collected? 1f the monuvy can-
not e collicied because of some cir-
cuitous legal processes, then it can-
not be treated gs having been asses-
szed properly. There are legal pro-
cesses; what they are, it is not for
m: to go into now. If there are legal
processeg  which the assessees can
take advantage of in ordep to delay
payment to the Ministry concerned,
then they are entitled to do that, be-
cause the law gives them that permis-
sion. On the other hand, if there
are no such facilities and yet, there
are arrears, there is something
wrong with the Government and I



4243 Gift-tax

[Shri Ranga]

would like Government to look into
that matter.

Shrimati Yashoda Reddy (Kurnocol)
Mr, Speaker, Sir, just now the hon.
Member who preceded me has said,
“Please do away with this tax", I
would like to say at the very outset
that the introduction of gift-tax was
one of the measures, to integrate our
tax-structure, as far as direct taxa-
tion was concerned.

13 hrs.

Sir, whien the Estate Duty was le-
vied it was felt that there were many
loopholes left, and to plug those
loopholes this gift tax was introduced.
I know there are many people—a cer-
tain section of those people are also
represented here—who think that all
tuxes are harassing in nature, they
stop investments and they serve as
a sort of check on the initiative
spirit. And, as all taxes are unpopu-
lar, even thig tax seemed to be un-
popular at the time of introduction.

Just now my hon, friend there was
saying that there should have been
one tax and not 3 set of hundred
different taxes. It may be that what
he meant was that one graded in-
cometax is sufficient to establish
equity. They think that this gift tax,
this wealth tax and other taxes have
caused unnecessary irritation and
harassment. But, Sir, in a develop-
ing economy as in India where all
financial resources are required to be
tapped, we may have any amount of
indirect taxation but we feel that the
heavy burden of it usually falls on
the masses and on the wealthy mino-
rity, sometimes we feel, the taxation
is not enough.

Sir, in a developing economy pri-
vately owned wealth grows rapidly
and sometimes even very unevenly.
Professor Kaldor said, if I remember
right, somewhere, that in India the
bulk of national wealth is and will
«continue to be in the private hands.
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Even if the Government takes in
some industries or some property into
the public sector, the money that is
paid by way of compensation is o
great that the growth of public
property is compensated by, this
public indebtedness,

Sir, the savings of u community are
sometimeg more unevenly distributed
than the income. Unless it is checked
by some public policy, the wealth of
the largest property holders tends to
grow faster and faster. It is with this
principle in view that the Govern-
ment has brought this gift tax. My
hon, friend Shri Daji said that when
we have accepted this in this House
we have accepted the principle and
we should not now question tie
principle or the validity of this tax.
I certainly agree with him, and I
congratulate the Ministry for having
brought this amending Bill.

But there is one thing that I would
like to suggest. It is very correct that
when the donor cannot be brough to
book the donee should be taxed. The
suggestion that I would like to méake
is, when they make a donee liable
to pay the tax—of course, they Lave
given a concession saying that the
tax should not exceed the gift that
he gets—let not all donees pay the
same flat rate. Supposing there is &
rich man who gets a gift and there is
a poor man who also gets a gift of
an equal amount, let not the two
donees pay the same amount of tax.
Let the taxable capacity of a ricn
man who owns properties worth a
lakh of rupees and getting a gift of
Rs_ 1 lakh and a poor man who owns
nothing of his own and who geta
Rs. 1 lakh az gift be assessed. The
taxable capacity of these two persona
is not the same even though the
same amount would have been taken
by them from the donors. When you
tax the donee, let not a flat rate be
introduced. Let the taxable capacity
considering his total wealth includ-
ing the gift be taken into considera.
tion and the tax fixed. That is the
only practical suggestion that I would
like to offer in this,
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Mr. Speaker: How will that be
possible at all?

Shrimati Yashoda Reddy: The Gov-
ernmenf should take an assessmen.
of his property.

Mr, Speaker: It is only because
thes donor canot be found that ta«
amount is being taxed in the harnds
of the donee.

Shrimati Yashoda Reddy: The a-
cume-tax officer can find out what
property is held by the donee and
ke can proporticnately fix the ra‘e,
There is no justification for intro-
during a flat rate on all the donecs.
That is what I  feel. I feel that
there  should be a  slight  dis-
crimination between taxing a rich
donee and a poor donee. That is
one humble suggestion that I would
like to make, Otherwise, this ameny-
ing Bill which the Minister has in-
troduced is quite welcome.

Then, as has been stated by others,
since India is faced with an emer-
gency today, Government should be a
little more strict and careful in re-
covering all the taxes. They should
not excuse anybody, no matter what
the position such a person would be
ho'ding. Every pie of tax evaded to-
dav means that much of additional
taxation for meeting the emergency.

Shri Ranga suggcsted the abolition
of the gift tax because we necd a lot
of money for the mnational defence
fund. Instead of abolishing the {tax,
I would suggest that if any rich man
wants to give a gift to the national
defence fund, let it be tax-free. Let
him donate as much money as possi-
ble in the form of gift to the national
defence fund; let it not be taxed; let
it be tax free

That is all that I have to submit.
1 whole-heartedly we!come this mea-
sure. The Gift-tax Bill is a welcome
measure in the present social and
economic set up of the country.

Mr. Speaker: The
Member from Andhra.

2340 (Ai) LS—2.

second Lady
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Shri K. C. Sharma (Sardhana): Mr,
Speaker, Sir....

Mr. Speaker: How did he pget the
idea that he was a lady Member from
Andhra?

Sbri K. C. Sharma: [ am sorry.

st wwvitg (faaaag)
qerT WY

W 9ERq . S HET AT el
gare AEr g |

staat weiarf : § S @
e |

o

@ fie & faw &1 fom &
fafrezr @ 7@r 9 quw fawn g,
# IAFr q9rs AT E |

W & J3d o1 e § g g
Y oM § 337 &, SwiA o faawal
&1 forx frar & 1 997 aw @ EFT Y
A AT A7 gFAd g, 9gd a1 qga
ferFdl &1 aTHAT FEAT  gEAT @ WK
TR A § S aga sma @i
g S| 2 ) TR a7 agd % gy
2 afes ==i agg sawr @ T ¥
wH 5L queted M ¢, o7 ¥ aram
fora®t a2 13 w2 &0 v €, T®
9 F fawa ST & ) WA & 9
Exn e @ fear o AT 8

# wEr FAarr ARt g ofE
U WU A9 IO &7 & @ | WIET
qar S« @ fF agT  sEEr wwar
3R HY AFA(CH AT AET R | W9
o9F F9E F co AT #1 weEeE fagr
qr | Afeq fawse a9z ¢ oy S|
aga gur | AfFT U §E aga T q
WIUFT ¢ AT 18 AT E AT @9 Y
mr 1 a8 Sfag AT & 1 9w faw &y
ez @ A g WK Wy gl
of 2nfr 1 afF woEr v sfeae
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& T@roge § N aefe A #7 vae-
wATE ) I9H WT uFEH T A
qAAFAT | TWAFHE R AT FA-
frr fomdiz 3, Ta% W i
2, g%t wifed e @ waY ag & 291
& qqA 7 | 3% f7a wrf fawr @2
N gEw @ 2 Afew w3
o=l 7 § 999 4w &1 frman
ar 231 f1AaRe § 7 agfaga g
W 4T A1 FH a9 qEA § | T
TR AR & | OF ¥ F e w=i
B4 & THET WU AGT AT FAME
TAFT WG dgd I9RT 8 0

R qg A ¢ oF g
w9 A Ay F oF @ F1 firgz 2 T
& oy 9x & 76 W | afEw W
flY & ox ¥ warar Sifaar 2 ar @
W|WAHXFE T F 0FF AW
fire 2 awan & Frm 9w &9 o @,
qE a1 TAW ATE AE &1 44T ¥ | T
&% ¢ fF o FH 0w ¥ s
o A w7 g, afew 4% o # o
AT g fard &1 @Y w7 A g Afaar
& 1 @ ag a1 g wfed fr g
et At g7 6 #1 0F A fiee
Tasar g WML IT AT T4 A &
T I L OF FI AT §TAT T FHAT
61 f5T Uz 3qA § qgT FW Fw
g g 9 fag o gae @ fr ooaw
T grerera @rar Sifed fEoow mre
aTr T F1 08 A AT T g
faw oz &g 7@t @war 1 @fr A
I5H OF ¥ saver dAfaar g A7 i T
¥ s A 2 oFEm oot 7 Aifaar
IR A 7 oaiz F

TET TaA F TA4 A & A 4R
A A 9 FT UMW 91 AfFA
R AT Y AR T FHTI W
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& &7 R | dTE 33 gL 9T
1 fF 33 F7 < AT ws FAL I T L
T "A9d 4g g fo wme oEdie
7 31 Ara &y 7HT suar age fEar
affr Tar 97 & w2 AT v
TAR &A1 |@q {@ar | &1 ag &=t
TZT AT R | FAR FW AT 4A7fEd |

A% W99 4g W @ g fF
WX SMY AR q@ A q faeoAar
I § 2w oA fer om@ 1 W W
T WX wHR QAT §ETC & ST
¥ qUEAT ¥ aga T4 | U g9,
¢ fe ot iR S & EE gAY AT
NT9ET ®1 S H 1@ T 249 a9 (v
s afeg aifs 7 "7 w97
A7 27 9 7 I3 | 9 T Ao
fa wwe FwAT =feq o

o e & fem ST oA A
qgT T ¥ a@ wemr §, Afew wwH
Tz 1AW & f5 99 aF g 39 & fedw
q % faf 9g 98 A% IAF1 T w4V
UL FAT I | T AGA AT | T
9 fegr 9@

AT FYE AHEAT SATAT S A AAT
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I+ fag oo a=91 1 AF F3 0 W
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oF LT Y a7 ag 2 % oF wrEwr
wOAl FIEN F1 2 gATC A% frez ¥
war @ form o3 1€ dF adt /0w
w7 & arrr gt g f@ we
fedl & &% arziwar g a1 797 77 I
¥ 27 o &) 2w goe fez ¥ awar
9 3w 9T FT A A | Gg A
ANE F TZ JIGT | SHRY AT (HAT A
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wifza f a2 faar Fefee} 41 2 ae:
&

o W€ Fgd & 6 fie 3 g
fear s | 98 A% AL & | TEE! T@AT
ifgd | wrA W Azfama Y & A O
& | T T A TAARE F1 FTAA
wrfz & fad 341 @ o1 AW Ac% TaH-
Hz #1 gz 41 & A 3° 0 W AR
ferar sram, a2 w=4r 3T & |

WH Avar & A7 @t e
&7 T NEMT AEI & 1 AT gAE @
f& fom w9 @Y I &1 "igFT
gH FFTT d997 F1 A 77 fmez 37
F  wiaFE grar anfzg

AT FE &7 & @61 fufa w@
ThAZ 3TN § fF a7 7@ v . A7 A
T | FE TgA AH 2 | T -
ST #1 W e w0 9rfed H}E
SEAL F SATAT U AT fEd o
mit § $F 9T A R FTAT 2
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WA Y qRT FE h At B g
HI7 FE WAA Ao AT AW A I
FEaT @ M I YRz gEeEr Al
g 1 9 & g amq foge &1 0
stfase 37 ¥ @=9r o 2 1w fa
A7 A FIE TS S T ¥ wyaHz A
w7 39 1 ga< fFar oy g R
a1 727, A7 A & s
ot froe 3T & wv 3w A T g o
A1 TIANE FT IH ¥ 9T gIEEE AT
g | 3 ATE A AT 244 § fr o wifa-
S| g €A % 4 agd w95 3,
qafer g, Afed 29 fa=w w @
ofrada @@ aifza a1, frer 2 #
A ATy afrads s arfaw 4, 3
G AR T F )

miAdios Tz fa
2 waeR v fef 8 705 7 g
qeY &1 f @@ &1 F7 fmr fram e
@ 39 97 g7 & =4 A F werfaar
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W a7 & fada w7 AT
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T TAARYA w A4 F & A1 17 0
I AT AAT § a4 WA 3T A@AT | T
st gmr ag & 5 59 & e a9 3t
AGER ¢ A€ WIAI AT4AE F G
gr fgmid A= 7 7 £ %7
WHEY 299 § A9 AA% | WA
St oramgen #r e fawe & af o}
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i §i7 o A avw & qow
feemn wmem § @ fefaos Sfcdw
Fymfeas &1 7 g ¥ fawg 7@ §
fe afds & a5 | w4 g8 W oAd
2 AfeT wror gETt 2w Ape 20
T H gagd &1 oA 9 @, (Ha,
feg a1 gaemra & a@w i@ QA
Oiv T 377 ' If7dw ®1 saver wge
T oedr A TE A

«TH & AT q1G F g ATLAT €T
f& 1 & g i 5y i
IfF a7 st @ ® W @
78 979 § AveAn g fF wAew A1
gFoman g1 7, geafe a7 mfae
Taa fraFragd 3 136 F A HIG
S Z faey e @ 99 90 qfefas
ar g qfoymr @ afgd 1 g
A W TEeRr AT @ 3A &
a1 ag & 5 awzd fefwfaoea ot
# 37 frqer fagr g W Ao ¥
fod sarr 7 smar oamm dEr G
| afsE gaeEr e w2Faw
FFFF1 A T Ao & A famsa
ER AT 2] TR § AT oA g
=4 fafas & e Fieg famm &

“I. am strongly of the opinion
that India should not at the pre-
sent stage impose taxation on
capital and income at heavier
rates than [ have suggested here.”

39 T 1 |gare g ifgd | reEe
FeeR AT 2 fF s F o w0 ¥
wfqs F1 W Tg1 g1 =Srfeq fad
TR T A ar et o ewE
i g9 F a9 919 NIHAT Fe8IT
¥ UF TEIEZ T FET R

“In India the number of persons
liable to income-tax is probably

less than one million or a Mittle
over 1 per cent of income earners.”
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{ qTEw § ATEER A E 1 W 9
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ST @ A1 IF F 1L qgT STAT AAL
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9 3 TE B E W A ' WA
qfeg g3 g ™ Mg &
wawar § fF ot gwrT 9w wEET @
90 ¥ wruro@ gfada gar sifed
W s e AP # ar s
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W FawEw Wy R daw
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fadt & | S I @9 & AT
AR § WiT T W g7 E & o
gard feq & | S=E &9 @ W
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¢ I a@ fewwa Y @, o7 fod
&7 FH(ET W6 § I9 1 T T@
§ g WEATES T ERT

q W 77 @47 5 A ¥ ug
st wiffsew & gut @R R S ET
TN FT W E ) IT 9 qH A
T T & 1 S & ag e g
i & srtee R o g fax
§ fra 72 o free 29y v § oY
i & s w A F faw wx
¢ Wiz a7 g Al I 9T geEr
g & fraw feqr o aifs g
HAAT T & A% W S HAw T ow
FEamaw AL

Skri Himatsingka (Cenda): My,
Speaker, Sir, The Gift Tax (Amend-
ment) Bill is a necessary measure in
order to bring it in line with the
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Income-tax Act that has been passed
by this House. I am glad, Sir, that
opportunity has now been taken to
introduce one or two salient measures
which were thought necessary.

Sir, I just want to draw the atten-
tion of the Hon'ble Minister to Clause
16, introducing a new section, namely,
Section 21A, A suggestion was made
by Hon'ble Member, Shrimati Yash-
uda Reddy that the tax when realised
from the donee should be dependent
on the position of the donee. That
cannot possibly be provideq in the
Act But, I suggest that the amount
that will be realised from the donee
should be limited proportionately to
the tax on the value of the gifts made
to a particular donee, Sir, supposing
a donor gives to a number of persons
different amounts of money, say, if
the tax amounts to Rs. 10,000 and
certain gifts are of bigger amount,
then, the whole tax should not be
realised from one donee but it should
be realisable only to the extent of
the proportionate amount of tax that
is leviable on the amount given to
him. Then, there wil] be no injustice
and no heart-burning also. Therefore,
if there is a possibility of that suggcs-
tion being accepted by the Hon'ble
Minister, I request that that might be
taken into consideration, to limit the
amount of tax that cun be realised
from the donee proportionately to
the amount that would be leviable on
the amount paid to the particular
donee.

As regards certain remarks; made
by Shri Daji, in season and out of
season certain Members want to
condemn the Government for not
realising taxes, The present set-up of
the Act itself ig such that there is no
question of the taxes that are being
levied from time to time being in
arrears at all. Ag soon as Bn assessee
files a return, the officer is entitled to
accept it and tax the assessee on the
amount of the return filed by him
and realise that amount and later on
make the final assessment. Apart from
that, an assessee hag to pay in advance
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the amount on the basis of the last
assessment. Therefgre, there i3 wno
question of arrears being allowed to
accumulate unnecessarily.

The hon. Minister has often ex-
plained the figures that are trotted
out from time to time as arrears, A
very large amount included in that
figure represents taxes imposed years
aga on persons who have now got
nothing and the taxes are unrealis-
able. The sooner the Ministry writes
them off the better for them, so that
they can show a cleaner picture, And
I would suggest that whenever ‘a per-
son offers to settle such old cases by
payment of some reasonable amount,
step; should be.taken to come to some
sort of a settlement. This big amount
of Rs. 149 crores represents, I am sure,
a very large amount of that. More-
over, to call Rs. 18 lakhs arrears in
Gifts Tax as a very big amount is a
remark which must have been made
on account of ignorance of facts.

There are cases. and I know of a
case pending in the Supreme Court
which involves an amount of Rs 6
lakhs. Unless the case is decided upon,
the tax could not be realised. There
are certain provisions in the Act itself
which give the appellate authoritiea
powers to stay the realisation. So the
Department cannot realise those taxes
where the higher appellate courts
have stayed the realisation, That ex-
plains, I think, the amount of Rs. 16
lakhs which is said to be in arrears.

Therefore, 1 support the principle
of this Bill and request the hon.
Minister to accept my suggestion to
limit the amount that can be realised
from the donee proportionately %o
the tax on the gift made to him.

Shri K. C. Sharma (Sardhana): I
congratulate the hon, the Deputy
Minister on bringing this amending
Bill: it is necessary and it will have a
salutary effect.

I would, however, like to make one
observation, that this tax evasion has
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a very significant effect not only on
the finances of a country but also on
the stability of a government, There
was the time in the medieval ages
when the stability of a State was
jeopardised by restless feudal law.
That time passed on. Education had
its influence, and the stability of a
State was jeopardised by the number
of crimes and the nature of the crimes.
Now has come a stage where the
stability of a State is jeopardised by
the number of tax evasions. Because,
according to modren criminology the
worst criminal against society is the
tax cvader because he employs in-
telligént people, who are destined to
help the social progress and the cul-
tural advancement of the educated
JLlasses, to help him to evade the taxes
to the detriment of the progress of
the people.

My hon, friend Mr. Ranga said that
there should be only one tax....

Shri Ranga: I did not say that; I
said I do not agree with that proposal.

Shri K C. Sharma: You are a good
legislator then.

So, tax evasion in India has taken
two forms. In other countries too
similar is the story but to a lesser
extent. One is tax avoidance, and the
other is tax evasion, Tax evasion is,
of course, a crime all over the world,
and it should be taken as a much
more serious erime in India, because
here it is the intelligent people who
help in it. All over the world the
Bar does not help tax evasion;
in India it does. No Lawyer of
some respectability, some emin-
ence in his profession, would help in
the matter of tax evasion or help the
tax evader in a court of law. It is con-
sidered below something, against the
ethics of the profession, because it
badly tells against the progress of a
country, But here in India....

Shri Bade (Khargone): Sir, my
submission is that it is very bad to
say like that against the whole class
of lawyers in India.

Shri Harish Chandra Mathar
(Jalore): He represents that.
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Mr. Speaker: He himself represents
that class.

Shri K. C, Sharma: Here in India,
unfortunately, the profession has not
developed to that extent, though
certain classes of people refuse to
help.

So my respectful submission is tha
in India, the tax avoidance, if it comes
to the verge of tax evasion, should be
made punishable. Because, what
happens is this. Suppose a man having
an ordinary shop is caught. The shop
is somewhere about a hundred paces
from his house. And he keeps a car as
being necessary for carrying out his
business, That car is not needed to
carry the owner to ten or hundred
paces. That is one of the ways of
tax evasion. Actually he keeps the
car to take his children to the school
etc.

Mr. Speaker: It may be that the
car is needed by him to carry those
articles which are purchased to the
residences of the purchasers.

Shri K. C. Sharma: As regards the
expenditure on the schoolmaster, he is
simply shown as a typist for the shop.
This sort of thing is a common inst-
ance in Indian tax evasion. It comes,
as a matter of fact, to the verge of
tax evasion. Actually it is tax eva-
sion, not avoidance.

Therefore, another offence should
have been introduced, namely of tax
avoidance, becausc it is so very ram-
pant and it badly affects the realisa-
tion of taxes.

With these words I support the
Bi'l.
siva e qae (qreEs)

W "EIRy, JOEE T F o4 ¥
W TEANHE AR FIAT AT & 99
¥ q@ #rE Gmae A g o aw
oar ¢ fF 9 SuE q|r @ e
Zaw 39 ¥ ot & | 89 fyee S gt
¥ oar wew gur ¢ fF 9opre d ey
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ferrem & g A @ WA
L H oqm famr s g AW
Zam § 97 H ot amur quer &0

weqw w@Ra, T TRl § 4
# W gEaR A E )

Shri Shankaraiya (Mysore): I wel-
come this Bill. Most of the provisions
of this Bill are intended to bring the
Gift-tax Act in conformity with the
Income-tax Act. But I wish that
Government had brought forward a
comprehensive Bill with some more
stringent powers to prevent the loop-
holes and evasions.

The Gift-tax Act has been in force
for the last three years now and it we
look into the working of that Act, we
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find that the income derived by way
of gift-tax has not been enough or has
not been up to the expectations when
the Gift-tax was introduced. It falls
far short of our expectations,

When the Gift-tax Act was enacted,
it was enacted along with the Expen-
diture Tax Act and certain amend-
ments to the Income-tax Act. The
main object with which the Gift-tax
Act was enacted along with the Ex-
penditure Tax Act ete, was to prevent
evasions anu to plug the lo>pholes and
to sce that income is equally distribut-
ed among the people and that income
doe; not concentrate in the hands of
the rich. These were the three main
objectives which we had,. We have to
see how far we have succeeded in
achieving these objectives, and whe-
ther we have not completely failed in
realising those objectives. That is
why I say that Government ought to
have brought forward a comprehen-
sive Bill. We have now abolished the
expenditure tax, and we have given
liberty to persons to spend as much
as they like. That is to say, one of
the avenues which was contemplated
‘for plugging the loopholes and for the
prevention of evasion of taxes has been
given up. and now only the Gift-tax
Act and the Income-tax Act have been
working. Of course, there is the
Wealth Tax Act also.

13.43 hrs.
[Mr. Depury-SPEAKER in the Chair |

As I said earlier, the income derived
from the Gift-tax has not been enough,
and it has not been in accordance with
the estimates that we had made when
the measure was first enacted by the
House,

The main object in bringing forward
the original Bill was, as I said, to see
that the higher income groups were
not allowed to concentrate money In
their hands, and that the higher In-
come groups did not take undue ad-
vantage of the cconomic situation in
the country to make more and more
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money or accumulate money in their
hands.

According to the reports of the Re-
serve Bank and the Ministry of Fi-
nance themselves we see that accord-
ing to their cstimates, the money is
concentrated in the hands of the richer
people. The percentage or ratio is
increasing. Instead of decreasing, the
higher income group is increasing in
ratio. So, I believe that there must
be some defect in the working of the
Income-tax Act and the Gift-tax Act.
If Government hzd come out openly
with the reasons why there has been
an increcase in the concentration in the
higher income group, why there has
been so much of evasion, and why
there has not been a consistent in-
crease in the income-tax or gift tax
collections in view of the accelerated
development that we are having in the
country, that would have been better.
I wish that Government had brought
forward a more comprehensive Bill
which would have been more fitting
in with the times, especially during
this period of emergency. I do not
know how Government are thinking
in regard to this matter. But it is
high time that they should see that
there is no concentration of money in
the hands of the richer people, and
that the goal of socialist pattern of so-
ciety, where the income will be dis-
tributed over as wide an area as pos-
sible ig put into effect,

In conclusion, I would submit that
the working of the Gift-tax Act and
the Income-tax Act has not been on
proper lines. There are bound to be
loopholes. I am sure Government
must be aware of them, but they are
not coming out openly with the facts.
In the interest; of the State and in the
interests of the economic development
of the ecountry, strict and stringent
measures should be taken by intro-
ducing amendments in the Gift-tax Act
as well as in the Income-tax Act in
order to see that the higher income
group does not get concentrated, and
that the provisions of the Gift-tax Act
are implemented properly.
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Shri Surendranath Dwivedy: I wel-
come this measure. I wanted to speak
because I was inspired sp to say, by
the speech made by my hon, friend
Shri Ranga. the leader of the Swatan-
tra Party,

The arguments advanced by him
against this Bill were rather very
peculiar. He does not say that there
has been no tax evasion. He does not
deny that in this country there are
rich people who have concentrated al-
most the entire economic power or the
entire economic wealth in their hands,
and he does not suggest how to break
it, and whether the break is necessury
or not. He does not go into those
matters. The only argument that he
advances is that since the administra-
tion is not efficient enough to check tax
evasion, therefore, measures like this
have no reason to be in the statute-
book. That is rather a strange argu-
ment.

In this country, the gift tax, the ex-
penditure tax and other taxes were
imposed because we wanted to reorient
the entire taxation system of the coun-
try. Therefore, we were all against
the proposal to abolish the expendi-
ture tax, and it was not as if the
nation agreed to the proposal to abolish
the expenditure tax. There was con-
siderable opposition in this country to
that proposal. As the previous spea-
ker has pointed out, these are measu-
res which should not be judged from
the amount of collection that we have
been able to make by taking recourse
to> the administrative machinery, but
they were intended to act as a deter-
rent on the concentration of wealth in
a few sections. If the machinery has
not acted quite efficiently, it is be-
cause the executive which is in charge
of this measure being worked succes-
sfully has not applied its mind to this
to the extent necessary; perhaps there
may be inhibitions in its mind also, or
other influences may be woking at
that level. Therefore, in my opinion,
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to argue at this time that we should
‘withdraw this measure is not proper.

On the other hand, I think that this
is a golden opportunity. The emer-
gency provides us with a golden op-
portunity to adopt and initiate
measures to reorganise and reorient
our entire economic system in such a
manner that a real socialist economy
can be established in this country, At
present what is happening is that when
we are trying to establish this econo-
my. we are taking very halting mea-
sures, Sometimes, we are doubtful. And
we do not want to annoy a section of
the people whose support we want. But
now, in this emergency, when we want
more moncy, when crores of rupees
would be needed, I do not know what
other source is left in this country ex-
cept borrowing from foreign countries
or levying more burden on our pea-
sants. 1 do not like any burden on
the peasants at this juncture, because
agricultural production has to be in-
ereased. and there is also resistance
amongst the peasants to any increased
burden on them. In some States,
where they had a proposal to levy
more agricultural taxes, rightly they
have withdrawn it,

When the entire question of financial
resources anJd how to raise money in
thig country should be seriously con-
sidered now, we should not do any-
thing whirh will act as a deterrent so
far as ugricultural production in this
coustry is concerned,

Therefore, it is necessary that we
should divert our attention to other
spurces of taxation in this country. and
this policy shovld be followed rigidly
that pecple who are able to pay must
be taxed and not those who are not
able to pay. Which is the section
which s in a position to
pay? It is that section which
will be hit by this tax. I think it is
well and proper. Rather the Govern-
ment, as has been stated earlier, should
have come forward with a more com-
prehensive propweal as o NOW mey are
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going to tackle this since this Bill
gives no other power, It is an amend-
ing Bill brought forward to make it
conform to the Income tax Act as has
been stated in the Statesman of Ob-
jects and Reasons, 1 do not think
there should be any objection to this
Bill and I welcome it.

W1 M fiwT ey (FIRI)
Iy WEIRY, 4 FEaTF &7 A Fare
uTaT &, TE! 9% & ¥ad qg Tar
Faar @ fr 9fF 79 188t F gAww-
fv7 § AT g @ o Smear A
|IET TFEH W H §, T FI0U g off
s g R e W W oaw &
dama fdar @ 0 TEEr 9@ 4R
faege qar 7t 9w & f& frely g
w1 AE 3| AR foar omr Y fE o
grewe g § wiuw & w#faw
T agi ¥ A g T A
&Fl a1 v age fEwr e R,
37 ¥ fagaw @y i ?
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& wr€ ot e w7 wifer a4 Q@
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303 ¥ WEET HYUY FA AT
goim @ ar o &1 @A & oW A
guz fagy omar @, Fwesimm 0 o wwwEn
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For & S T AT ¥ oww T g,
Y AF Y 2F4 A A A1 4@ A=A
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1§ WY TagT @ IFC R A AL
fr fomd ot SCHIERTT A9FT 8, W0
& faad 7o g9 "@9g 77 f7ar 2,
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Shri Prabhat Kar (Hooghly): Mr.
Deputy Speaker, most of the clauses
of the Bill seek to put the gift tax
administration on a par with the re-
quirements of the income-tax. That
amendment had been made in 1961.
One or two new clauses have been
incorporated. One clause is to re-
cover the gift tax and make assess-
ment from the donee in the absence
of the donor, where the donor cannot
be found. As far as this Bill goes it
is welcome. But we expected a more
integrated amendment. Many of the
exemptions granted under ordinary
circumstances should be revised in a
time of national emergency like this
when revenue is more important.

This Bill will only affect the persons
who have enough money tp spare.
Prof. Ranga suggested that this Bill
must go; his suggestion was because
the collection was small—it was less

than Rs, 1 crore for the last three
years—and also because it causes ha-
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rassment to the people, it should go.
I would say that my grouse is also
the same: why the collection is so
small.

14 hrs.

Shrimati Tarkeshwari Sinha: Not
during the last three years; it was
Rs. 80 lakhs for one year.

Shri Prabhat Kar: [ would rather
say that we would have expected a
better collection. But 1 know that the
persons to whom this Act is applica-
ble, thnse who have to pay the gift-tax,
are persons who have got the best
brains, who can manoeuvre—as Shri
K. C. Sharma has said—to avoid pay-
ment of tax and also escape tax-pay -
ment. This is one of the reasons per-
haps to show why the tax-collecting
machinery is not quite  intelligent
enough to find out What the manoeuvre
is and to collect the taxes. But then
the harassment of the collecting ma-
chinery is not such a big thing at all
to those persons who pay the taxes.
To the big money-interests, the haras=
sment is not big at all. If today we
are in the midst of this national emer-
gency it ig more important that the
exemptions in respect of the gift-tax
should be removed or at least revised
and also the incidence should be in-
creased.

A point has been made that the big,
rich persons make gifts to some good
causes, but the gift-tax does not debar
them from making gifts. The only
thing is that they ghould pay some
money to the Government, and the
money that they have earned is either
through exploitation of the workers or
the common men or by evading taxes.
That is why they are in a position to
make the gifts. Therefore, so far
as thig Bil] is concerned, the gquestion
ot taking it back does not arise.

Shri Himatsingka was mentioning
about the arrear; of tax to which a
reference was made by Shri Daji also.
It must be understood that some of
those people in respect of whom there
were arrearg have gone away, But I
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would only remind the House that our
Finance Minister, Shri Morarji Desai,
hag introduced a new word which is
known a; “effective arrears.” Shri
Daji referred to the sum of Rs. 149
crores as being the effective arrears.
With the introduction of this expres-
siory, Rs. 149 crores still remains, be-
cause, according to the Government,
they were not in a position to cover
those arrears or collect them, because,
as Shri Himatsingka said, they have
gone out. and therefore it was not
p ssible to  collect this amount.
Rs, 149 crores is the effective
arreafs which is due to the Govern-
ment, and it should have been collect-
ed; when today we are in need of that
Jney and when everyone in  this
country is contributing his mite, it is
essentia] that at least the dues which
are due to the Government must be
collected. The Government machinery
should function in a manner which
will enthuse the people that all the
revenues due to the Government are
collected in proper time. This is not
only a question of national ¢mergen-
cy; even the fundamental rights of the
people have been curtailed and curb-
ed. I do not understand how so much
of arrears can be left over by saying
that those cases are pending! This is
something which, T think, at this mo-
ment should not be said when we are
making—and we should make—an all-
vut effort tp collect the money.

Shri Himatsingka: I never suggest-
ed that it should not be realised. I
would be the last person to suggest
that it should not be realised. If it
can be realised, it should be realised
even today,

Shri Prabhat Kar: I never men-
tioned like that. I only corrected you
in respect ¢! the statement that you
made about the collection of effective
arrears.

This gift-tax was introduced as part
of the integrated scheme to plug the
loopholes in the expenditure-tax and
the wealth-tax. Whatever be the
reason, the time has come, I think, to
reconsider the imposition of the ex-
penditure-tax, because those who are
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t» pay tax at a higher rate are those
persons who have got at their com-
mand intelligent persons. I do not
want tp cast any aspersion or any of
the professions, but I woulg like to
point out that the Taxation Enquiry
Commitice has laid down that it is a
pity that the best brains of this coun-
try are being utilised by those per-
sons who indulge in tax evasion. It is
a fact, and therefore it is necessary
that not only this Bill should be
passed, but I would like the hon.
Finance Minister to consider the re-
introduction of the expenditure tax
and also the exemptions in the gift-
tax.

Shri Mohsin (Dharwar South): I
support this measure. This amending
Bill has not introduced any new mea-
sures for taxation, but is only meant
to plug the loopholes which were
found in the Gift-tax Act. As the pre-
vious speakers have already pointed
out, the gift-tax and the expenditure-
tax were introduced here to plug the
loophcles in the income-tax law, but
now we have to find out the ways and
meang to plug the loopholes in the
Gift-tax Act itself. and this amending
Bill seeks to plug those loopholes.

One o ilie provisions in this  Bill
is intended to tax the donee who was
hitherto not taxable unless the gift-
tax wag not recovered from the donor
himself, The assessing or the recovery
officers found it impos:ible to recover
that amount which was legally
due from the donor as the
donors absconded; and s> now  the
amount could be recovered from the
donee if the donor was not found.
Many a time, it happens that the donor,
in order to evade tax, goes away, and
avoidg assessment and even the pay-
ment.  In such cases, there were no
remedies open for the collecting ma-
chinery; and this Bill makes the donee
also liable to payment of the tax along
with the donor himself. If the Bill is
adopted, the taxation machinery will
be armed with the measures for tak-
ing reccovery proceedings against the
di:nee also.
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Another provision is this. The pre-
sent law had some limitations as re-
garas ine amount recoverable from the
donee. It was in proportion to the pro-
perty that wag held by the donee hium-
self, but now it has broadened the
scope and the amount could be re-
covered to the extent of the property
gifted to him. Of course this is in
line w.th the general law that when
the tax is consid>s~d as a debt and the
debt is to be recovered and in  the
meanwhile when the person gifts
away the property it has to be re-
evored from the person to whom the
property passes and to the extent of
the property that passes. So. it is
in order to be in line with that concept
that this Bill has been brought for-
ward, and now the donee is liable to
the extent of the property gifted to
him. It is a welcome measure

The third provision is about em-
powering the Commissioner of Gift-
tax and the Central Board of Revenue
_to transfer the case of the gifi-tax
asscssee without simultaneously trans-
ferring the income-tax cases. In a way,
this will help—if not comprehensively
~—the recovery officers to recover effec-
tively the taxes duc from the assesse-
es, In this respect, I am fully in
agreement with the sentiments ex-
pressed by Shri Dajj and another
Member from that party. They were
of the opinion that we have to put
great stress on the tax-evaders and
the persons who alwayg keep awav
from taxation. I am also of the opinion
that, looking into the heavy tax ar-
rears, if the machinery becomes very
effective and the lawg are such that no
evasion of tax is possible, much of our
needs in this emergency will be met.
We have seen that even the poor man
gives all the money that he has for
nationa] defence, But looking to the
Rs. 149 crores that are still due, I feel
that the recovery machinery will have
to be geared up.

While there are hundreds of per-
sons who avoid payment of tax, still
more is the number who evade taxa-
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tion itself. These people manage to
evade tax, sometimes even with the
connivance of the officers of the in-
come-tax depariment, I know some
officers who have made lakhs of
rupces, Even a clerk in the income-tax
office has got larger property thaa an
IAS officer. I do not accuse the entire
machinery, but there are some like
that. Appointment in the income-tax
department is said to be g very lucra-
tive job. I am of the opinion that the
Government will have to keep a watch
on these dishonest and corrupt officers
who help in the avoidance of taxation.
If proper precautions are taken to see
that no person avoids or evades taxa-
tion. I think much of our problems
will be solved. The Finance Minister
has already warned us that he will
come with new taxation proposals. If
strict measures are taken for recover-
ing the arrears and for preventing
avoidance of taxation, 1 think new
taxation measures may not be neces-
sary at all.

With these words, I whole-heartedly
support the Bill.

77, e Z@m (wiedz) faor &t 9@
&3 Fmy At fEr wrw awr fs e
T A3 FwEar R o o omme W
THrSEl ¢ FifE W T gy
1 wza| &7 a1 98 froe & faer
T AT AT A7 A IAE qATA
firez & Y vrEETEE AGY AT AR
IH% At F ST w9i gf A A 3w
gerg # feedfor A o Fomw ar

froz  Zww feeem s EER
T ¥ auig A fFA ¥ gs A9 av
fomr & —

“Secondly, Prof. Ka'dor himself
has estimated a revenue income
of Rs. 30 crores a year by the
introduction of the gifts tax, but
the Government itelf by means of
‘he Bill ag it is introduced have
an estimate only of Rs. 3 crores.
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By means of the changes the Bill
has wundergone in the Select
Committee, we fear quite justifi-
ably that even this estimate of
Rs. 3 crores might itself be
slashed down to a considerable
extent. Therefore, the Bill does
not. satisfy even g shadow of the
requirements and expectations.”

A WwE gg faw swwr 9r A
whan A 99l gf @ 5 30 T
AT WA ATAT 8, 3 FAUT F ATA F
geaTaw o) AfEA Ao ST § oo
¥ AT ¥T <o AN ®IAT £ 3HH qgd
T ATEH 94T & | O 99 f& W
OF HF T F I @I & A7 g7 |
T WIA gTAT SEear &1 AF FH
# fag afus ¥ ufus w0l 1 9877
g T frer 3w {9 @ A 1 w
anigs ar fame f5 Famr wad #
fam warg fer w7 usharn
faga =rfegd & 1 7@ wawrw A
¥TE AEET & AW T@AT qTRAT
E"| OgAT  UFgarT  gifts made by
Government Companies § | graer
97 f& zAFHEIEW WA & sEvar
IR F9AT § A FATHEHT HIHHT
SATET AT AT E A9 €, © AT & aH
FT FPHI TATC FT F, FMfE € B FEH
giar & ag fiwe faar smar § 1 fwT
uFEE w A we (v) ¥ fimaw
T wanma o\% g W g o A
TgrAedaT &1 a4 8 qeg AT Al @
Wiy a8 2.7 fre &1 A
T fmr @ Fmw (y) #
bonafide gifts made in the course of

and for the purpose of a husiness,
profession or vocation, iy

faaa, Sdaw a1 e F fag e
A dada g1 | T A (1) #

gifts made by a ruler out of his privy
purse, in accordance with the practice,
usare or tradition of his family, for
the maintenance of any dependant re-

-

cial ceremonies,

lative or for the performance of offi-

#F far owwE
g1 & waEr WL A Sgq
¥ TR g qfFa g 7z # e
fF art & Jow FHE F 97 F@r oW1
fE 7g niem A @M Tfgd ) afea
g T4 =7 72 @1 fF 78 oA
g1 =Tfed w99 98 & T | g9
FEr ¥ fesfar A = arfrEss
g7 Ay dre #lo why F faar a1 f=%
CER G G A B T T
qfF Ife) o Joae FAE FT A F
™A F $A¢ § 91 zAfd qg 9w
e TE | g #1 g8 9t § fE
iomﬁmﬁw#‘gﬁ'm,
399 3 IR F A F AATEAT T@Al
2 ofe ag 3 08 W A9 w8 )
I &7 AT A7 ag 97 f& uF oA
Fiitfag fowz 3 (wWede) faa
ST AT faed ag aue uaEwiE
g7 & fag 9 mfe JvETT ®1 oA
A T GH FY FEeT & g QO A
ST |

IT IET WAATT @Eegl F oweA

fewiifen 1z & frar & -

“We are in particular against
the exceptions of gifts made to
spouse and even if Parliament
might be unable to accept this
view, we would strongly urge
that the exemption limit
in case of spouses should be
brought down to Rs. 25,000, We
also could not endorse provisions
in the Bill granting exemption
of gifts made by companies and
see no reasons whatsoever why
individuals and companies should
be viewed differently in this
regard.”

tfefagme & fave fror 2w =@gm
t fFT © m o m=fmEl ¥ oF e
dar F7 & w2 firez 2 fem @Y g AW
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E9qe &) 9ar &, 3fE 3z g W
TH 478 1 FeqAT WY I3 uFEwq
fam & & fawrer g o3 W afz a7
E¥ae fFq oo o7 T A a1 0F
Fritgfaa wedz fam s s
A I I & 99 K oww fR
TR F GgT X F g Fhr
dq faa #war v 1 afe W@
wafer o #1 2w #7 At wET A
g f At FaTe 97w & A wr

g fr 2 & e

“Under the existing law the
donees are liable to pay the tax
determined as payable by the
donor if it cannot be recovercd
irom the donor. This liability is
subject to the limitation of pro-
portionate amount of tax on the
value of gift received by the
donee. It is proposed to amend
the existing provision by limiting
the liability of the donee to the
extent of the value of the gift
received by him as on the date
of the gift."”

ST av ® oA gfeee @ o
Mﬁmﬁﬁﬂﬁhfﬁ
greT frarmen AT @ oS ogrew &
argw faar 1 Wugw&ﬂﬁn
Tg FWE w7 ALY AT 2 et gwear
g, omaa g # A g, Ao S
A9 #1 wfewa gam @ oW W oA
g & far da @ a0 A
AT feffrsds 1 g7 #77 & anar
AT | w9 ¥ T 5T F S A=
gza T Qi far @ § IAF @A
¥ A oA wew g 2@

o wWlo & WO (ATTT)
T AAAT A2 ug FaqmT fF ag
feddifer A fama T faas st
3
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st ¥¥ - ag A Al 49 997 gaBY
et arr @Y &Y sufier @ AFFT 20,20
AN A A s g9 feedfer d2
fod & 1| w7 wwdlm e SR
A F A 7@ frara T A 2 gm

UF HIEAETG qEET A Wit wer
o % T Y A1 ¢ A T ), 3 Ay
g &l 2 ArE wyar &Y, /1T v Afat @
AMeaFEATE T I F AR A
a%ré vt ff A & aAAvT ATear g
fir or9w & AT OF aTgw ar ATEeR
én’t'th:ﬂgrﬂlﬂw\ﬂdgn'rmi
TTET @ SN |

¥ g #FwEA faquw &1 gude
¥ N N § yORTT ¥ g fw oAy
T TEEE T g T § 3Aw fawrar
o Afe aoeT &1 a1 faw d%
IET I A # ¢ & i
o F=q IW A A1 AUEET § IARY
= frpar s fF 7377 %1 T g2
1A 7 A T7 FT I&A ¢ qg ITH O
g

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr. Deputy-Speaker, Sir,
while supporting this Bill I would
like to submit that the Government
has tried to bring this tax in line, as
far as administration is concerned,
with that of the Income-tax Act of
1961, I can very well understand
how much it will facilitate the work-
ing of this Act and how the staff al-
ready working in the Income-tax De-
partment will be in a position to
function,

1 do recognise that some of the
provisions have been made a little
clearer here about which one of my
hon. friends here have not been in a
position to speak with some clarity.
Though I had no mind in the begin-
ning to speak on this Bill, I feel that
now I am prompted to speak about
those provisions also
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I would Lll Shri Dade, who was
speaking just now, that we must not
forget the conditions through which
we are passing, our social conditions
and our religious beliefs and suscep-
tibilities. It is mostly seen that gifts
are made for some purpose, Gifts
are made, for instance, in order to
perform some dharmic ceremony. I
know a number of cases where gifts
have been made by elders, by near re-
lations or sometimes even distant re-
lations, who have no progeny, in order
to see that those ceremonies are per-
formgd afterwards. Gifts are made
in order to carry out the wishes of the
donors. Gifts are made for certain
philanthropic purposes. Gifts are
«made in order to contribute towards
certain institutions like educational,
health and other institutions which
the donor may not have got time to
look into. Gifts can be made other-
wise also, where perhaps the purpose
may not be a very bona fide purpose
of the donor.

That being so, I am one with the
mover of this Bil' in saying that the
way in which certain clarifications
have been drawn out here has made
things very very clear. Firstly, the
definition of “assessment year” creates
convenience for the assessees as well
as the department. This is wvery
welcome, With the definition given
for *charitable purposes” it is open
for the donors to give money or other
assessable gifts in order to help chari-
table institutions. The administra-
tion of this Act by the Department
has been, I should say, straightened.
Certain provisions have been included
which will help the assessees in get-
ting things done. Provisions have
been made by which the inspectors
can work, he'p and assist the assessees
in the way they ought to.

As far as other aspects are concern-
ed, for example, the question of eva-
sion of tax, it is a question which is en-
gaging or exercising the minds of the
people of the country as a whole, 1
have to say a few things with regard
to that.

2340(Ai)LS—3.

I am happy that the hon.
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Minister is also present in the House
at the moment. Firstly, there is a
section of people in our country who
have become, 1 should say, tax eva-
ders. They would like to evade tax
at any time and take advantage of
any opportunity that they can get.
At the same time, there are one or
two things which I have myself
observed, Much depends upon the
behaviour of the income-tax officer
concerned. Much depends upon his
honesty and how he deals with his
clientele. I say this from my per-
sonal experience for the last so many
years. Whenever an officer has been
good tempered, co-operative and
honest, he has been able to co'lect
much more revenue to the Govern-
ment than others who lacked in those
qualities. 'What happens is, some
officers sit like demi-Gods in their
oftices caring very little to what the
assessee has to say. Some of the big
businessmen or business magnates in
big cities might not have felt any
difficulty, but as far as the country as
a whole is concerned, as far as
thousands of other people outside in
the mofussils are concerned, they are
not treated well by the officers. The
officers may not be corrupt, but it is
the sort of arrogance that is coming
out of them that creates such an im-
pression among the people and which
sometimes perforce makes people re-
sort to evasion. My submision would
be that in the departments such con-
ditions shou'd be created by which the
officers at all levels treat the people
as they ought to,

Secondly, efficiency should, of
course, be there. I am happy that
in the matter of taking decisions and
hearing of appeals the Government
have earmarked maximum periods.
That is a welcome provision. That
will also help in a number of ways
to smoothen the working of this de-
partment.

Another thing is, where evasion is
noticed, previously only the maxi-
mum punishment was provided in the
Act when the tribunals or the autho-
rity concerfied gave their awards. But
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in this Bi!l they have provided the
minimum and the maximum punish-
ment. This means that a person who
evades will be given at least the
minimum punishment. Previously we
never knew what sort of punishment
was given by the appellate authority
or the tribunal. 1 am glad that they
have provided a minimum punish-
ment.

They have taken care of one more
thing. While assessing the tax, the
donce has also been brought in.
Sometimes, in order to evade the tax
the donor useq to give some of his
property or cash in the name of some
donee. But now the donee alsp has
been made responsible from whom
this tax can be collected. One im-
portant provision is, tax will be co!-
lected from him only to the extient he
has been benefited from the gift. That
is, if the donor is in arrears for much
more tax, the donee will be taxed
only to the extent of the gift that he
received. Therefore, 1 should say, it
has been made really more realistic.

Steps have also been taken to sece
that these taxes are assessed in such
a way that it does not disrupt a Hindu
joint family or a business concern.

Keeping these things in  view, 1
would again submit, if the department
is galvanised in the proper way and
it i1s inculcated among the officers
from top to bottom that they shou'd
deal with the assessees in the proper
manner, I am absolutely sure that a lot
of evasion can be avoided. As I said,
in a number of cases people resort to
evasion only because of the behaviour
that our officers show to the people.

With these observations, Sir, I sup-
port the Bill.

ot aqere g (Foem) @ soTERE
®3Eg, AaqHz A A faw ™ qIA F
w1 T@r §, I A Y d anfaar 2
fRa=Y 5T & MI9FT A Wi we
QAT E | i
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=7 fa= #1 7991 © F gy F7 qAT
A7 9% TAT W1 V@ 2, TN F@
™ g —

“A Commissioner of Gift-tax
may empower any Inspector pf
Income-tax to work as an
Inspector of Gift-tax under any
Gift-tax authority, and when he
is so empowered, he shall perform
such functions in the executlion

of this Act as are assigned to him
by the said Gift-tax authority.”

# friza 71 ww g fFommw
mF wfEET A1 AT A, 41 -
fE=T /YT FEE A | FEEy
F fan e a5 A owar 1 o Ee
Far faur sm@ A9 Tew oAWT &1 T
ree g fom s, A1 9 AET TR
T AE F7 FEW | A9 fawm ooz ow
ITH | WNEE A gAn w6
FTTEE ®t T F fAn 77 7= 7 samEr
A5 2 & gAwwdam & mfesy &1
frrz-297 F1 F1W 7 AT A9

A F ArT A% fow § anfaer
7 fFm w2 A § e Oy
FF A1 ATHT § AF7 @S g% a9
AW 7 T & faams mars =
2\ =AY AGTE 22T T9T FATT S ETSEY
F faq mm 7 aer wfyzmg 21 gwv
T &t WY fiee # mfae 7 for
A, a1 ™ faw & grn fgg anfa
"7 qoF & T8 4 § F2AT AT TFA
qr | zafad & faags sem fr aw
F1 3t ez & mfaw 7 faar oy
o7 &Y T97 ¥ SOTeT TeW 3 AT a4
I, T ZMI, 9 I AT A
Tifzq

W[y uTh 9 S grT &, 3w
¥ far O wTw A gsm
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@ # 1  fof fram g ez amw
78 AW Al R 27 G WM A1 99§
2T fay AT @ 1 W o gy o &Y
qAYF 2F 4T AAT TE WA & AT AR
AT FT FTHT FT AAT 2, T A AN
FTRI AT AAT ¥, WO AHT w1 TR
ST B, T AT F v e 2 A
A 1 AT 7 A frar wem 3 A
MY FTET W7 AR AT A A
wrAT 2 1 AfgA fum arfas o1 27 9
1T ®TAT A 4% 7, 39 F fAAw
&rF namw A21 famy 5o 20 wor R
2 fx 79 F fuaems 1 v mama foomm
SrAT =1iEd | A1 fae wfa e 2
w7 avA d, Wiw S awm d, 92
F AT ITET AT 2 9T I A1 A5
fega == ¥ wT=rF 741t =fzm,
I &1 79 ¥ 20 famy A i

IH X WA Wi TYE AW 7, 3
&1 4% YT A1 ATET ARG ) TiE
AT &1 740 A7 & frowe &7 F "9
% A9 qw o s =ifEd

e e =7 wre 99 & A=
HqAAT ZATY AR 2 1 39 & fan gH
faorer aaTfor %7 9%9F 2 | § FHAAT
g fa s ford: e fedl &1 Aoremes
v faar I7T AY 3w F feda F1 A9
T A AT E

seas WEYRY ¢ A2 WA AT 2 |

st amara Fag & A A wmAr
g g f& wi aw fowe Z9 oW
ara® ¥, wdt @ afew o N I
fam wifasi 1 77% ax g & 3
1 399 #74 % fa@ a&h awr qy
arfed, A&7 F29 @ 9= fzd
I T %Ewl &1 9 faw § syaeqr
® T TrfEE | Tg 6T 9O K1 AT
wfer fr A Is ®Y ™E oo,
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39 % AT AZA T A W owwn
ATTT

frez ZFm A6 zaEm dg &
feme Rzl &1 w7 oAT WAT AF TET
T AY W A IO AT | TA FT
T AT @ ATAT AT(EA |

1)
T aR & g § 39 faw &
fegfoz a1 s F7a £, Awaa Fva
g At 51 29 7 799 1Al F faas
¢ 7w A1 32@ W 2, 7 o 3
Wi HTfEA, AW AT faEEE 7
Dr. M. S, Aney: | had no intention
i intervene in this debate at all, hut
having heard the speeches of three or

four hon, Members I do think that I
should say a few words.

Many hon, Members have probably
not read the Statement of Objects
and Reossons attached to the Bill
whiel: mentions the objeets  clear'y.
Thr tirst object is to bring it in line
wilth the Income-tax Act in  certain
respeets, The second object is to re-
move an anomaly that exists in the
law that whereas a donor can be pro-
ceeded against for the recovery of
gift tax, the donee cannot be pro-
ceeded against. The third is a
procedural one to remove certain
defects in the existing enactment
to invest the gift-tax officers with
the power to transfer cascs. These
are the three objects with which
this Bill is brought before the
House. Every other thing that is
being spoken here by most of my
friends is outside the scope of this
Act. Tt may be that in their opinion
Govenment should have brought a
Bil] including all those matters which
they consider as proper for taxation
but not included in this Act. There-
fore, the debate is going on matters
which are not covered by this Act
rather than on matters which are
covered here. That is my first objec—
tion.

Then, my hon. friend, Shri Bade,
who has no doubt a very studions
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mind, who goes into all the previous
literature about any matter that is
brought before this House, has gone
through the procecdings of the Legis-
lature regarding gift tax when it was
first enacted here, the report and so
on. But what was the result of it?
The view which he puis forth was not
supported by more than three or four
persons in the Joint Committee. Then
the matter was brought before the
House. None of those amendments
was brought before the House and, if
any were brought forward, they were
rejected by the House. 11 means
that the House has given its opinion
only a few years ago, some time ago,
that these are matters which, in the
opinion of the majority of this House,
which is representative of the coun-
try, are not liable to be taxed al all
under the Gift Tax Aclt. With this
clear verdiet or view by the nation,
and particularly by this House, Gov-
ernment was right in not taking those
matters into consideration when they
thought of introducing certain other
provisions for making this Act more
workable and more vigilant, There-
fore, in my opinion, those are matlers
which are outside the scope of this
Bill. If they feel that more revenue
is to be raised by Government, they
should discuss this matter with the
Government and try to make the
Minister introduce some other Bi'l for
that purpose. So far as this Bill is
concerned, their objections are not at
all valid. Thercfore, so far as I am
concerned, I give my whole-hearted
support to this Bill.

In view of the emergency, it may
be that there are other things which
should be taxed or can be taxed. The
Finance Minister is sitting here. He
is very vigilant. Every day he is
looking very carefully into every
matier from which he can pick up
some money and put it in his pocket.
That work he is doing very wvigilantly.
It would be of great help to him if
our friends go and have a private talk
with him and suggest some other way
and, at this critical time, strengthen
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his hands in getting more money for
the nation to help the Government in
this crisis. Sir, 1 whole-heartedly
support this Bill.

Shrimati Tarkeshwari Sinha: Mr.
Deputy Speaker, Sir, I agree with the
last speaker when he said that the
hon, Members, when they went into
the entire structure of taxation sys-
tem, were speaking much beyond the
scope of the present Bill. This
amending Bill is incorporating provi-
sions on income-tax which are appli-
cable to the gift tax and a'so some of
the procedural matters. So, I would
not like to waste the time of the
House by going to reply 1o those
arguments which have been raised
here and which are much beyond the
scope of this Bill, but I would certain-
ly inform the House about the arrcars,

" as they are under the Gift Tax Act.

The total amount of gift tax rignt
from its inception a! the end of 1958
to the 31st March 1962 comes to 367
crores. The small amount of Rs 15
lakhs of effective arrcars which is now
pending forms only 4 per cent of the
total collection. It is not such a big
amount as to say that there is no effi-
ciency in running the Gift Tax Act
by the department. It does not prove
that. Then, as the hon. Member who
is sitting behind me hag pointed out,
a big sum of Rs. 6} lakhs cannot be
paid to the Department because the
High Court has ordered otherwise.
We have moved the Supreme Court
for a decision. If the Supreme Court
favours us, we shall be able to realise
that amount,

The original estimate of gift tax
was Rs, 2 crores, A gift is really an
uncertain factor. If nobody makes a
gift, how can we assess the amount?
So, if an overall estimate is made,
that estimate cannot all the time
prove to be correct hundred per cent.
We made an estimate of a particular
amount, taking so many factors into
account. It did not come yp to that
expectation not because there has
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been any lack of collection or there
has ‘been some evasion. In fact, no
cuse of evasion of gifl tax has come
to our notice so far. Therefore, hon.
Members should bear with me when I
say that less collection js primarily
duc to the fact that proportionately
lesser gifts were made. The collec-
tion figures given by the hon. Mem-
ber, Shri Dap 1s wrong. He referred to
Rs. 40 lakhs. It is not Rs. 80 lakhs; this
vear it is Rs. 97'86 lakhs or nearly
Rs. 98 lakhs.

Then there is another point about
the arrcars, Even in his last budget
speech the Finance Minister, who is
gitting here, indicated in detail what
the effeclive arrears of income-tax are,
Mynbers have quoted effective arrears
of Rs. 149 crores, but when we go into
the details of total arrears we shall
find that som¢ of these arrears may
be effective in the sense that we hope
some time or other to recover part of
them, but they are not effective im-
mediately.

Take, for example, the pending
appeals. That comcs to  nearvly
Rs. 28'38 lakhs. How can we collect
it because they are before the courts?
We cannot collect it. Then, another
amount which looks a big amount like
Rs. 6432 lakhs indicates the demand
which has not yet fallen due. Until
and uniess the demand falls due and
it is recoverable, though we count
that in the estimate collection, we
cannot take cognisance of this in the
returns as actually with the Govern-
ment or as revenue earned by the
Government or in the possession of
Government. So, before hon. Mem-
bers really come to such a hasty con-
clusion, I would like that they should
not conveniently forget the past
figures which have been guoted time
and again in the House. They come
prepared with so many arguments but
I would beg of them a'so to take note
of those figures which have been given
to the.House and which have not been
challenged by any authority. They
cannot be challenged because they are
figures given by the Government
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which has got the fullest authority to
pive those figures,

Regarding companies under liguida-
tion, howsomuch effective methods we
may adopt—that really brings necarly
Rs. 6,23.00,000-—how can we collect
those arrears?” Mauaybe, we are hoping
against hope that the condition of the
person may improve and he may be
able to give some tax as is charged on
his income or wealth. But until and
un'ess the financial position improves
and so long as the companies do not
have a second life, how can we col-
Iret this amount?

Then. double income-tax reliefs
which are yet pending cover nearly
Rs. 6,24,00,000. They also are not re-
coverable, This really does not indi-
cate that all the arrears are going to
come to the Government by taking all
sleps. But may 1 assure the House
that this Ministry is very vigilant
about collecting all such arrears which
can be collected. Whatever organi-
sational improvement is possible, we
are adopting those ways and means 1o
collect the arrears on which we can
lay our hands,

Only some time back a meeting was
called of all the officers of the Depart-
ment to go into this specific question
of how to improve the administrative
machinery and how really to take into
cognisance this problem as also to
adopt those methods by which the
who'e administrative system may
show improvement in the collection
work. I might say that the hon
Finance Minister 1s very particular
about two things in his Department.
One is that the arrears must be re-
duced and the second thing is that
the public may not be inconvenienced,
that is, the refunds which arc due to
the public should be given to them
immediately after the refunds are due.

The hon. lady Member referred to
donations to the National Defence
Fund, The next Bill is going to pro-
vide for that. The House knows that
donations to the National Defence
Fund are exempt from taxes including
the Gift-tax. ’
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Then the hon. lady Member again
said that it may be Rs. 4 lakhs for
four wives. The hon. Member sitting
opposile has already explained that it
does not matter whether it is ‘spouse’
or spouses’. One may have four
wives but the relief is only Rs. 1 lakh
for the spouse. So, she is under a
mistaken notion.

Shri Daji: That too is high.

Shrimati Tarkeshwari Sinha: 1 do
not know. Sometlimes a person who
receives that has to maintain the en-
tire family and nobody, I think, is
taking the responsibility of maintain-
ing that family. No guarantee is
given by the Government, I do not
accept that in all such cases it is mis=
used,

Shrimati Lakshmi Bai: You mention
only ‘wife’ and not ‘wives’.

Shrimati Tarkeshwari Sinha: It is
‘spouse’ and spous¢ means wife or
wives or husband.

It has been pointed out that the cx-
penditure is very high. Bui the ex-
penditure is so low that we are proud
of our low proporlion of expenditure
to the collection work that we do. It
is not even 2 per cent. The expendi-
ture on this is 1'8 per cent. This De-
partment can really take pride of the
fact that though the collections have
gone up very much and the arrears
have been reduced rapidly, our
expense ratio has not increased at all.
It is very low compared {0 the increase
in collections. 1 can also take pride
in the fact that the whole brunt of
the burden is being shouldered by the
existing staff  of the Department in
spite of the fact that so many new
iaxes have been levied. We are quite
satisfied.

The hon. Member probably does no*
quite understand the working of the
Income-tax Department gnd therefore
he came 1o this conclusion. The Gift-
tax and the Wealth-tax form part of
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the total integrated system of taxation
in collection as we!l as in administra-
tion, Therefore certainly our officers
have to take an extra burden. But
this is not an anomaly that if they
have to do the income-tax work they
are not capable of doing @ift-tax
work. Actually these two works are
complementary and not contradictory.

Shri Daji: He said that if he is also
elected to the Rajya Sabha he cannot
function both in the Rajya Sabha and
in the Lok Sabha.

Shrimati Tarkeshwari Sinha: That is
why I say that the comparison is not
quite correct.

Shri S. M. Banerjee (Kan;;ur):
Ministers are functioning,

Shri Daji: Ministers can function.
Shrimati Tarkeshwari Sinha: Yes.

So, this contention that the expense
ratio is very high is not quite correct.

I would not like to repeat what the
hon. Member who spoke last suggest-
ed that hon. Members who talked
about exemption have not been very
rclevant to this Bil!, more so because
this has been the decision of the
House, It is not within the scope of
this amendment Bill to object to the
decision which has becn taken by the
House and that includes the Select
Committee also,

The last point which Shri Himat-
singka raised was in regard to the
responsibility of the donee in giving
this tax. We can assure the House
that the responsibility of the donee
will only be in a case where the doner
is not available for paying the tax and
even if the responsibility of the donee
is taken into consideration it wi'l be
proportionate to the amount of the
gift that he has received and it will
not be unoroportionate. In our ad-
ministrative procedures we shall sce
that no hardship is caused 1o the
donees and that the tax is propor-
tionate to the gift {hat he has received
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Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Gift-tax Act, 1958, (e taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
shall now take up the clauses. There
are np amendments. So, I shall put
all the clauses together to the vote
of the House.

The question is:

“Thal clauses 2 to 36 stand
part of the Bill.”

The motion was adopted.

Clauses 2 to 36 were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shrimati Tarkeshwari Sinha: Sir, I
beg to move:

“That the Bill be passed.”

) Mr. Deputy-Speaker: The gquestion
is:

“That the Bill be passed.”

The motion was adopted.

14,49 hrs.

TAXATION LAWS (AMENDMENT)
BILL

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): Sir, on behalf of Shri Morarji
pesai, I beg to move:

“That the Bil] further 10 amend
the Income-tax Act, 1961 and the
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Wealth-tax Act, 1957, be taken
into consideration.”

As the House is aware, Government
have recently set up a National De-
fence Fund and have also issued
Gold Bonds, Nationa] Defence Bonds
ang varioug other small savings certi-
ficates with a view to mobilising the
financial resources of the people in
the present emergency, In order to
facilitate ang encourage donations to
the National Defence Fund the Gov-
ernment had announced certain tax
reliefs and concessions for persons
making contributions to the National
Defence Fund or subscribing to the
Gold Bonds and the National Defence
Bonds. The object of the Bil] under
consideration is to amend the rele-
vant provisions of the Incomre-tax
Act, 1961 and the Wealth-tax Act,
1957, for providing the necessary tax
reliefs and concessions.

The Gold Bonds, which are issued
against subscriptions in gold or gold
ornaments have been instituted with
a view tp harness the resources in
gold which are lying idle with the
people and which form a huge amount
of foreign exchange, which wil] be
of immense help to the Governthent
in securing equipment, 'machinery and
malerials from abroad, if we can
mobilise at least g part of that huge
amount of gold lying idle in the coun-
try. They will also be of great assis-
tance in checking smuggling by bring-
ing down the price of gold. Such
mobilising of gold is also of great
use for a number of other objectives.
It is desirable to wean away our peo-
ple from the habit of hoarding gold
and using gold as a display of wealth.
For various reasons, the Government
could not offer for this gold a price
higher than the international price of
Rs. 62.50 per tola, However, to make
this issue attractive, besides fixing
the interest thereon at a liberal figure
of 6% per cent per annum, it is pro-
posed to eXempt them from the
Wealth tax and any capital gains
resulting from their sale afterwards
and these =ales are proposed to be
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exempl from capiia] gaing tax. For
this purpose, it is proposed to add in
section 5 pf the Wealtn-tax Act, the
Gold Bonds us an item of exempted
asset. Further, it is proposed to re-
move f[rom the calegory of ‘“capital

assets” defineg in section 2(14) of e

Income-tax Act, 1961 the above Gold
Bonds. This &riondment will secure
that the capital gaing or losses arising
on the sale of the Gold Bonds wil] be
left out of consideration for the pur-
poses of the Income-tax Act.

As hon, Members are aware, it was
announced by the Government that
the donors tg the Nationa]l Defence
Fund will be entitled to a tax rebate
on their donations in the same manner
as was admissible under the Income-
tax Act, 1961-in respect of donations
to charitable institutions, funds. etc.
To secure this purpnss. section 88 of
the Income-tax Act is proposed 1o be
amended in order to provide speci-
fically that the sums paid 1to the
National Defence Fund shall also
qualify for the rebate. The donations
qualifying for the tax rebate under
the provisiong of the law, are subject

to a ceiling limit of 10 per cent of

thg total incgme of the assessee or
Rs. 2 lakhs, whichever is lower. These
limits will, however, have the effect
of unduly restricting the donations to
the National Defence Fund. It s,
therefore, proposed to amend section
88 of the Income-tax Act further to
provide that the sums paid as dona-
tions to the National Defence Fund
shall not be taken intp account in
applying these limits. The limits
will, of course, continue to apply to
other donation,

Under the existing law, persons res-
ponsible for paying any interest on
securities to any person are required
1o deduct tax therefrom at the pre-
scribed rate before making the pay-
ment. There is a provision in the
Income-tax Act enabling the assessee
having no assessable income or a smal]
income to obtain from the Income-
tax Officers a certificate entitling him
40 receive the interest without any
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deduciion of tux o authorising de-
duction av a rate lower than the pre-
seribed gpeneral rate  of  taxaton.
However, as a measure of encourage-
men: o persong in the small income
Brou s v subscribe to the National
Defence Bonds ang the Gold Bonds
and thus to enable them to play their
legitsmate and proud role |in  fhe
country's all-out effort in the war in
the emergency, il is proposed to dis-
pense with this procedure for getling
exemption certificates for individuals
resident in India, and tp pay interest
to them on these Bonds without de-
duction of tax al source. For, this
purpose, section 193 of the Income-
tax Act is proposed to be amended
so as 1o enable individuals resident
in India to receive interest on the.
Nationa] Defence Bonds without any
deduction of tax at source, and also
to provide a similar relaxation to
such individuals holding Gold Bonds,
on their making a declaration that
the nomina) value of Gold Bonds held
by them or on their behalf does not
exceed Rs. 10,000j-. The relevant
amendments are contained in clause 4
of the Bill

1 have dealt with all the provisions
in thie short Bill, and 1 hope the
House will give unanimous approval
to this.

I move.
Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Income-tax Act, 1961 and the
Wealth-tax Act, 1957, be taken
inte consideration.”

Time has not been fixed, One hour
for this Bill.

Some Hon. Members;: Twg hours.

Mr. Deputy-Speaker: We will see.
If necessary, we will extend the time
by one hour. We will see how it

develops,
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Some Hon. Members: Two hours.
Mr. Depuly-Speaker: If necessaiy.

Shri Prabhat Kar (Hooghly): Mr.
Deputy-Speaker, I welcome this Bill
and 1 particularly thank the Govern-
‘meitefor ntroducing Gold Bonds at
this. moment. I think we are all
awure that due to the exorhitant price
of gold in ihis ecouniry, which is out
of proportion 1o the internatioral
price, there has been 3 continuous flow
of smuggled gold in this country to
the detrimeny of the nation's cco-
nomy. "Moreover, one of the ways of
evading taxes and utilise the black
money was tg purchase gold and keep
it, hoarded inside the waults.  Thus,
the Government waz deprived of its
due revenue and also moncy waich
otherwise could have been utilised
for the development of the couutry
was lving idle. The  Government,
to-day, has introduced these bonds and
granted Interest at 6! per cent for
15 years, and through this Bill, is
granling exemption from the Weallh
tax and the provisions of the In-
come-tax Ael. This is just a bait to
those persons who have been  hid-
ing their black money in gold bars
to come out and deposit the gold to
be ulilised by the nation at this eri-
tica] juncture. So far as the Govern-
ment's effort is concerned, Sir, it is
most welcome. Np doubt the price
is Rs. 62.50 which is the international
price, but at 61 per cent interest for
the 15 years, it will be 974 per cent.
The price they will get per tola will
be Rs. 125 which is almost nearabout
the present price, which is out .f
propertion 1ty the internationa] nrice.
prevailing ir this country. But, ro
doubt, if this bait would not have
been given,—although we hear of the
talk of the rational erisis, the talk of
the national feeling etc.—we know
.that these people would not have
come out with their hidden gold. At
this juncture*when we are mostly in
need of this, the gold bars would
have been filled in the private vaults
of those blackmarketeers.

on Indian and
State Adminis-
trative Services
Shri  Harish Chandra  Mathur
tTalore): Wil this Bill bring thoem
oui?

Shri Prabhat Kar: This is a bat
The amount is Rs. 62.50 with 6} per
cent ini-rest for 15 years which s
equal to 971 per eent. That will be
after 15 years.

Mr. Depuly-Speaker: The h n.
Member will continue tomorrow, Wa
will tuke up the Motion of Suri
Harish Chandra Mathur.

15 hrs.

MOTION RE: REPORT ON INDIAN
AND' STATE ADMINISTRATIVE
SERVICES

Shri Narish  Chandra  Mathur
(Jalore): Mr. Deputy-Specaker, Sir, T
beg 10 mave:

“That _this House takes note f
the Repert on Indian and Stat:
Administra‘ive Services and Pro-
blem of Idstrict Administration
by Shri V. T. Krishnamachar,
laid on the Table of the House on
the Ttn September, 1962

I move this Motion standing in my
name on this report by the grand
old man, Shri V. T. Krishnamachari.
He is an  experienced administrator
and is now a valued colleague in the
other Hous: We have respect ‘ur
him, and the subject of this Rep:c,
namely, Indian and State Administra-
tive Secvices and Problems of Disi-.ct
Admunistration is rather very im-or-
tant. This subject was examined in
the context of the needs of the Third
Five year Plan at the instance of 1ne
Planning Commission and assumes, 1
believe, a stil] greater importance
today in the context of this emer-
gency when the Services, particularly
the Administrative Services, have to
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play a very great role. My criticism
should not be equated with the person
whose hallmark this report carries. It
is, of course, a little embarrassing, I
venture to submit, Sir, that this re-
port is rather very disappointing. It
does not even touch the real hard
core of the problem. Ewven the peri-
phery which it touches is rather dis-
appointing, as I have submitted. It is
perfunclory in manner and I am afraid
there is too much dependence on some-
body else’s information, given and
passed on in this repori, and nothing
beyond it.

Sir, this Report is divided into two
parts, Part I deals with the Admini-
strative Services. Part II deals with
the District Administration, parti-
cularly in the context of the Pan-
chayati Raj institutions which have
come into being. I think, Sir, there
is ng subject more important than
this. Now, in the first part of the
report what recommendation has been
made is that the strengih of the LAS.
cadre wil] have to be revised possi-
bly from what it is to 2,400, that, for
the training programme a slight modi-
fication is necessary, that the aca-
demy at Mussoorie may have an ad-
visory body—an idea which you will
remember I stressed very much on
the floor of this House when the
Demands of the Home Ministry were
being discussed—and then, certain
very  insignificant recommendations
regarding training. This report covers
recruitment, strength and training.

Now. Sir, let us take the strength
which hag been recommended as
2,400. 1 think there is absolutely no
justification and no rationale behind
it. If you will look into the demands
of the various States you will find
that the State of Mysore, which is a
fairly progressive State. has got the
strength of only 100 I.AS. officers.
It has not increased its strength for
the last four years and il doeg not
propose 1o increase it even now in
1982, Here is another State, Madras

~
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State. I have very great respect for
their administration and their ad-
ministrative efficiency. Their Secreta-
riat working is one of the best. Here
is that State which hag cut down the
number of the 1LA.S. officers from 141
to 136. The same is the case with
Rajasthan—I am very proud td men-
tion Rajasthan also. They have cut
down the number from 133 to 126.
It is a new State and still it has cut
down the number, whereas we have
got another State which has taken
more, namely, Andhra, Andhra State
wants 178, Bihar 188, Punjal 160 and
Gujarat has jumped from 110 to 144
LAS, officers. What is the neccessity
for the increase in strength? I see
absolutely no reason for this. The
States simply want 1o make certain
local adjustments, want to have this
man or that man, provided the whole
strength ig fixed up, and we have
now gol here this report which has
endorsed what has been said by the
States. It gets now the endorsement
on this report, Therp is no rationale
for it. If we examine the strength
of each individual State, we will find
that there is no justification for it

Then, Sir, there is no mention in
this report as to how many officers
are, as a matler of fact, on deputation
and how many officers have grabbed
the posts which should not be held
by one from LA.S. cadre buty which
are the right of somebody else which
block the avenues of promotion for
certain other people and which affect
the technical people who ought to
be there. So, even in the recom-
mendation which they have ‘made, I
sec absolutely no rationale, no justi-
fication,

1 will now deal with the malter of
fraining at the Nationa] Academy. Tt
is unfortunate that I have not been
able to go and pay a persona] visit
in spite of an invitation from them.
But, knowing as I do, the main pro-
blem at the Nationa] Academy is now
not that they should have an"adwvi-
sory committee only. Of course,
that is very necessary and that shonld
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have been done long ago. We made
a demand in that respect on the floor
of the House, But this National
Academy—] wish my hon. friend to
understand this—has got to com-
pletely change, They made certain
changes in the syllabus. 1 don’t dis-
pute that. But there has to be a
change in their entire outlook and
they have got to be reorientated to
meet the situation today. Even the
senior I.A.S.  officers who Thave
written on the subject in the context
of the Panchayati Raj have smd that
it is absolutely necessary that there
is & complete reorientation. How is
it to be brought out? Simply, cer-
tain suggestions have been 'made that
for three months he may work as
B.D.O. or he may visit certain places
It is like child's plav. Now, I have
before me the special number of the
Indian Journal of Public Administra-
tion broughy out by the Institule of
Public Administration. What I say
here bears full support from the ex-
perienced  servicemen themselves.
They have stressed this point  that
there should be complete Teorienta-
tion. This much T wish to say about
training.

Then, Sir, about the administrative
services 1 wish to say something. It
is said that the special recruitment
should not be ther; we may have to
raise the superannuation age so that
people may slay on. Well, Sir, I do
not wish to deal with this subject be-
cause 1 have no time to waste upon
it, but I have my strong views nn the
subject. I am not against the super-
annuation age being raised, but 1 have
certain views which I will give when
we discuss the particular subject
when the Home Minister brings a Bill
to that effect, as he has already indi-
cated.

1 wish to deal with another matter.
Today's editorial of the Times of India
states very clearly how the adminis-
trative machinery in the Secretariat

« is functioning and how it takes 140
days or 150 davs for a file to travel
up. Now, the main problems are one,
the indifference and delays of the
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Secretariat, and two, the weakness of
administration in the districts. This
should have been dealt with. There
is no word, Sir, in the report as to
how they are going to strengthen the
district administration. There is no
word about it. We have seen what
has happened. We know how we
have to put our administrative machi-
nery intn good shape if they have to
deliver the goods, not only in the con-
text of the Third Five Year Plan, but
now, more particularly, when we are
faced with this emergency. We have
to put the administrative machinery
in good shape, but therc is not a word
about this in the report. There are
various problems of Secretariat in-
difference and inordinate delays in
the working of our district administra-
tion because of which the district ad-
ministration is faced with  wvarious
difficulties. [ have to make certain
suggestions in this regard, and I ghall
make them when I am dealing with
the second part of the report which
deals with the district administration
and the role of the district magistrale.

There are certain basic questions
which must be consideredq when we
are considering the entire adminis-
trative gamut. The first thing which
I want to impress upon the House
1s that the administrative services
should be put in the proper focus. By
‘administrative services' I mean parti-
cularlv the IAS. That should be put
on a proper focus »is-a-vis the techni-
cal services, and the engineering and
scientific services. That is very im-
portant. Then, the IAS should be put
in a proper focus in relation to the
State administrative services, At pre-
sent, there is almost too much of an
overshadowing, and that creales a
verv wrong reaction, a chain reaction,
and that has gol to be looked into.

This report has not touched upon
that subject at all. 1 do not deny
that the IAS forms almost the back-
bone of the administration. I have
veryv great respect for quile 3 number
of officers who are patriotic and who
are very capable, but they are very
few in number; there are not muny of
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that type; not ail are of thut type. We
have got to suve what we can do Lo
give incentive to these services also
and to draw out the best out of them,
There is not one word in this report
io indicate whether we are having the
best oul of the gervices. There is not
one werd in this repert to tell us
whether if we have tie 2400 pcople
required. the whole game ven be
played well. How do you draw out
the best out of the services?

The present method of promotion on
the basis of the subjective remarks
in the confidential reports is one of
the most demoralising factors for the
services. Let this be clearly under-
stood. There must be a record of
performance which should go into the
confidential rcports. The sceretary to
the Ministry who is drawing Rs. 3500
or more must be made responsible for
it. There must be something wrong
if the secretary cannot pull his weight
in his own branch of the secrctariat.
There must be something wrong if he
cannot pull his due weight and get
the files disposed of. I have examined
quite a number of files, and I can say
that there is something wrong some-
where, I need not analyse the reasons,
but it is absolutely clear that if the
secretary or the joint secretary or the
deputy secretary pulls his wecight.
there is no reason why any file should
be pending like this for so many days.
They do not create confidence in the
minds of the clerks and other staff
in the lower establishment. They do
not give them any guidance.

Therefore, I submit that instead of
only the subjective remarks, there
should be a record of performances
entered in the confidential reports, so
far as the services are concerned, if
we want that they should deliver the
goods.

Unfortunately, the Ministers are
rather busy and they cannot give time
to this matter. Those who are not
too busy are persons who are unfor-
tunately not competent enough to
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have a grip over the administration
and the secretariat. There arve top
people, 1 know, 1n the Ministries, for
whom everyone has respect.  But they
are far too busy to give any time to
the administrative matters.  This s
one of the reasons why the admin:s-
tration has deteriorated all these
yvears. It has deteriorated because the
top Ministers who have great talent
do not have the time to devole; and
those who have some time have not
got the prip and the competence to
play the role. Anyhow, the result js
the same.

An Hon. Member; No.

Shri Harish Chandra Mathur: That
unfortunately is the position, and we
shall have lo take note of this. Thus,
when there is incompetlence either at
the one end or at the other there
starts a very unforiunate factor which
is called mutual exploitation; the ser-
vices exploit the politician and the
poltician exploits the services. Tais is
an unfortunate thing which bas lo
be guarded against. There is not eyen
a mention of it in the enlire report,
though this is one of the important
factors which has got to be taken note
of.

Since 1 shall have to deal with a
vaster subject, 1 cannot devote much
more time to this. I shall now pass
on to the second part of the report
which deals with the district adminis-
tration, and district administration
particularly, in the context of pan-
chayati raj administration. Here,
again, unfortunately, my feeling is
that the basic problems have not been
tackled. What is the basic problem?
We must be clear about it in our
minds. The mind of the Cabinct and
the mind of Government should be
very clear about it,

What are these panchayati raj insti-
tutions? What place do Government
want tp give to these panchayati raj
institutions? These panchayati raj
institutions have not been formed after
certain deliberationg by the Central
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Cabinet; they have not been discusscd
in this House, and they have not been
formed because of any Directive Prin-
ciple. The panchayati raj institutions
are just the legitimate child of the
Ministry of Community Development,
I.would say, legitimate child; some
time back, I had a misapprehension
that it was an illegitimate child of the
Ministry of Community Development.
But I am now convinced of the paren-
tage, because the panchayati raj insti-
tution was born under an emergency.
We are living in an emergency today,
but *these panchayati raj institutions
were born in an emergency to save
community development, and to fulfil
the objectives of {he Ministry of Com-
munity Development.

Those people who have given any
thought to it and we who think about
it considey these panchavati raj insti-
“tutions to be governments at different
levels, government at the  village
level—you may call it village republic
or anything else—government at the
district level or government at the
black level

Here is a very interesting thing. The
author of this report who has written
a forewoid tu thi: iournal himself
says regarding these panchavati raj
institotions that “all analogies drawn
from: .ocal governing bodies in other
countries and in India prior to 1947
arc, therefore, apt to be misleading
when applied to them.” because these
panchayati raj institutions are much
more than local bodies. according to
him, since they cover -the entire
gamut.

Then, we have the editorial note by
a very experienced secretary to Gov-
ernment, Mr. Singh, who also subs-
cribes to this view and he says, let us
take note of thig fact that through
these panchayati raj institutions that
we are now establishing, “we are
establishing governments at different
®vels.” and that is a revolutionary
step which we are taking.

So, it is a revolutionary step which
we are taking. Therefore, we have to
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be very clear in our mind in deter-
mining their role properly. I would
like to know clearly whether this idea
has been accepted by the Planning
Commission; I would like to have a
clear reply from the Planning Minis-
ter and from the Cabinet whether they
accept these panchayati raj institu-
tions to be governments at different
levels or not, and if they accept them
as governments at different levels,
whether they consider them to be also
political bodies or not., These are two
fundamental issues which have got to
be settleq first in our minds,

If we say that these are govern-
ments at different levels, if we say
that politics does come intg these
local bodics. then the district admin-
istration and the pattern of adminis-
tration and the relationship of the col-
lector etc. will have to be governed
by our conception of these panchavati
raj institutions. That is the most fun-
damental thing. T am afraid I have
to say that not a word has been men-
tioned in this report about this fun-
damental and basic thing.

In this journal, there are threc arti-
cles on this subject. I happen to be
one who has contributed an article.
My view is absolutelv clear; howso-
ever much we might wish that politics

" should be kept out of them it will

come in. I may tell the Ministry of
Community Development that it is
absolutely futile to think that politics
will be kept out of it; they are deciv-
ing themselves and they are deceiving
others when they say that political
parties will be kept out of it. Politi-
cal parties cannot be kept out of it.
This is the fundamental basis of it.
that it we want these panchayati raj
institutions to be connecteq with each
other, then it is absolutely impossible
to keep politics out of it. What is poli-
tics, after all? Politics and power can
never be kept separated. I think that
power and politics always go together.
Wherever there is power, politics will
go there, whether one wants it or not.
This is a fundamental thing. so far as
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I can see it. Wherever there is demo-
cracy, there will be elections. Where-
ver there are elections, parties will
come into piay, and when the parties
come into play, politics does come in.

Mr. Namboodiripad is another per-
son who hasz writlen on the subject. He
is also absolutely clear in his mind,
and he says that:

“Since this is the perspoctive,
political parties will naturally be
averse to any step that will keep
them away from the seats of
power. For, the institutions of
the panchayati raj as envisaged
now wotld be sharing with the
Stafe Legislatures, the Central
Parliament and Ministries corres-
ponding o them the powers, that
they are exercising. The use of
the power transferred to the or-
gans of panchayati raj is there-
fore, as much a political question
as the exercise of power at the
Centre and in the States.”.

There is another and much more
illuminating and really good article
by Myron Weiner who is a professor
on this subject.

Mr. Deputy-Speaker: You have
taken twenty minutes.

Shri Harish Chandra Mathur: 1 will
take another ten minutes,

‘Mr. Deputy-Speaker: There will be
ng time left for others. Twc hours
were allotted to this by the Business
Advisory Committee.

Shri Harish Chandra Mathur: I
think we can extend the time. If the
House so desires, it can be aone. It
is an important subject and I will take
another ten minutes with your permis-
sion. Here is Namboodiripad, a com-
munist; Harish Chandra Mathur, a
Congressman and a third person, an
American professor. He says:

sy the conditions of local
government are such that it is
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virtually incvitable that political
parties do enter the local scene on
an even more gctive scale than
they have thus far. ... Thc tiered
structure of Panchayati Raj vir-
tually forces the local parties tq
enter village politics...... ‘who
gets what' is a crucial question in
any political svsltem, democratic or
authoritarian, and whatever nsti-
tution has the power to deaide is
invariably a target for those who
want political power.... Where-
ver there is power, there must’ be
politics—a law as fundamental in
Political Science as supply and
demand is in Economics.. .. In
India as in other democratic coun-
iries, politicai parties have built
themselves on a loca] government
base. Long before the Labour
Party in Greal Britain assumed
national power, it had won power
in many municipalities."”

So. it is nothing poeuliar to Indis.
I need notl develop the point further,
I wish we do g clear thinking on this
issuc. Let us consider what s going
to be the pattern and the content of
the panchayati raj. It is only then
that you can determine the role of the
services. The absence of full realisa-
tion of these factors creates a conflict
and confusion. It also means waste
and frustration.

Unfortunately, another subject in-
troduced here is the relationship with
Parliamentary institutions. We have
also to decide whether these pancho-
yati raj institutions are supp'ementa:y
to this Parliament or they are alterna-
tive to the Parliament and the legisla-
tures and will eventually take the
place of the Stale legislatures and of
Parliament, It is a theory enunciat-
ed by a school of thought like that of
Shri Jayaprakasn Narainji, Even then
the subject has got to be considered.
The Central Cabinet has failed 1o take
note of this revolutionary change ana
they have never been able 1o give any
thought to it. Slogan mongering or
fads and fancies cannot bring about a
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good administration. They may have
their places somewhere else. DBut only
clear thinking i1s necessary for this
purpose.  Maharashtra Gouvernment
has given some thought {o this matter
and | congratulate them. They have
given ereal conu:nt to the panchayati
raj institutions at various levels.
Gujarat proposcs Lo do so. But in
most States there is diarciy and dup-
lication with attendant evil. and con-
flict and confusion and Jemoraiisation
for the officia's. They do act know
where they staud. They velung to the
States Strvices under the thumb of
the panchavati raj.  The noa-officials
alsn feel frustrated. The iesult has
begn that theve is  waste of time,
money and energy. You cannot work
these institutions without aaequate
power or finances. We muy appoint
a finance commission to go 'nto  the
financial resources of the panchayati
raj institutions, { wish we alsy appoint
commitlee for caly {wo months' time
so that it will examine all tnese mijor
aspncts,

What ‘s happening with regard to
district n.agistrates? The anfortunate
tendency now-a-days is to send junior
officers to the districts and tlic situa-
tion is becoming extremely daficult. I
said carlier that more than sixty of
the district magistrates nave not put
in even five years of service. One of
the Chief Secretaries who haa contri-
buted an article says that this unfor-
tunale tendency must be reversed.
May I remind you that I made this
point very strongly when 1 took up
an occasion to discuss the special pay
question. I discussed it purpnsely not
because I wag interested whether a
particular officer got special pay or
not. This special pay is one of the
contributing factors or reacons why
seninr officers do not go out to the dis-
tricts. T will show how strongly this
viewpoinl has been supported.

“Finally, it will be the duty of
the Collector to secure the efficient
and co-ordinated working of the
various departments charged with
the execution of programmes set
by local elected bodies and also
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to sce that these departments
work withoyt interruption or fear
of improper pressures. The role
will be a very difficult one, since
the smallest mistake might dam-
age him either in the eyes of
local political leaders or of the
services and may also bring him
into disfavour with the Govern-
ment. It would follow that the
Collector of the future will have
more considerations to wecigh, and
factors to allow for, than a Col-
lector of the past. In consequence,
the recent tendency to post junior
officers to these posiz in some
States will have {o be reversed.
Equally the reluctance of senior
officials to accept district assign-
ments is to be deplored and dis-
countenanced. Quite clearly the
time has come to recognise the
importance of these posts and
render them more attractive than
posts in the Secretariat or in the
Heads of Depariments where
isolation from  pressures of
politics add to the attractions of
the special pays which these posts
carry from the days when officers
had to be induced to give up
posts in the districts (which they
generally preferred) and work in
the cities.”

15.29 hrs.

[Surt SURENDRANATH DwIVEDY in the
Chair]

The whole thing has changed. The
whole context, whole climate and the
whole circumstances had rhanged. In
spite of our hammering it here and
trying to pursuade the Home Minis-
ter, I do not see why he does not :zee
light. If the district administration
has to be strengthened, if the dis-
trict magistrate is to pull his weight
vis-a-vis this Governmeni at different
levels, if he has to be anything, you
will have to see that he is a senior
man. What is the justification? I
shall finish now, and I thank wou
very much for allowing me enough
time. But I would like to conclude
by saying that these are all basic and
weighty considerations which cannot
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be ignored if you wantgreally to see
that the administration delivers the
goods and if you want to creale res-
pect for the administration in the
minds of the general public.

One last word. 1 wish the hon.
Minister for Planning particularly to
pay attention. 1 think he himself,
during the elections, felt that there
was something very wrong in the dis-
trict administration. He felt that in
spite of the welfare activities of the
Government, in spite of all that they
were doing, the people were up against
the Congress party and up against the
Government. Wherever he went, he
himsell felt that pinch. I understand
that as a result of that pinch, he ask-
ed that certain studies should be .made
in the districts to analyse the reasons
which were the causes for this dis-
content. Let us hope the studies will
be complete and that the hon. Minis-
ter will be able to tell us what are
the causes and what is wrong in the
distriet administration, and particular-
ly to see whether we can afford to
have that district administration now,
in this coniext of emergency. I hope
the Government will be awakened to
the situation and to the need, and give
some consideration to these problems
and set matters right.

Shri H. N. Mukerjee (Calcutta
Central): Mr. Chairman, Sir, I am glad
that my hon. friend Shri Harish
Chandra Mathur took the initiative in
order to have a discussion on the
floor of the House of the report pre-
pared by Shri V. T. Krishnamachari.
I am afraid, however, that like Shri
Mathur I have also to express my dis-
appointment that the report does not
appear to give any indication of the
kind of approach which is very neces-
sary in the context of today. It is
a kind of report which any bureaucrat
could perhaps have produced, but we
had higher expectations from a per-
son of the eminence of Shri V. T.
Krishnamachari. I also add my voice
to that of Shri Mathur in regard to
the grouse which he has expressed
about this report not including any-
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thing at all that is significant: about
the problems of today, the perspec-
tives of today, the possibilities of
today.

In this connecction, I found in one
of the magazines published by the
Ministry of Community Development
and Co-operation, Kurukshetra, scme
very interesting observations by Prof.
D. R. Gadgil, who points out how the
administrative structure of our coun-
try remains  absolutely unchanged.
Our country is free. The aspirations
of our people are so very different
from what theyv possibly could have
been before 1947, but the structure of
the administration remains more or
less, with very minor adjustments
here and there, with additions rather
than permutations and combinations,
what it used to be before Indepen-
dence. During the British rule, there
had been developed a structure of
administrative service which combin-
ed the rigid separation characteristic
of a casle society with the careful
gradation characteristic of a class
society. Hardly anything has been
done since Independence in order to
bring about that qualitative change
in our administrative services which
were so very much wanted. Prof.
Gadgil very aptly remarked that a
colonial regime is concerned chiefly
with maintenance of power, and wel-
fare aspects of governmental activity
cannot receive much attention from
it, but, as a matter of fact, even
though there has been a proliferation
of welfare activities, the administra-
tive structure has not been geared to
the tasks which have been performed
in a very different way, and that is
why 1 support Shri Mathur when he
said how in regard to the orientation
which should be given to our admi-
nistrative services very little has been
done and that is why I am sorry to
have to say that this report does not
tell us very much which is worth-
while. =

Like everybody else in this House
1 appreciate the quality of vur admi-
nistrative cadre, the higher as well as
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the lower ranks of our services, and
1 do not wish to give an impression
that we are trying to single out any
portion of the services and saying
things to their detriment, but in re-
gard to the Indian Administrative
Service, which is by and large an un-
exoeptionable service, I do have a feel-
ing that enough is not being done to
make it really and truly different
from what the Indian Civil Service
used to be: neither Indian, nor civil
nor a service, but which thought itself
entitled to all the privileges of being
Heaven-born. 1 do not say that the
same “condition persists, but whatever
smacks of the kind of caste and class
differentiation which we have got as
.2 legacy of the administrative struc-
ture of the British period should now
be very drastically changed if not
entirely overturned. It is very neces-
sary to bring about that sort of change,
and that is why I was a little surprised
when I found in Shri V. T. Krishna-
machari's report, opposition 1o the
idea that we should get promising
officers in Class Il and Class III to
have more opportunities of appearing
in some special examination and
getting into the higher rung of the
administrative ladder. We do have
our social hierarchy differentiated into
so many rungs. It is very difficult tg
say anything which would be very
precise, but even so, I do believe that
those who are alrecady in the service
might perhaps be given more oppor-
tunities of advancement. But here, at
page 11 of this report and page 12
also, Shri V. T. Krishnamachari points
out that there are certain arguments
in favour of the scheme which wishes
to give promising young officers in
Class I1 ang Class III services an
additional opportunity to enter Class
II by some kind of competitive exa-
mination modified in certain ways, but
it says that this argument is not
enough—that we should have only a
special kind of examination which we
have already for the Indian Adminis-
trative Service. This is being  said
at a time when there is a great deal
of demand for more people to come
into the service. From this report I
Jearn that by April, 1968 there would

2340(Ai)LS—4. '
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be 525 new people in the Indian Ad-
ministrative Service. But that would
not be enough, and Shri V. T. Krish-
namachari recommends that every
year during the next four years, at
least 115 persons have got to be re-
cruited by the examination held by
the UPSC. So, there is scope for more
people being taken on and I believe
that opportunity should be given to
those who are in Class II and Class
III who, because of their special ex-
perience, would perhaps fit into the
higher rungs of the administrative
structure and who perhaps would be
free of some of the caste feeling which
may be attaching to some people
higher up.

My hon. friend Shri Mathur refer-
red to the provisions regarding the
training of IAS people—how we have
the National Academy of Administra-
tion, then the Central Institute of
Study and Research for the Commu-
nity Development Ministry, the Staff
College at Hyderabad, and in New
Delhi itself we have the Institute of
Public Administration and so on and
so forth. 1 have no doubt thai all
these institutes do very good work. I
personally had some opporiunities of
coming in confact with the work of a
few of these institutions, but some-
times I have a very uncomfortable
fecling that perhaps these institutions
are run in a way which is again re-
miniscent of the bad old past in so far
as environs are concerned. 1 cannot
for the life of me understand why
an academy of administration has
to have its situation in Mussoorie. I
do not know why. What is the rea-
son for insulating people from all parts
of the country, so to speak, and put-
ting them on an elevalion where they
can study at leisure perhaps, but is
it so very necessary to get our admi-
nistrators to study in that kind of
leisure where leisure is almost em-
balmed into luxury and that sort of
thing? I have been very disturbed to
know of one institution in Delhi, for
instance, run by the Government,
where the building—I do not know
how long it will actually last, but the
frills and frappery are quite magni-
ficent,—you could hardly walk with
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the usual pair of shoes; you will be
afraid to slip because it is almost like
a dancing room floor, because it is
also magnificently uphclstered. Every-
thing is furnishedq wonderfully. 1 do
not know, perhaps in order to impress
some foreigners who come on a visit
to New Delhi and we have to take
them to some of these places. But if
an Indian Academy of Public Admi-
nistration has for its premises a build-
ing where a common man can hardly
hope to walk with a fair amount of
confidence, because he might very
well slip on account of the nature of
the floor, it shows something is wrong
somewhere. There is no doubt about
it,

I do not quite understand why there
should be so many academies stowed
away in some of the out of the way
corners of the country. Maybe for
very comfortable study and contem-
plation, but perhaps that is not the
sort of thing that is necessary. It is
very necessary to put first things first.
In regard to training, a great deal has
to be done in a very different way.
I know the Ministry of Community
Development and  Cooperation sets
store on training and a great deal of
very valuable material is coming out
as a result of the training courses
which they are pursuing. 1 do not
say one syllable to cavil at that sort
of effort. But the environments and
the manner in which it is done are also
important. What is the kind of feel-
ing which we would like to see that
our administrators imbibe in these
academies? If you go and study in
the kind of environment where we
send them to study, surely they
would not be fit for those jobs for
which Mr, Mathur and everybedy in
this House are so very anxious that
our country should have the right
kind of personnel. The same thing
perhaps holds good in regard to the
State cadre also, but T do not think
I shall have the time to refer to it.

_'I1his report deals largelv with
village, block and district level pro-
blems. At one point, it sets out very

DECEMBER 4, 1962 Report on Indian and 4312

State Administrative
Services

clearly what is the central issue. At
page 62, it is pointed out:

“The central issue is not the
relative roies of the officials and
non-officials, but the manner in
which, all agencies working to-
gether can bring about the widest
possible participation and com-
mon endeavour in the making
of plans at different levels and in
their efficient implemenation.”

That is the central issue. Having that
central 1ssue in mind, we have to
think of what we ought to do. It
is exactly there, when you remember
the central issue, that you come up
against problems and I am sure the
problems which were mentioned by
Mr, Mathur are extremely important.
There is no doubt about it.

About panchayati raj, for instance.
I know it is easy to have panchayati
raj as one's target. A thing like basic
education, which is so important, has
become a very cheap target in the
present day. People say, it is a farce
and so oa and so forth. Very highly
placed people in the Government
make that kind of ohservation. [ do
not wish to make that kind of observa.
tion. I do not wish for a moment to
pooh-pooh the ides of panchayati raj.
On the contrary, T should say that the
concept which we have in this coun-
try “Panchme Parameswar" has got
to be implemented at every level of
our social living. I say that. I say
at the same time that we have 1o have
the maximum possible amount of de-
centralisation in our country, decen-
tralisation consistent with the needs
of centralised planning, which is the
essence of our economic policy. It is
very necessary to have that kind of
decentralisation. It is necessary to
have devolution of powers as much
as possible. Therefore, this concept
of panchayati raj is not something to
be pooh-poohed or something to be
made fun of. This is a concept which
we have got to try and implement as
much as we possibly can.

There are problems, of -course,
which will have to be tackled. But
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how so far have we set about it and
how far have the administrative jobs
been actually done? It is from that
point of view that we discover that
the administration falls short, because
the policies of the Government also
have not been properly clarified.
There is no doubt about it. The ad-
minstration in the panchayati raj
apparatus, in the different rungs of
the Community Development and Co-
operation Ministry's proliferations the
administrative apparatus works more
or less in the old bureaucratic way.
This is being said not by people who
are hogtile to the idea, but by people
who are actually trying to work it.

I discover in this Special Number
af Kurukshetra, from which I quoted
Prof. D. R. Gadgil's article, the tenth
anniversary number, which came out
on Gandhiji's last  birthday—2nd
October, 1962—several articles in
wihich this very point is sought to
be made. There is an article, for
instance, by Evelyn Wood in pages 36
and 37. He is one of those who is
most intimately associated with the
development of the community deve-
lopment idea and so on and so forth.
He tries to point out how things have
been wrong in very many respects and
how the old ideas continue in spite of
an effort being made to bring about
a difference in the administration. He
refers, for instance, to the fGdea of
“The Triumph of Hierarchy”. That
is the heading which he gives to his
article and says:

“The triumph of hierarchy has
gone so far that the Block Deve-
lopment Officers are always being
hampered in their work..,. The
idea of having a number of tar-
gets which you can conveniently
specify has taken hold of people
to such an extent that the num-
ber of, targets is being multiplied
without any reference to the
actual work which is being done.”

He then emphasises how field work
must utilise feed back; that is to say,
there must be an objective examina-
tion of the results of the work which
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has been done. Actually nothing of
the sort is being done and the Minis-
try is not being able to undo what he
calls the sacrosanctity of its tar-
gets. I find also in another article at
page 42:

“When the community deve-
lopment movement began, it was
the boast of the community deve-
lopment programme in the earlier
days that even the village level
worker could aspire to become a
Development Commissioner. This
has not materialised in all its full
implications, though some village
level workers have risen to be
Block Development Officers.”

The idea is that we have not utilised
the experience of the people at the
lower level, pushing them up, so that
there might be a creative combination
of the experience of different adminis-
trators at different levels.

This brings me to the idea which
I have said so many times here, the
idea of the cxclusion from our scr-
vices, particularly from the  higher
rusgs of our services—the IAS—of the
scheduled castes and scheduled tribes
people and other backward sections of
the population. I have a number of
figures to show how these people are
still being kept out of the light, Here
is8 the report given by Shri U. N.
Dhebar, who was the Chairman of the
Scheduled Areas and Scheduled Tribzs
Commission, which points out how
even now, in regard to the represen-
tation of the scheduled castes and
scheduled tribes in the services, parti-
cularly in the higher rungs of the
services, so much remains to be done.
I have no time unfortunately to refer
to these figures, which came out in
the most scandalous fashion  during
the Question Hour, as to the extreme-
ly insignificant number of people who
belong to the handicapped sections of
the community inour services. Even
in Class II, Class ITI and Class TV,
the representation of these people is
so much Jlower. Why should this
happen? If this country is going to
have a socialist kind of society, if this
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country is going to have a new orien-
tation in 1ts administrative services,
are these admimstrators going to be
drawn in the main from the upper
classes? 1 know there are certain
difficulties. Those who have been so
long kept out of the light and kept in
the shadow, cannot pass all your
examinations. Are we giving any
special assistance and encouragement
to these people, so that they can come
forward and take charge of this coun-
try? NEFA is threatened today. Who
live in NEFA? Tribal people. When
we think of the expansion of educa-
tional opportunities in our country,
do we think of the tribals of our coun-
try coming up and taking positions
like that enjoyed by Dr. Bhabha in
Bombay? They are not in our mind
at all; these people who do not belong
to the community so to speak, because
they are not rich cnough to share all
the prerogatives of civilisation. We
hive done little about it. 1 wanted
that the report on the administrative
services at different levels, from the
Irdian Administrative Service level to
the puanchayat level, should have in-
cluded certain ideas, certain sugges-
tions, certain practical recommenda-
tions which would bring about a real
orientation of our services w hich
would really improve and help in the
creation of that context in which
socialistic economy can  possibly
generate. But nothing of that sort
has been done. That is why I beseech
of the Government to give a great deal
more time to this problem than has
bren given in this report. '

Dr. L. M. Singhvi (Jodhpur): Mr,
{"rairman, Sir, I welcome this oppor-
tunity to discuss a subject of very
considerable importance not only for
the better governance of our country
but also for the progress of the diffi-
cult experiment that we are engaged
in today.

The two speakers before me have
pointed out that the report has failed
inasmuch as it has not dealt with
many of the aspects with which it
was expected to deal. In particular,
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the disappointment of my hon. friend,
Shri Mathur, was very great, 1 feel
that it is rather uncharitable to
express a sense of dire disappoint-
ment with the report and to condemn
it, more or less, as a very inadequate
piece of work. I should like to draw
the attention of this House, parti-
cularly, to the factors which confined
the scope of the work of Shri Krishna-
machari. According to his terms of
reference, he had to limit his study
to questions relating to administra-
tive personnel at different levels and
States and the administrative issues
arising  from the introduction of
democratic institutions at the district
and block levels. It was hardly for
him to go into the question of whether
a party system should be allowed to
function at the willage level in the
panchayats. It was not for him to
go into the more pronouncedly politi-
cal aspects of our institutions. There-
fore, T do not think that the sense of
disappointmeni  which has found
expression in Shri Mathur's and Shri
Hiren Mukerjee’s speeches is really
justified.

I fcel that Shri V. T. Krishnama-
chari has certainly done an excellent
piece of work and he deserves to be
congratulated for a really profound
study which is imbued with a large
number of practical suggestions. I
only hope, however, that the Govern-
ment would bestow its earnest atten-
tion and consideration to many of the
suggestions which have been made by
Shri V. T. Krishnamachari. 1 hope
that these suggestions are not merely
paraded and then shelved. I hope
they will find a practical expression
in the policies 10 be adopted by the
Government. 1 hope the policies to
be adopted by the Government will
be based on the various suggestions
made by Shri Krishnamachari.

Mr. Chairman, Shri V. T. Krishna-
machari has particularly drawn the
attention of this House and the Gov-
ernment to the fact that there is the
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problem of shortages in the adminis-
trative cadre of this country. Accord-
ing to him the total gap which is to
be filled by 30th April, 1966 is of the
order of 525. Now, he has suggested
that there should be an increase in
the * annual intake in respect of
recruitment. But he has also very
rightly observed that the annual
intake should not be increased to a
level at which the quality of sclected
candidates is likely to suffer. This is
indeed a very important considera-
tion fqr us to bear in mind.

1 would like to suggest that apart
i.rom the proposed increase in the
annual intake of administrative
officers, we should resort to emergency
recruitments more often than we have
done in the past. As a matter of fact,
therc is a large number of very able
people who do not for various reasons
enter the administrative service at the
ages in which it is permissible for
them to do so. It would be very
proper, and it is very much to be
expected from the Government that
they would utilise this source of sup-
ply for the administrative cadre in
the country, that is, the recruitment
of those people who are not within
the age group which qualifies for the
routine administrative service exami-
nations.

I would also, in this connection and
in this context, welcome the raising
of the age of retirement for adminis-
trative officers to 58, a decision which
has been recently taken and which, I
think, in certain circles, has not been
sufficiently appreciated. The reasons
for this particular decision are to be
found in various rcports. As a matter
of fact, the decision, in my opinion,
was long overdue. In no other
advanced country would you find the
age of retirement as low as 55
Although T would not advocate the
raising of the age of retirement to 85
or 70 as in various countries of the
west, I certainly think that the rais-
ing of the age of retirement to 58 .is
very much to be welcomed.
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I would like to submit that there
should be a 25 per cent or so reserved
for promotion from the State adminis-
trative service cadres to the all-India
services. This should be done in a
progressive scale so that a time may
come when we may have as many as
50 per cent of the people promoted
from the State cadres to the all-India
cadres, and there should grow an
increasing cohesion, an increasing
oneness in the services within the
State and the services on the all-India
level.

In this connection, I would like to
submit that though three new all-
India services are to be brought into
existence shortly according to a Bill
which is being introduced in the
Hous= more and more of these
services should be brought into exist-
ence, 1 would particularly like to
mention the Indian Educational
Service and the Indian Economic
Service which have long been under
the contemplation of the Government,
which the Government has long con-
ceived but has not yet delivered.
There are also certain similar services
like the Indian Agricultural Service,
the Indian Extension Service and
others. I think if you introduce
service cadres like this it would cer-
tainly help the unity of the country,
it would not only help in bringing
about a greater cohesion in the
administrative structure of the coun-
try, but it would also bring the best
people in the jobs appropriate for
them.

15.59 hrs.
[Mg. DEPUTY-SPEAKER in the C‘hair]

So far as training is concerned, I
would prefer that the training period
is prolonged even beyond 18 months
that is recommended by Shri V. T.
Krishnamachari. I should think that
the kind of training requireq for
administrative personnel has to be a
detailed and intensive training. In
the very nature of things, because of
limitation of time the training that is
at present imparted is generally
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rather sketchy. Therefore, if the
training period is increased it would
very much profit the trainees, the
nw administrators in the country.

The report also makes another very
useful suggestion, and I hope the
Government would implement it
before too long. It relates to the
establishment of an advisory council
fuor the Academy of Administration
at Mussoorie. This Advisory Council
could very fruitfully guide the activa-
ties and curriculum and give proper
direction about the training imparted
there. [ would like similar advisory
councils to be constituted at the State
and zonal levels also.

16 hrs.

1 would like to submit that the need
for short refresher courses for senior
officials in this country is very great.
Quite often it is Jaughed out as some-
thing which means nothing but a
vacztion for the senior officials. 1
think it is a very wrong way to
approach this question. Refresher
training for senior officials is a pre-
requisite for their continued vitality
and for their continued competence to
pecform the new tasks that face them.
I think it would inject greater vigour
and greater imagination in our
administration if we were to resort
more and more to these refresher
courses of short durations.

Time does not permit me to go into
many of the things that T wish to
talk about, because a very great limi-
tation has been prescribed by you,
Sir, in this regard, but I should like
to say that the training institutes for
State Services should be not on a
State basis but on a zonal basis. I
regret very much to say that the
Zonal Councils and the zonal strue-
tures which were devised are today
more or lesg a dead letter. As a matter
of fact, I should like to suggest that
rather than establishing these train-
ing institutes for each State separate-
ly, we should establish them for each

znne.
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There is an excellent Officers'
Training School at Jodhpur which hap-
pens to be a part of my constituency.
It is functioning in a remarkably
successful manner and I think+ the
training imparted there is of a very
high order. 1 would like to suggest
to the Government that a Zonal
Officers’ Training School for the zone
to which Rajasthan belongs, and
which includes Punjab, Kashmir and
Delhi. should be established at Jodh-
pur because there already exists an
excellent nucleus for such an institu-
tion. As a matter of fact, I under-
stand that there has been such a proe
posal for a long time. So, it is time
now to implement this proposal and
to give it shape.

I should like also to emphasize that
it is necessary, if our Plan is to
acquire real rontent and mass back-
ing, to prepare the Plans not only
at the Central level or at the State
level but at the village level and,
therefore, it is very necessary that we
should try to take up this recommen-
dation which has been made by Shri
V. T. Krishnamachari among others
that olans should be prepared at the
village level and that the plans should
be sought to be implemented not only
State-wise but also village-wise.

I hope that we have a proper re-
orientation in the administrative
machinery of our country, both at the
Union and in the States, to face up
the challenge that the new institutions
of Panchayati Raj confront them with.

Shri Gajraj Singh Rao (Gurgaon):
Mr. Deputy-Speaker, this is a very
important report that we are now
discussing and I am very sorry to say
at this juncture on the testimony of
the general public that the adminis-
trative service has degenerated and is
doing much less work than was
expected of it when it was trans-
formed from ICS to IAS. In the olden
days we used to curse the district
administration and say that they are
bureaucrats but all the eame, they
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acted efficiently according to their
policy. Now, are the IAS officers
working as efficiently and in the spirit
in which we laid down the policy of
national development? That is the
criferion for judging their work. If
they are working so efficiently, there
was absolutely no necd for a report
by so eminent a person with sugges-
tions from certain Chief Secretaries
and certain Chief Ministers.

Firstly, I woulq like to suggest that
the posting of IAS oflicers should be
to those States to which they do not
belong, instead of posting them to
their own States. The integration of
*the country also requires it. When a
Britisher coming thousands of miles
away from us used to be posted to
Madras or Punjab, he used to learn
the South Indian language or Punjabi
and function efficiently in that State.
In fact, wherever he was posted, he
used to discharge his functions well.
So, why can't our officers also func-
tion so well when they are posted in
other States? This will also help
national integration. Further, it will
eliminate corruption, political pres-
sures and other evils and the officers
would be left alone to do their job
well.

In the olden days the same officer
had the three capacities of Deputy
Commissioner, Collector and the Dis-
trict Magistrate, Now, under the
Constitution, judiciary has been sepa-
rated and so those officers have been
freed from that work. I can say
from personal experience that when
1 was the Chairman of a district board
many ICS officers have got training
under me. Then, if an officer is put
in charge of rural uplift he used to
go to the village with that spirit. If
manure is to be applied, they will
remove their hat and do that work
willingly., Now we have created
bigger suhebs who hate the rural
people, the people living in the
villages.

This Report says that there should
be a rural bias in the administration.
It also refers to the BDO, village
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panchayats and so many other things.
But what is happening now? If pro-
per training is not imparted to the
BDO and the higher officers, what
would be the fate of the people?
There is a saying that there was a
report of a fire in a village and after
a month or so an order came to
extinguish the fire. The administra-
tion functions like that. If a request
is made to the administration by a
villager without any backing, without
any recommendation from an MLA,
MP or other politician, no order on
that request would be passed for two
or threc years. That is the state of
the administration today.

Coming to BDO training, in my own
Sta‘c one village was selected for
certain reasons by a certain Deputy
Commissioner and a certain BDO has
been promoted. I am not contesting
that promotion. What development
has taken place in that village? It
is only twenty miles from here. 1
request my friends in the House to
come and see for themselves whether
the people there are happy. If this is
the type of training that they are
going to receive, I do not know how
they will be benefited. IAS trainees
from all over the country were
brought there to see the training
imparted. They came in jeeps, there
was a tea party and they stayed with
some higher officers. That is the
training that they received. 1 would
say that the basic training, if it is to
be real training—I may be laughed
upon, I do not mind; I am a villager;
1 am rural minded. ...

Shri Harish Chandra Mathur: We
ere all appreciating your point.

Shri Gajraj Singh Rao: If India is
to progress, the rural India must pro-
gress, and the administration must be
adapted to rural India. It is only
rural India which can lift us up.

We talk of competition. What are
the subjects in the competition? Have
you a biag towards anything connect-
ed with rural life? I can today say
at least about Punjab, As the Chief
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Minister or anybody there as to who
the best Deputy Commissioner is. He
is a man coming from a village. He
has put in the whole of his life in
the border and even during this emer-
gency he is considered as the best
man. So, to say that people who can
just do certain things_in an examina-
tion and get some marks can be the
best administrators is a wrong idea
altogether, according to me

Dr. L. M. Singhvi: I hope the hon.
Member does not wish to reserve all
these posts for people coming from
the villages only.

Shri Gajraj Singh Rao: I do not
say that they should be people from
the villages only. But the idea that
people from the villages are to be
slaves for ever and are to be at the
behest and command of certain capita-
lists should be ignored. They should
ignore it altogether from their minds.
Those days are gone. If they persist
in this, there would perhaps be no
administration remaining at all, that
is, if that is the conception. Certainly,
the capitalists can spend Rs. 2,000 or
Rs. 5000 a month and send them
abroad to Amecrica and other places
and the people in the villages cannot
send them. But I would say on
principle, and not as a class as my
hon. friend has suggested, that if they
have to administer as an administra-
tor 80 per cent of the population, they
must be adapted to thal part. It was
a rule in the Punjab and, I submit,
it was a sound rule that unless an
ICS officer had undergone full train-
ing in settlement for five years, he
could not be posted as a Deputy
Commissioner.

Mr. Depuly-Speaker: The hon.
Member's time is up.

Shri Gajraj Singh Ziae: T will take
two or three minutes more,

_!(1" Deputy-Speaker: Only ten
minutes are given to each hon. Mem-

ber. He has already taken nine
minutes
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Shri Gajraj Singh Rao: I might
have taken, but I rarely speak.

Mr. Deputy-Speaker: He can take
one or two minutes more.

Shri Gajraj Singh Rao: So, my
submission is that it is good that there
is a bias in this Report on rural train-
ing. But I would again repeat the
first thing that I have submitted that
they should be posted all over India
and not in their own States. Then,
for selection  aad  traiung, mathe-
matics, history ete. alone should not
be the subjocts. They may be for
academic peep.e, professors in colleges
ete,, but for administration some other
thing is required. Stamina is also
required. They shouid be given real
training and not this partial training.
They should know what a village is
and what village life is. They should
know even what a town is, what kind
of poor pcople live there, how they
live and how the administration is to
be carried on.

I would submit that from these
points there_are certain good aspects
in this Report. Thev should be imple-
mented in the spirit in which they
are made. If it is taken as the basis
that being a BDO is the best thing
and that he would learn the best
administration, from my experience I
can say that it would be great fallacy.
They should be given real and true
training so as to serve the people and
to be nearer the people. The adminis-
tration chould he acerssible to the
people.  They should realise their
difficulties and they should be their
voice and their helpers in their diffi-
culties. It should not be that when a
Minister is coming they are arranging
for it and are running about the whole
day. That is the only job with the
administration these days. That
should be avoided altogether. They
should be administrators in the true
sense of the term *

0 Wew T (TrATe) - suTem
wEE, F o wEoiy fer o mee
St Y geaarE 3 WA § R IR
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¥ WgeAqW fawg 1 W1 & A7GA w7
s wrwfea fear @ 9fF wwg aga
w0 2 wfad & &aw -0\ Al #r
A7 @ " w5 AgRT #1 o
fa=raa |

5t qlo Yo FORMETIN T FGAT
fE & F31 g8 9 497 Fer 41 F
T FHFTTGT &1 IE2 77T < AT |
AR AF 9 7 TN I wad fEar 2,
I A gE wE AT

O% AR AI€W 0 3T FET 4978

e

o WeRA TAA . HEFIT aEW F9q
F 39 I AT I A RM@EA I I
q¥Y # | WAITT ARW T7A F WY
® @d W {gAr a9 wEE o oA
famrfer #1 47, =Y FomEEr A
w21 q1 f& 3w 9w fa=r= feqr w@m,
o ¥ 9@ 7% = = fom 76 8
AT & A9 aF 39 # ¥ A1 9rg sgfaE
gl 39 F FW FA FT WG {gar
o | A 757 @ 91 F7 a7 g
T (F gHT 717 A 951 A& W o3
& geeg ¥ Amwr §7 Q) A1 39 g
¥ W7 39 97 ¥ a7 9F= FA
1 waae A 531 fzar 1 F ag awwar
g fs 5@ =1 & a7 ® a2 fammoEs
fa=m g AT TH TER F oY Eegl
&1 w9 fa=17 w2 75 71 7297 fam
am | AfET § fraea = [ g
fr F wTFTT A Al 79 9gd 97 oft
fa=r foar 2 f& 719w @vT & F4-
Ffedt 07 37 T AT GNE 9 A
gATA T[T AT T AT R TA ¥ oA
| FATE 9 A AT | JAE

.

qgr 7

T dTo #Fro FEMHTATA 7 AT
fog & gg o fawfer #t & f& o
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ﬂT{‘aQot{ﬂ'e*Fﬂ"Tgi g L
g g F arg faenfasrdr ar fefegse
afage @ f@ o | @ wwew ®
¥ wrEA § 4% WOY FTAT ATEAT §
f& 37 %1 gg fawfrn q@ aza &
WY AW A & | 9w A
FAETA &, HAFT ¥ AHTA H GEE
o2 A A 9 A 71 99 59 f)
TN 21 ATAT AT AT AT A7 ¢ (A=
fasrdr & sz 9T s fear smar
a1 | fefgwe afasgz &t de
TTATIO 9% AR & | 9F WA T HT AT
@A NFAYW F AT &, WH &7 ¥
g sfefeafs & 77 sg=i #
areweg #ifaq 7 ¥, fafaw fawmit
F A wFerfasrdy & w9 & A ¥
TR AT ARG AT F77 T,
e faw ¥ afe W feen sqawar
T T TEA &1, W GVFE F foaaa
fasg #FTw" & I F UF AR
A F Y W ST F AT ) SHOAT
foarfasr® #1 @2 1 @ @1 4w
T F AT KA a AtfafEy w69
afi 1 237 Y fawfea & 02 2,
U AW I qIEIC T AT Ay
FoA1 Aifgd | gF ™ TE@ F IR
ArE & 397 929 & fF 0x 3y -
it A frafer w7 @ wf 2 B W
ﬂﬁﬂﬁor{or{woﬁﬂﬁﬁﬁm
g ft 77 A gU g | F 39 et
# oA # i afswra mdw ad
FTAT ATZAT | & TR A F AT
2, 3T X wT AT IEATR AT @Y sEAT
g 1z oM Ik 2 afyw faemdr
F (@7 #99 TW AT F A AT
T #, afeF agT 7T FAAEAE e
FI AEAFAT & | AT 7% I fatww
fommt A7 wmweT oqifes g
¥ (a4 778 a7g & FT41 T sdv@fow
BRE A &l AT, AT AT T FH A FH
TEATE AT aF T T@ & F19 7
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[’#fﬁﬁﬁﬁ'ﬂ']
FTF a7 7% 7 fawfea & & 37
foomitr & 9z ox fagfer a&
s wfed |

1 FOTHTATA W1EE 7 AT OF 609G
fawirer #Y & a8 & oww fafwe
Friedifea o & art §, gt
#ifag sfraifoar |+ 38 & at & g7
A # g 99T W F T 4 "7 qe-
d@ g WA W@ A T AR F mrETaq
fear a1 f& wmme 97 fa=re fear o
W F AT fF o= oamy @
AN ATS0 Wo WHo H g @i & 7 A7
A & faa s # 1 7 A1 a0y JiE
A AT F FTN, FF T ATF
F A =T g1 &, wifafmr fafas
afaw &, I 7 § F1 IRT W TA
£ 5= 7 faam 9mav 2, W77 vE A
st 4§ & oo T ¥ 3w A
# § Fza HIfomz & 4 g Pt
FamatRE I RN T fag
waaT fag W # A 9w @ o2
# guaar g fF @ & a7 orey forg
fem s wifgd | qF oF TTIEH
QAT WIH @ | aga & |nr SifE gfa-
afgdt & waw #7 fedm wmr &9
&,wﬁa%aqﬁ-ﬂﬂgOQol‘Wo
¥ Al w1 9% | T/ & A% 31 A wrde
To THo TET &1 HIT FTHRN FAT AT
30 ¥ gr #7| APFE AfF 3T EF I
ag sfaaeq @ g a1 fv 3 &3
wiifrgz & awardl 2, wafad @
ST @ s Rt oW aem
arfeae o fear mar 1 g 78 fFar
mor fF 3% mWrie Ue WHe AT A%E
& fe dfase & o3t 77 fA1e faan
AT | TG § A & AT W
wrgar § fF o fio fo  gomTETH
1 o1 fawfo & S@ 9=y ¥ dw0
R fFm am AR ag ¥ @
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FATA ¥ afaqem & @ ogEy
frarit & a1 w7 @ & W g §,
1 &9 A #q w7 § 39 1 Frgfe
FTF W HA AT QU fEAT A9

A, d wfus w9 9 4% gq
UF Wi AT FAT ATEAT E | 3
F at ¥ 7g @y mavr 2 fE
®F IIAIHE ® IH F afaw
FH ¥ T oAw | # AW g
fe framat &1 @y &1 SWET A
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T 70 F FIZ B AT 70T 51 F12
9ET FT AT | § T AT E 7% I
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g W1 a37 37 IA0 W07 F, ATHA
FART AT A4AT & WA & A4 (2T
g T fRar AT AT

digy, & WAF wAx A AW
FTZAT | § AT FIAT Z (F TAIL WIFTL
1 A7 934l 97 fFare F1F [a

 wivaw fqoa a0

it gaara fag (Famm) o ITmEas
"ERT, A N AT AAAT 4 E 1

T & 9gAI a7 Al 7 4g wFM
e g fa o fziade &1 3w ys
HIS &1 T & 394 FAL ANAIAT FT §F
AT AT & | gETE S AYAEE [
fafzdi & &a17 81 @ & 39§17 344 &%
HEO SATAT & )

T A amaar fear mar qr mis-
Hiza AT TN F A3 # q@
1A AT TF A AT | A F g
Fram 2 A I & gaq ALz T
Tg ATAIT QA AH N AFT R

TER AATET H qZ FIA G G
fd ag Fo@es &l A T g-faq w7
fefgee afogz #7d § 41 fed
Fiaee g §-ug W WNE WIS I
& 9FY @ | Faeee faay WA F a7
sgfaq grar ar oy fm gardr Vg FF7
FAT 91 | 9 AHIA H AT 7 ACU-
qaTT Fog 37 T EY a7 | WA g T
# gafegmarsa &1 @ 8, 39 A I
g A1 a9 @ &, T A IAT @I QP
@ & | gafFq qTr FAFC FI GRS FIE
Al A Tt | W A A oF oS §
o I w w1
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[t aaar fag]
W F WY FAT WA G A am F
T FF g, WE ¥ faw w7 @9,
fe &t a8 ey & e s ot 3w nami
) RTAAT ¥V FTAH TE@AT TR
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¥ 7€ oqEee fearaTe 20

g foreit we e 1 et &t avafy,
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M #1% ArET #3139z 7 afFw g
IHY foreraT A 21 A1 92 WM A9
2 O T 9y I (TmEEfAiEaTE
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T 77 | w4 A 79 Femwnfateiom ag
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yos Ay A 4fz o agafiesis

formeT AT JEIT TEAT ], W T A
AT S8 A Y @ A & AT
i\waﬁm%ﬁ:isﬁrn s
98 § T Zeran W Wy e
#fagz & #Aeg #t marfas fFan T
o7 FAET g T AW &7 49
WEAT SR THo Elo HIF, FI, TIA-
safea $fafaasd 1 #717 die zag0 2o
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I AHAT &1 (AT = AT T A7 A H
awal 214t & Fede7 a4qr fzm o aEn g,
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w far @ Py awa fafamzs am=
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= 97 AT ¢ | oA fEAE A g
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ifggw fege @07 =7 &, ¥ IAET
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98 T ATEF ARl ¢ [F q® W FT w6
a 7% |

AT 1Y A FEr a1 R "
fergeTa F1 WTAEY SR A A7 wrEe
& AT FTAT | A7 AT AT E I 8,
FIEA HIZT ZET TEAT § 9T &R AR
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I gardr giferdy 2 41 1 A 3
ATEHY F Z7HATE ATHY7 7 41 4T |
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mrsr ag eEr 2 fr fae & Feme @
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Hiv ag feuredt 1 730 a9 97’ |
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famfrat & awas 7 21 3991 @ fFar
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ST 7% ) IAF F19 F aas @
&1 | W19 A & FqaTH 757 744 ¢ 5 aqerd
& wdr v qfem, 71 ¥ A% fray
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“arsaTer w7 A0 9 £ 41 g F Ay
SAFT G0 AT 2, aF AR g wAT A
ﬁqmﬁﬂmmq@%aﬁt
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0 g9 & fF 39 7eF A AF AAmA 7
9g. 910 formaT 3% FT% F F1E aeqw
= 2 oo Iy AT g R g AT R,
IF O 1Y, A TN @A E iR
T sarE W FenmR %) qT fewiw
@ a2

TAEHE T W I G| 41 9f77
g9 & 9 9Ty a1 ag gt a% sfadgmm?
gafen w1 v ¢ & e fow &
aATeAF T@AT ¢ TEH qg wA qAT A
w1 AF e § 99 "9 BT qa"
Ffam it ag wwF w@E Iw ?
AT | AT Fr fae T QAT FIAT
EWIT | SHTFAT H wAT Aar #7 A v
qTe A&l 2 a1 gATE FAaH H0T AZY
FHA | F T A K AT § AR IR
wHrfgat ¥ o FeETEfaes 3
TRIR —

“Law is nothing but the will

of people expressed in terms of
law.”

AT FT AT T5T & T HIFTTAFEa g
T 3 a7g 8 Ave w19 fear mr ar
ArEE g T FT AT EROT ATE TATH
F UAl &1 F9AT T4 8§ 3 T A
T o

" Fo {mo mrfed (zaawiw):
IUTETA WERd, W T4 WETd 97 are
q qga At wrq7 a7 wivaRa FIar g
fain fF wegroe &1 darEdt aen &7
FIETE SoE 97 quté 4 )

gL FTEEEgE #1 wa Yo fom
4 f5 srefaes fuforew fag & @
wHeHe § O € | T YT fow T
AT 99 99 WIifad ¥o Al 4T | Tg
&g # wisiz § W @ | S qaved
51T &z "aaFed &1 97 foee § 37 JFl
&1 afz sw fadm @ oo Foqar
I fF 9 1 ARl EadeEE &
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T &, ®ro Fro THM FT A FH § T8
Rz ax &¥qr T § | wfefew Yot
wraaaw ey, .. .. ¥ gew ¥ agqa
wfeFa @ A& IHarg 139 ¥ W
T 1 ¥4 § fav &2zq 97 @ faww-
I T A & W1 safew ag we
f v AT & faet # "o Fro W,
FRfadt Sawyde W1 9 e
& TR 99 & ae H w1 0% ¢ 9
TG & 1 S W1 &I FE A
REON Iz ismassma
ST FAT BT FT9A AV I47 IAHT ILHA
9T HES FHT |

qR €z ¥ At § W) 9% @
'TﬂT'a:—

“In Maharashtra there is the
dyarchy system of Government in
the Panchayat and cooperative
institutions where Government
officials are under the thumb of
non-officials.”

I 5 T & fr o At & o dxfraw
FHATA § 7 AA-AIHaT § o7
& A9 21 F TAR F@AET AR
g fF ama 3 ol sam ¥ F ¥9-
T wz TRz & owiw 2 ¥
forr afmg & wimad 2 afew
"l gAwr afadw gwwr & af 2
I+ fag fefasm adqm 1 2
it afqw FHww gi@r s aTE g

"X gETE & AaFar g 3T AT
iffern fa sF 21
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¥ ag  g¥ GELi B A
Perior approval of the State Gov-
ernment should be obtained, TH&T
o W F famgw wew @
2 ozafan @ avg A IAEr Feh
qar & oaTE F

SEl A% UHFIA F g9 @
ifeF % a7 wEeqr s )
AT oY dre dto FomTETA Y
Fo & <t fafaven fag & 37 qar-
T EHHITA FTH F ARG R
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sao1 fear mar &1 S fE wmgw
ARy 7 FawEr F A R
CEAMG (I e G - A G
wEr dAard w2 e fee
Igs g grdr ufafam @t #)
¥ gEA® TAEEHAT AT ATEATE
ff wgrez @z § faer ofrez &
odgma qrff dfgmw oT s omam g
UIH guTaE F1 gAsa Qe afgw 97
gt @= owmr ) wfew damw
fe for 1z ofafesa =23 @
oifafegq gw amed & g
iz aifafesq ®Y g aw
#1 @t fau o wEws @
fr et Y ifafers odfs &
fodt 7 d9mge Tw dET F
g afew 9T @eAT ar
W and§ fa=re o
FqAHz FT FH W aD S
O ¥ OF FT F A TP FHI-
qrEs & fdar sy | cnfA &1
33w gfe ewrdl @ carfa g
99 W FJ|EY afame gwn
femg ax o4 ga%1 ad a=r H
femfaa fear saT afem

2.

13425

-

44
A3 9 @%ig

¥2z TRz q9ZA & A A /|
9g Fga1 ¢ % fomm ofoee & ey
§% gravy 7@ glar ag faen ofae
Fag Wa § | 4@ F FeEweL A
forrafege a4 w3 ad 2
foem afeag #1 ot oefiegfes mifs-
T EAT ® | OTT I OFT R
fedt mwilagfes anfeae faem afe-
9T HT OO HAT E W FEeT @rer
U WET H G A HGAT FIH F7aT
goT afs £ oar 9w W 9@
fad® oiw A sew wemw & @1
7 fomm ofg & a & e
a1 FEEA FEr g
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g aF TAAHE FECH I AT
7 faege foorearEs fnfagEs #ic
FAAT F W FFWALE | v fE
YA® WEAG gegl §  d9wrr fF
grErq FhwrE §  fagw qm
st fge &1 G w2 e ag oad
o @ g 9w ¥ faemefug &
FAAAT 8 T@ FMA F WAAR
afafafa s+ domr faar afoe
¥ T qTAT 8, SEE! WQAT IrEW
AT qEAT @ WYX IART A @A AT
¥ W A oF wEW aw dwfaT
W § AT e mEnfeed
QT g S @ 1 T q<E T or Hv
F Faran o € qgr i o faar
w1 faen ofmg & @t #7 aga
& gfeard fr o€ g FomETQ
foae #3r 7 sgdm a1 f5 s=ma
Faqarg 714 § 9% HAMGF AE-
U 27 § 0F 941 vy nefafaag foa
dmriarisae fagga @ o€ ¢ foad
T W AT gE gEy @M g A
fefgee mefufigas & ax 7 79

-

quE I |

mfax AF A7 A2T F 97G-
T T g fF SRIT oF a9 gems
a4z § amA & ¢ famer i damat
AMg aeas AN gE & Am
Fat¥d, ma o9mwm, afafy #@
foem afing siw faem afveg & w7¢
FT St @z A #zv uefafmegaa
TIF I TG gATT AT AT
wame fagr | #, Sarar wgRa, AT
sl g fF omeR qd 1w 9% WA
fa= wwz 73 a1 A9 fam

Shri Jashvant Mehta (Bhavnagar):
Mr. Deputy-Speaker, Sir, I will pay
a compliment to my friend Shri
Mathur who has raised this discus-
sion on this important problem. Shri
V. T. Krishnamachari has given a
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report on this important problem of
district administration and the Indian
administrative services, 1 agree with
my hon. friend Shri Mathur that the
report does not reflect what is the
aspiration ¢. the people, what are
the problems of the district adminis-
tration? The report is in two parts,
and I”will deal with the second part,
namely, the district administration
problem. What was the intention of
the Government when we decided to
launch on the programme of demo-
cratic decentralisation? At that time,
a committee of the Planning Commis-
sion reported that the Government
should take the initiative in organis-
inT  the demneratic decentralised
institutions, The time has come now
wher we have to look further and
sre how these democratic, decentra-
lised institutions have worked.

In this report, Shri V. T. Krishna-
machari has dealt with the different
aspects of the problem. But the main
problem is administration—how the
administration is reflecting the voice
of the people. We want that the
administration should be streamlined.
What the common man wants is, the
speediest solution of the problem,
whether the administration can
deliver the goods or not, that is the
most important problem. How have
the different institutions which have
been organised wunder this scheme
worked? What are the present
resources of the institutions? What
are the problems before the institu-
tions? First there is the wvital issue
of the services. The report has not
toucrhed on the aspect whether there
should be a common cadre or not.
What are the relations of the district
administrative services with the
democratic decentralised institutions
and the State machinery? The pro-
blem is important. Why do the effi-
cient and honest ‘men like to
go to these democratic institutions?
There is no security. If there is a
common cadre, then the efficient and
honest men will go to the services.
The democratic institutions are also
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suffering owing to lack of efficient
technical personnel. How are they
going to pget all this technical
personnel?

So, the original problems of the
district administration are not reflect-
ed. Shri V. T. Krishnamachari had
visited two or three districts, but if
the Government had appointed some
people working at the district and
taluka level, they would have seen
what are the difficulties experienced
in the day-to-day administration, and
then they would have been able to
know the crux of the problem. What
is the position in the local body
institutions.

The second point that my hon.
friend has raised is, what is the rela-
tion of politics with the institutions:
whether the politic should be there or
not. Sometimes, some people are
talking that there should not be party
politiecs in the institutions. Some-
times, people say there should be
politics. These institutions are suffer-
ing from these things. As far as the
politics is concerned, the report is
silent on this point, namely, whether
the political issues may come or may
not come. Bul, as my hon. friend
said, when there is an election, the
political parties will come. Then the
problem comes in. We arc talking
day in and day out from house-tops
that we should avoid politics. There
was a school of thought—there is a
school of thought in India also—the
Sarvodaya Group of Jaiprakashji—
who believesgthat there should not be
politics at village level. Then, Gov-
ernment should change the law.

Shri Harish Chandra Mathur: Ask
them to contest the elections and
become Sarpanches. They will then
know it better.

Shri Jashvant Mehta: It is- more
difficult to run a gram panchayat than
the Central Government. To run the
Central Government is easier. If you
go and sit in a village, you will realise
the problems of the villages. It is
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direct democracy and people will
catch hold of the man. Here people
will not catch hold of Ministers. So,
it is the difficult task to run a small
village pachayati. (Interruptions).

Jf a theory is propounded in the
country, and if you go put that theory
to test by mass contact, if you go and
approach the masses, you will realise
what is truth and what is not truth,
because 50 per cent is mass work and
50 per cent theory. The recent theory
about democratic decentralisation is
propounded-in such a way that people
who report about it have never
worked in the field. If they had
worked in the field, they would have
realised what the problems are and
how to tackle those problems.

Then, district administration should
be streamlined. What are the pro-
blems, why there is delay, what are
the reasons—these are not reflected in
this report. Government should also
decide thatl technical services, adminis-
trative services and accounts should
be included in the State cadre, if they
want democratic decentralisation to
be a success.

In this report, there is mention
about village level planning. How
van it be done without technical per-
sonnel? There can never be plan-
ning at village level, in spite of our
desire that democratic aspirations
should be reflected in the village level.
You can have planning at taluka level
at the most, but you cannot have
planning at wvillage level. Govern-
ment should give thought to that
point. Actually planning should be
either at district level or maximum
at taluka lewvel.

Then, the report deals about the
relation between cooperation and
democratic decentralisation. If you
want to make the cooperative move-
ment a success, then it should be out
of the purview of the decentralization
scheme. Otherwise, if you entrench
the cooperative movement with this
democratic decentralisation scheme,
again politics will enter into the co-

2340 (Ai) LS—5
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operative movement. The recent
report of the Reserve Bank of India
Study Group about rural credit shows
that about two-thirds of the credit is
advanced by private moneylenders
and only one-third is advanced
through these agencies. So, 1 would
like to tell frankly that if Govern-
ment want to strengthen the coopera-
tive movement in this country, they
should not indulge in the cooperative
movement. Let it run on economic
and commercial lines. Otherwise,
politics will enter into it and the co-
operative movement will suffer a
great deal. So, this point also should
be taken into consideras}ion.

Mr. Deputy-Spcaker: The Business
Advisory Committee has decided that
the House will sit till six o'clock today
and finish all the speakers. The hon.
Minister for Planning will reply
tomorrow. '

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Mr.
Deputy-Speaker, Sir, I am interven-
ing in the debate only with regard to
a portion of question No. 1 that was
referred to Shri V., T. Krishnama-
chari. Question No. 1 was relating to
administrative personnel at different
levels and States. The hon. mover of
this motion as also others had not
referred to Shri V. T. Krishnama-
chari. He dealt with the whole ques-
tion of administrative personnel at
different levels, and one of the most
important recommendations that he
made wag that there ought to be a
direct recruitment in the State ser-
vices on a larger scale. He also
indicated that in certain States there
wag no direct recruitment for a num-
ber of vears. That is one of the most
important points to which I would
like to invite the attention of this
hon, House.

When the recommendations were
received from Shri V., T, Krishnama-
chari, we have brought these recom-
mendations, especially regarding the
need for having a larger intake of
direct recruitment, to the notice of
the various State Governments, As
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you are aware, just as in the Indian
Administrative Service, similarly, in
respect of the State services also there
gught to be a direct recruitment so
that fresh blood would be awvailable
there. That is the most important
point to which I should like to invite
the attention of this hon. House.

After the report was received, we
have requested the various State Gov-
ernments to do it, because this is a
matter which falls within their own
purview. We have said that the
State services have to be improved to
the fullest extent and it will have
a bearing, also, on the all-India ser-
vices because, gs the House is aware,
a certain percentage of the State civil
and police personnel can be taken by
promotion into the Indian Administra-
tive and the Indian Police Services.
That is the reason why we are anxious
that the State civil services also are
manned properly and fresh blood is
recruited there from time to time as
we are doing so far as the Indian Ad-
ministrative Service and the other all-
India services are concerned.

The next question with regard to
which there was considerable mis-
conception in the minds of certain hon,
, Members was regarding the training
of the Indian Administrative Service
and the other services. So far as this
point is concerned, may I make it
clear that we are having a National
Academy of Administration at
Mussoorie where there are two types
of courses through which all the
probationers or the trainees have to
go. It is only during the last three
years that the new courses have been
fully introduced, and in the report
itself, in the statements that have
been added to the report, we have
been given the syllabi go far as the
two courses are concerned. One
eourse is known as the foundational
eourse. ‘This foundational course is
meant not only for the IAS or the IPS
or the IFS but also for the Central
Bervices Class 1. They have also
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to go through, what is known as,
the foundational course  within
a period of five months, That
has been made very clear. LIy hon.
friend, the mover of this motion ad-
mitted that he had not visited the
Mussoorie Institute. I wish he had
gone there and he had seen the type
of instruction, the type of training
that was being given and also the
type of the new personnel that we
are taking for manning our district
services throughout the length and
breadth of the land. B

Now I would invite the attention
of the House to statement No, 5, which
deals with the fundamental courses.
If, for example, you will go through
these courses, you will find that we
have tried to make the fundamental
course ag up to date and as necessary
and desirable from every point of
view as possible. I would invite the
attention of the hon. House especially
to item No. 6 in the syllabus where
it hag been stated “study of social
serives,  socialism, welfare State,
Sarvodaya, Gandhian philosophy and
other subjects”. Thus, you will find
that this is what is known as the
foundational course of the trainees,
whose number is more than 300. So
far ag the all India and Central Ser-
vices are concerned, they have to go
through these functional courses, We
have tried to make these courses @As
progressive and as ‘modern as possible,

After this course is over, we have
got what is known as professional
course extending over seven months,
80 far as the IAS officers are concern-
ed—that also has been noted in
statement No, 7—where a number of
important subjects that have a great
bearing administratively and also from
the welfare point of view are fully
taken into account,

May I further add that after this
one year's training course, functional
course and professional course are
fully gone into, it is the duty of the
State Governments to provide a
further training, so far as the all
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India officers are concerned, at the
State level, which may be at the
Secretariat level or at the district
level in the States.

My hon. friend, Shri Mathur, com-
plained that inexperienced officers
were being put in charge of districts.
In that respect he had asked a ques-
tion*and I had pointed out to him
that, on the whole, IAS officers can be
district officers after a period of six
years. There may be some exceptional
cases here and there but so far as the
general rule is concerned, and that is
what Shri V. T. Krishnamachari has
himsel{ pointed out, in the sixth year
or after the sixth year an IAS officer
can be placed in charge of a district
administration. Therein he has point-
ed out how a further training has to
be received by him, and we have
accepteq that particular statement.

In this respect, may I invite the
attention of the House to one parti-
cular point of view, a very important
point to which certain hon. Members
from both sides of the House made a
reference, and that is the rural touch
that was necessary to the training? A
number of hon. Members have rightly
pointed out that India consists almost
wholly of villages—the number .of
towns is very small—and, therefore,
there ought to be a proper rural touch
to the training that our officers receive,
Shri V. T. Krishnamachari has stated
that:

“rural development may be
included as a subject of study in
the functional courses.”

Government are taking steps, so far
as this particular point is concerned,
30 that the advantage of functional
course would further be extended by
having a rural touch, so far as the
general administrative courses are
concerned.

Then, my hon. friend made certain
gegeral observations and stated that
proper attention was not focussed
upon important points. Let him go
through these courses of training and
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sce how our young boys and girls,
our trainees, are being trained at the
Institute. After knowing how they
are being trained if at all there are
any complaints, Government are pre-
pared to look into them,

17 hrs.

My hon, friend, Shri Mukerjee, com-
plained that this Institiite was an aca-
demic one and was being run at a
place like Mussoorie, So far, as that
is concerned, he will also take into
account the other side of the picture.
Such intensive training has to be at a
place like Mussoorie where the whole
training has to be gone into as care-
fully as possible followed by a tour
throughout the country. That should
he noted.

An Hon. Member: Why in
Mussoorie?

Shri Ranga (Chittoor): Is this the
whole reply on behalf of the Govern-
ment or is somebody else going to
reply at the end?

Mr. Deputy-Speaker: He is only
intervening.

Shri Ranga: When will the other
hon. Members get a chance?

Shri Datar: [ have replied so far
as one question is concerned and my
hon, friend should not take exception
when I am explaining the whole posi-
tion specially when this particular
point was taken up. I wag pointing
out that to a certain extent Mussoorie
satisfies the requirement of a locality
where you can have peaceful and
intensive study of certain types of
training.

Shri Tyagi (Dehra Dun): My hon.
friend has not been to Mussoorie. If
only he had seen Mussoorie, he would
not object.

Shri Datar: Then one point that
Shri Mathur made out was that the
strength of the cadre in certain States
was not increasing while it was
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increasing 1n certain other cases. He
mentioned specially Mpysore and
Madras, So far as Madras is concern-
ed. he ought to have noted that cer-
tain areas were taken away from
Madras and given over to Mysore.

Shri Tyagi: Madras is very hot.

Shri Datar: Bellary was given once
and Malabar and South Kanara were
given subsequently.

Shri Surendranath Dwivedy (Ken-
drapara): So also UP. should be
divided.

Shri Datar: That is why the
strength has fallen from 151 to 141,
that is gn account of nther areas going
to other States, like, Mysore,

Secondly. so far as Mysore is con-
cerned, you wil] find that when the
IAS cadre was formed in Mysore in
about 1951, it was 45 and now the
strength is 100, Let it be noted that
the strength is 100 and according to
the requirements, administrative and
developmental, this figure is naturally
bound to increase. At present we find
it difficult to have the full strength
because we require about 2,400 people.
We are having round-about 1,900
That is the reason why we are trying
to have more.

One more point that my hon. friend
made was that the number of the
members from the Scheduled Castes
and Scheduled Tribes was not increas-
ing proportionately, It has no direct
bearing on this question, still this
was his point. To some extent that
was true. May I point out to him
that it is thercforc that we have
purposely opened in the Allahabad
University a pre-examination training
clasz for {raining candidates from the
Scheduled Castes 2and  Scheduled
Tribes? It has given excellent results
and the hon. Member will see that
the intake of the candidates of the
Schaduled  Castes and  Scheduled
Tribes has been substantially increas-
ing. Government are anxious to open
one more centre in the South.

DECEMBER 4, 1962 Report on Indian and 4348

State Administrative
Services

Under these circumstances, when
certain courses of study and certain
specific problems had been referred
to him, it was his duty to have made
certain suggestions. As I stated, the
most important point, which was not
touched upon by hon, Members, was
the need to introduce fresh recruit-
ment so far as the States civil services
were concerned. That is the mosl im-
portant point and we are bringing it
to the attention of the various State
Governments, We are also trying to
see that the intake so far as the IAS
is concerned is gradually rising, From
1959 we were taking 73 persons. In
1961, we have taken 99. That would
show that a larger number is required.
We are anxious to take still more.
Under these circumstances, to the
extent thal specific questions were
referred to him, he has given very
valuable suggestions which, generally,
the Government of India have accept-
cd. To the extent that their imple-
mentation depends upon the State
Governments, we have requested them
to follow them to the fullest extent
and to scc that State services also
have fresh blood, have competent
blood on the same lines as we are
having in the LA.S.

Mr. Deputy-Speaker: May 1 know
how many Members are anxious to
speak?

Some Hon, Members rose—

Mr, Deputy-Speaker: Six or seven
minutes  each. Shrimati  Savitri
Nigam.

Shri Harish Chandra Mathur: The

* hon. Minister just now made refer-

ence to what [ said. I think itis. ...

Mr. Deputy-Speaker: He will have
a time to reply,

Shri Harish Chandra Mathur: I am
seeking a clarification.

Mr. Deputy-Speaker: Not now; [
have called another hon. Member.

stadl wriEst form (aiET)
JITEAT FERT, .
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WA § & gg fAaed s
agmt  frafz @ fwaEl & s
& faar s AW 99 Tg o sOew

Some Hon. Members: She does not ‘ﬂTfEﬂ LI gferard & qwdt
yield. gl
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Shri Harish Chandra Mathur: There
will be no opportunity to seek a clari-
fication from the Minister who has
intervened.

Wil T & #1 ger w4wi gé
f& wre To OHo g e
fto THe wifEEd ¥ TfT 1 syaear
Afeqer 1 afewr 7a wa gfwr &
TAEAT FEET W FG AL HeAT
¢ wift #7 w@ gfm efa 7 oY
QT W qA 999 qgd AGwW gar

Mr. Deputy-Speaker: Order, order;
two Members cannot spcak. She has
begun her speech.

Shri Harish Chandra Mathur: Do
you mean that after she finishes, 1
can ask?

Mr. Deputy-Speaker: All right; yes.
« Shri Harish Chandra Mathur: All

right; 1 will yield.

st arfet fam . Soreaw
Terey, wsfafrgfer =fafew o3
wﬁwmﬁﬁfﬁvwﬁﬁﬁmﬁﬁ
foie s wxAF W@ @, F
THE gifew  AwEA wﬁ‘rg:q Eil
FA AT FATG I AEA g FaiA
st wrq7 mrgE F1 wiwaed fear g,
fimd waeil @ Eg f& amy @A
wgaqur fawg &1 wrer A v awr 20

T q@ BH A AWM A E
f& s fefge wffgm o
g mfafefa afafm Famy
o @ Fame oF agd & afEd-
s &wg WY T F 1 A AT &
FOFT AW T aw 1 oF AL
wf wrifer fedgamem e
wf & T wf awed &9 a7
f &1 ot g A ST A
T F g § wwm w@n gfE o
fefgee #@am o fom wwix @1
sifedem @ oifgd, ag T8 &
@) W ARl & ey awen
et 7 ¥aw fefigee & ot a5 wfa-

¢AfFT @ g §1 arg § 9g I8¢
e Al g fEoawi @ 39 g
9 & T af §T §IC 4T WTio
To THo HIFFEH FIF7 T &7 9
19 & fau same SaEwde w1 AW
fear s @ g @ fawmad s
T ol & g J@ g f,
3T & AT | T aeT § WA §
I usfafregas &1 ST godr 91
Wram )t gwed g, q9Ed T
S awETd §, IAHT IF T4 AEY
WAT HITITH HHTCEATA Gl FT
91 | T §H R FT 06 qfad
&1 fear sm A e sgawar A
91g f& 1€ W wrEe To wHwo HIMH—
gt #har fefegae &1 g9 7 a7 &7
9gY Y AT LA & A0 ewTH gAET-
#z AIfRaT T F19 F1 a1 ag faos
T # foFma A @
% @ fs u9wm § %8 OF wH-
a0 # fgfe gf s 9Aw agr O
fmfaet) #3997 wwwdl HAW
grAead #, @ f& fagw @) #7
i cefafgas Fvml Hw o
T g W 3T A orie
HqiH WA AT G 2@

ﬁmm‘:’f?iﬁo o
FOMETO A IERT "W fEer %Irﬁ
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stwat wrfawt fome . W@ wwEw
tfs wmdg seEm, St WqE, %%
we 5 s Ao fear &0 g @0
wehig fr SR s e g,
afes IEIA IEHT AT OFEHIETES
agf fear @, faar fo sy s
=ifge ari

agraw usfAfiefey @99 w7
waw §, W wgm oW § f§
TS ¥ OF Tarfes fagargemT
T FAETTT F FUS ®IC FT
o I@ ¥ §, AN d=E TR
o d, 7 g 2@ A AR A
¥ FEaE g E I AR
T 9 T2 ¥ IAHfEE FT A H
sFeqT FT A AW /T AT FHE
¥ ga® awed frer o, Y wwwdl
g 7 wfifgia d5a & @
Fu fmad g @ wEAr §

wWha § qg wO S
g ...

Jqreqs WEAY | WE WA GIEr
FaTe FT, FifE aga § HAAIT HEEd
e TRAE

wsitwett wfaret Frorw - ot wETET
g fave @ frem wfgly

goterw wawg - A, @@ fEEE
¥ sura awn A faar o awar {0
e saRn aw fae A Ew g

st arfers frorm o S st EwT
FEAIE |

afe aam feyddza 2E9 ¥ATR-
fow @RigarsaTa &t foem afoet
Tirg a9, fm ag a4 f&
Wk iffew  fewddew  aum e

e B e T T ¥ AW
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aawdt § fF aga WA F-wie—
T &1 ERI W FIW A aedr W
FHT |

TF a1 W1 Fg FT R qErT §7
Ll

IQTe T WEYAT : Tg Y gEQ A &

TE | HAAIY ST HY gAT &L |

st arfet o & fod 0w
a9 FEAT 0

ag Fgr ar & 5 wirRfes aE-
gATERTA AT IRITGAS KT GIA
I A wEEmm « AW G q@gA
s ¢ W mfafoe & W
T wE# A wfgn, S owEd
ufes swqa @, Wi a7 3e & fF faaa
ot fafgsza & afeerd &, ofz 37
% FHTC F Wifweawa & g &
N 9ma, AT 99 g, O fF oW
I ArarfeiegT & g9g ¥ dav ge
g w1 W

oot # qifme oiw
&1, I 33 fasw afaar o =rfew
E aF TH AT & qOAE ¢ (6

gt 97 Nlfeds qqre q@r 9@ av
&,

IYTEAH WENAT | WA G @€ W
AT & T WY

stadt sfest fma 4% 70

Shri Harish Chandra Mathur: The
hon. Minister has explained that in
Madras, because certain districts were
transferred to Mysore, the strength of
the IAS has been reduced. But then,
that should automatically increase the
strength in Mysore......

Mr. Deputy-Speaker: He has said
that it has increased.
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Shri Harish Chandra Mathur: That
is not mentioned in this report.

Mr. Deputy-Speaker: He has said
that it has gone up from 45 to 100.

. Shri Harish Chandra Mathar: 45
was the strength in 1952. But since
1958, the strength of the IAS cadre
in Mysore has remained at 100. In
1958, it wag 100, and in 1962 also it
is 100. What is the use of quoting
the figures during .the period 1952-
587

Shri Datar: May [ give the figures?
It was 45 in 1952, 56 in 1955, and then
it became 91 in 1957, and in 1959 it
became 100.

Shri Harish Chandra Mathur: Since
19858, it continues to be only 100. It
hag not gone up at all

There is one other point also which
the hon, Minister has not dealt with,
and that was about the junior officers
not being posted at the districy col-
lectorate. 1 have quoted this from the
Chief Secretary himself. The ques-
tion is whether there ig a concentra-
tion of all senior pfficers as depart-
mental heads and in the secretariat or
not. The hon. Minister has not
covered that point at all.

Mr. Deputy-Speaker: The hon.
Minister will reply to these points
later on,

&t et A g (W)
IS AENR4, §4 A 9gA A qA
a8 fAdzn 41 & fF =g F Tzt
F art ¥ o qAradt swaeqr =@
T § werg € 2, I ® AW
w7 Aifgd | TEAT HWAIg A%Eq
WY gey FAT §, @O geAw e,
dw W fame, feT i fee, e

* qzg fawe w7 foe 7@ faaz " 99
F A WY A Rz 9o A E
7 faagy o TRAr § f6 W@ F
qW a1 a8 gU fF 9 avE W@ W
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&3, 37 1 " fawd? wfgd 1 @
ao% &1 fadw s § W oamw
w § % w9 @ A e 3@

wWHfes  AfgamamT § -
Aifa it aw FEr I § 1 AT
w7/, A1 AR, 4 faw aw s Sen,
g a1 79 fawgrax Y @@ € 1 &
ar ag ¥gm fF g 0% aga -
ST ®RT & | WO W9 TiEl qrEt
¥ qF, a1 ¥ @ a wey § e,
T wf @ ® eefa TE s
38 ¥ 7 @1 F79 Wt 8, 9 Ww-
for o & WX 7 Fafre W €
TR TW Ak ¥ q¥ a€ a9 #Y frare
T 9w, v A faae & 9@, ot
¥ foed gt W Ad &, waife
qg1 9T BIA TEHE TG & | WX
TR FRE & fraw & am,
ar ag frare ot Ay 79 et ?, waifE
g I forew oF gEX Q% FR

T FEET Y 3fer & @ ww, ar
s wiat § ag feafr @ f STR wE
w1 & faarwqa g, afes s s
19w ¥ 9% 989 &, d FG qUe &7 99
F faors witEaEseam & o €
g &g famr &1 e 1 Tl T Sar
& 1 T fAd s @Yo o FoomTHI
W e ¥ A 98, gefE W ¥y
TR, @ 9 wwA q |

S & agt & v w7 oAan §
I B 79 33 feamEr awr @, afEw
e 7 A A g7 & 79 et Wik
T 99 F g A 2, 98 qeeifaE
qfear § | it 7 @9 &% @ & T
T T W E | THg T & 1€ Y g
dar TE1 8 &1 & fF feE FeEee
F g Faw fem ofa & f
ae & fas | s o 1 s
wgar § fF Fawe S WA T
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¥ 9@ FT AW AT AIfEd, wEfE
a0 aifzdt a fadw s 7@ §
af e o7 Y a9 TG fAaar & 1 @
oy ¥ 5 A TR o a|l § oA
g 99 & far & @Az Oeifew
qrefa §a1 F &

HIdl & qHA & wAwET & ¢ A7
g1 s & f& frer wifeat &t z=
9%g I 9% HH FE & a5 FoFL
T fFar ovar 9r | F FEAr g
g f5 3 ad@ QT 91 | Wi FAReT
T+ § fag fdt sfeag &1 <7 928
T TF FIH 0T §1 W @ g |
g TiT I AF H TA9eL a9 a%ar
grafmam M A w2 3@ WY
ag WRTE Agl woar oar g 6 o9
& U4 §% & dAaw # fFaan of@da
AT & 1| W @A § FARL AT THo
o Hlo T4 F 412 a8 WIfHAT TG
afqar #92 ggm @ TE F @
FT AF 9B, I IT R AR
g fawa @ | wafad w| F saw
q¢ g% * fFur a@ & oSw &
ey a1 AR @, dfFd 99 F
&Y 9T FI9 F AR I qA F &
Qe wreEr ¥ wivw @w 9 7
g% | afg gar fear s, o 99 w7
wia g % @ &6 w @
ar qg1 | g wEwiE G7 § 2wy @
f& o wwAr gFRR ¥ #W qwE
T o93r ¥ Aa &, afew s fed
FHTT § T9 &7 WA 9E, ar I9
&1 qHIAT WY ST & NI A8 FEAT 2
& & % g | o ®T agg aw f
AT FE AT @ | T 09 Y AT
ag A8 o7 AT &, 79 A% fx
al ¥ A ¥ gW 99 & AT #1 &8
TO® & FOT T F 0
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HTA FATL WITHAT AT HHAC
D E I R ag T @A & R
graifs Tafas @ gara W 3w
T fome mwa 2, Afew marmd
qiEl g9 F1 TERT FIAET T | JT AW
IETT ¥ T E WIT AT AW oFed A
Tl g3 Wy & fAfs st ¥ 3w
FFmAFE TG T g &
anr Zfam gy & gfeewin & &% & 0
X & F19 #F gfeswin ¥ 3fm o4,
At I FT FaATEERT BT FET

Fer aF A nfEal &7 qaw
2W W W uw uF graw H AT
g, ¥@ @ Tieat g § 1
Wt gAiAE W W @ W ¥ sy
qifza 781 3T & 1 98 faam ow
FATRAT 9 fami Agr & T ¥ AR
i feoere & 7 T 3w & fad wae
afafay fermEm 2, @1 ma=t ats
ar waAr SHAr faedEr ¥ ar oA
faeme &

Il 7 ®ea 1 afafeg F ark
q A GaAdms A 3 =@ wer 2
F{ 9T AN FE FTHERT # AR
foar smaT 2 1 @@F X a@EeEe W
#2T AET AT 941 | FA9 ATAA-AZEIA-
T ¥ SEEE g AT SE R S
q7 | S AW & g 7 g9 A fawe-
o frar gur ) =W faEaw
A OET H WA ¥ faw o=
g &1 aga @@ wrEwEA
g
17.18 hrs.

[MR. SPEAKER in the Chair]

TEATERd Fifgw @A F @’
¥ uw @ a og fod gl & fr 3y
# ufeme ofsww 49 W =ifed o
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i tfemre qfem® &9 19 & "R 39
%1 qfeamar Fa7 2, 38 sA foe #
T 2 W ufreee ofedw g9 &Y
T AT WX HSE weg qfodTer
 FRET ¢ 1 W) miedmA T oqen
wrg, &1 4g wuAl 9ivEer &3 oy
YA AEARY ATl # 9@ AW, a1 &
goAt qfonar & 1 St &R A
¥ WTT AE 99 & Wi 99 67 | &
F ¢ fa7 #1 wEwmE Fw 0 w2

AT & W 3 waEteE g @, we oo

I 7 gy 9T, a7 FrE A & afv-
WTET & | & wreT ofimAe afe
¥ & ofoamr #7120

O wgar g fE s foe ¥ A
T AT TN 1 39 0% EEiw
gfesor & 2@ swanm &1 fawaew
@ frar T 2, afer == 4 dEw
FOE AW W A § | TR T E
sagrfew gfizsior w@d, &t 57 N
T R T FH A A1 A AT
QqFAT qEEr |

0 o w @ fr o foR ®
7T @ ¢ fF wrde vo vHe dimw
& am fefeme weefew § am
5T | F AT Aifad gU R | W &
qn W ossfegaw Wl #1 al-
e faege o & 1 58 & foa 0w
e #fwm &1 wEm@Ear § 1 W
1% guwar g fv o7 &1 o gfam 2
Y 7 2, aE FIHY & WX F § TG FH
T G &, a1 ag DedT 9T § | W
& gu # F a7 a1W #< a9 4 9%
AT oA AsAE S
&1 & ot F3 7% 9 | afFw IfF 07
TR fEfeaw geefew &1 S W
alt &, wafmd v § fadm e
A& & ARN &t wEAr 9Med | 3
foe & @ at ® cwme A fom
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™R 1 39 FY a7 faww ey A
arfed |

TF 99 AT AN I F o
o€ o ag ag 41 fr feaa ored gw w@Y
Ao To Mo F3T & T aF wifed |
I ¥ Il 1 OF Aged A1 A TAl g
f faar <38 #1 g gu g9 AT
AT AT GFT & | T F Ha9d a8 8
fr i ¥ ag WY wewwr @A § @
gaTe Al # & feaw wvr sfed oF
foer T & fr ot &2wE & &, 9 w0
g | foé T @ aF aga gwaw
& w1 foar mav & ) afer ot qoEy
®T WG I F WAT § qg WA 430
qqowe &, T qer fawg & fF 9w &
T ¥ oeEga ¥ €W F I Am-
wFar ¢ | § fAdga w7 WA §
gre¥ ¥ oY wEaw § ag @ fava
W TG AL ¥ WA ¥, FAA
WO & AFL, FAF TJgE A & T Y,
afes difaw fod, fw7 amd ok fve
9 IZ WA AR K 9H AT FI FT
Tifs @ &1 wfad dwer 9 A
@ F g § | oy o & ey
@ ¥ fov awar § W fow ag &
few 7€t &%t @, ¥@ &1 AT ™ @
¥ ¥ g HOAT H §HFS § |

w fagr # g ot Tore A
#T a7 =fed | 7w faeg qx g feae
A faqrd @ wifed, @ #r ape
FW@ @I AIfgd, W A ¥ T
@ wifgd w\R i Al #1a@g [Ar
art fafesm s &1 Aty g afga

ot fr ATevgw (i) o owse
gy, ¥ A9 #1 T ¥ FOHRI
¥ fazw o 9 g & F=0 #
WA AT uF WEegmA T fEar,
FOT # FF {7 A OF WOEE a9
frar a1, 39 9 AAT O 994 gy A
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[ fer A=)

% wgn § 5 oefafgaw dw @
HqEHAT § | WIS I AAST 5H A ET
g fe a7 & A Tt , 59w @
ey et 8, gt 1 S e g
t, 39 # dw Feare fawdi § dfea
g AN T qar ALY g0 § | gEEy
A T OF I FAMGAL qHAT |

# fo & a3 wgar e g o
e ww 3 faar afveg o awm
HIU F oRermHE &< faar @,
g ¥ faem fear § Wk 59 & oefae
fregara & aer wrar g & 1 Afe
7 °7 § Wow F qgarr 81 & | & e
qfteg &1 drax g 1 F WY Y e
¥ wgm wrgar § fF o9 W ww A
*YE FHTATA TG &, W FAITEATA
TR v AR R e A
ATE TIHE I R, a WY Y fEd
I FEERE g ag fazree FeE A<
T F1 s f6d @) 1 A oY g TEE
g9 ¥ faor ofad 1 feg, qmewme,
xrgm, A-ArEe & Fr e
g g wifgd | 39wl ¥ S
AT tAae A IEE A9 F Sifad
T8 T & w1 foem wdEny @
g A T F WG g WE |
oF qwrar fafrea g =ifed v g
aed X F7 ¢ & oftomaw dfEw
¥ #r§ qgua dwem grm o /g
AT 3 fF 70 oI F1 waaad
¢ 9= e g W ¥ fefgw
#fogz 21w @ q@ esfafregaa
#q % g1 AvAT & | WA & FEA
# 44 2ar ¢ fF A 7 9ga agdle-
QT gAqT g1, dgErear ¥ {5y awar
g1 Y fedy § FAFET a1 971 |
gz refRfEee useT AT q1 1 I
AT AT 91 S IA HEEl 9
Ty aTa 4 | wr Ae et afage
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TG AT I qw U
FARTALN G F@ A | T qa wqAT
&1 37 & difrge o3 g3 & afew Iy
&= fagr mar ¢

AT e fag St A 9y wR
IR A O A FTE | gER W
W aga w=g uefafage § | BT fod
¥ uF FH92T F 9 w faet F §
o1 g A Afew w0 f A
Fawer  wre Aré fefger | daor miw
A F qg WHT FI@ G | "I ) gHIT
qUE "=G AT § FTH FE T § |
fF AT, S F Iafaat ax e
T THAT § | WIS ITH HEGT FT WEAAT
2 wifed, sad Ssa g wTiEd,
I H smifeATa g wifgd | amar
AEq A F FT IARr fomr &
wrt wifed | g9 g AE %y wwa §
f& gu &1 ardy Y ggar IRy A
9 a9 T IFTH W] | {A WEW
¢ 5 wmfeeg & W furee A
g ofeT w2

q at Fgm fF i FOE wegm
af, IEF! AW (T AW | 9T ORTAT
FT ffeag § 1 @ gome T arf g
" &7 e f # AR A2
fody =nfel | 9= @ '@ ¥ gEn
fafreer #m #T AT g7 @ &) @
¥ aF FC | TF GAMT 1@ difed ) @m
®T g ARAT ot w3 ) fEEe g oan
#§ ga 731 "wRdl, "9 F far oF
quTeT g1 =nfed | W w9 A Agr
FGT a1 AT HOH Y qfAET §, 99 9T W9
feF & a1 W wefAffEaR @
4g A&t § Jwar § | 79 4 fHe §
s &1 famaa /8 gy anfigg
HgaT, AF ¥ F7T 4T ‘83 4igAq
A | g fegEm # SR
¥ @er uEfufaget Wit aF A€ A&
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gWT 1 gH oY T qriwdr 9T wEA
Far Tfgd o

argae & 3w faa & wan g fom
¥ art & wgr qar ¢ fE a7 ¥ dvad
fefigaz & 1| g% footd wod om0
# 1 AT TAA 9 s dwad fefgae
AT & gE g ¥ 1 A A
Tttt fafreer a8 a7 & cnfar
s i T 1wz & 7 few
AT & AR F FeaTg G231 3 FHAT 1 TH
Atga @ ®¢ fafret & &t oF e
TH I F 83 g7 4, UEeF I W
e v & forg 1 990 2 fr s
f&a 9&C I @7 & AR A4 IS
¢ 9 @ AR A feqr war @, ot
wfRfAsaq aa q%ar ¢ | sEy A
¥ 37 g ¢ 1 A F1% 4w A8
21 oF fafrer 99 9991 @ a1 ot
aCH AT TG ) §, aAEE & qf@
AN FT A E AR A I oA A
[ AT G @ g X A § F
w gonres fafwe 3 1 w9 azf 43
ga £ 29 fF qwadi & & &9 @ @
2 d wOw AT qga § R oA
43 d%forr ¥ oz & Rz &
& FTH AT & | AT CHGRET FT N
g § | g9 Fa7 fafaedr o i ==
FTAT | WIS AT AT I30 A, IR
WRR IR ETICFHFATL
A ag 7ft Fga g fr ot wz w2 A
FTAT &, 9 AV G FH F | ATFA AS
92 @ 9w T q@ W F | AT ar
HqTS 62 ofY F1 75 Y @I & | 3W AE
# T I § F2A1 § A 77 70 fevaw
AT &, AT B FT A § | AT
QEr T g wfgd 1 o S Faw afaw
¥ ot § ag WA @t & waw g, (e
% @rg fHer g F q@daEr @/ ogd
2 1 fwdfy %7 fraor 81 faam mar &0
wit aifefeaa & wrard. a7 St ¥ wmr
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Mm@ ¥ g AN
SoftfagT a7 & @ & a9 § | g WIEH
ami ot &, o feadde 7 wr 3, @l
asft ¥ mar g

§ qwaar § f& uefafagaa
&% 7@ ¥ fod &9 e gz I
gy =rfed, AR &1 wraee gar wifed |
R aga a=dr § | wrg amq fa S
SFTT FT ATATT AT G147 FT €4 | TEATEY
AT # 917 W X FE 5 o A
F T @Y aga @ aAd @ G A
AT A QAT ST EA W
qFTIaET AT g W FAT I @Y
garR 2w & ww &y qffeafa Iow
g€ ¢ W7 I F IO §f IR
i@ a s w e @™
g1 & g ¥ wgar wgan § v wra
W & WE AU qEI g Ad A
&= &1 fafad o & gt andarn

Shri Krishnapal Singh (Jalesar):
Sir, 1 started life as an honorary
Deputy Collector and was fortunate
in having a very kind Collector to
impart the training. I recollect the
condition of the administrative
machinery in those days and I can
compare it with what it is now. When
I was appointed as honorary Deputy
Collector, there were only three regu-
lar Deputy Collectors in the district
and one Collector, That was in Etah
district, which is one of the small
districts of my State. Now I find that
there are at least three revenue or
judicial officers in addition to fouwr or
sometimes flve Deputy Collectors. So,
one point which strikes anybody who
is aquainted with the old system of
administration and the present onc is
the vast increase in the number of
officers and that point has been
touched by the able mover of the
motion.

When Government appointed judi-
cial officers, probably they had in
mind the separation of administrative
and judicial functions. But in spite of
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the appointment of judicial officers,
the number of Sub-divisional Officers
at the district level has not been
reduced, [ quote this as an example
and I feel that more or less this is
happening at every level of Lhe ad-
ministrative machinery in our country,
That is one reason why the cost of
administration and the budget of our
Central and State Governments is
increasing every day. New depart-
ments are being opened and new posts
are being created. Nobody takes the
trouble of satisfying himself whether
there is any need for more administra-
tive or judicial officers; they are
appointed because somebody makes a
suggestion. 1 think a stage has been
reached where Government should
think seriously of appointing a high-
level commission for investigation inlo
the causes of this rapid growth in the
expenditure on administration and
recommending certain cuts. At pre-
sent, we need money for the defence
services. I think this is a very proper
time when we should think of curtail-
ing our fabulous administrative
machinery on the civil side,

The second point I would like to
mention is that whereas we have some
very bright officers—somebody sug-
gested here that the present day offi-
cers do not take much interest in their
work; I do not agree—we have some
blacksheeps among the officers. On the
other hand, we have-very nice and
intelligent people. But one thing
which is really lacking is a liking for
out-door work. As many hon. Mem-
bers have pointed out, our country
consists of vast rural population and,
therefore, we need officers who can
go out into the villages, study the
needs of the people and do whatever
they can to satisfy those needs. In
the old days, a district officer or &
sub-divisional officer was required to
spend three or four months every
winter in touring. 1 do not know
whether that amount of time is spent
by any officer now to tour the district,
People try to do that, but very often
they are called back because some
Minister comes to visit the district or
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some meeting is bejns held or there
is some other work, out of the regular
course, demanding their presence at
the headquarters.

Sir, I shall not take much time. 1
would just like to mention that one
thing which is required in selecling
our officers at the time of recruitment
is some kind of a test for character.
We have very intelligent people and
we test their intellectual abilities.
But where we fall is that we have no
method by which we can test the
character of a young man whom we
are recruiting for public service. I
think that is wvery essential in our
present conditions. Ewven our Presi-
dent, the other day, when he opened
a conference, complained that we need
people who can remove spiritual
blindness, The country has reached a
stage when we want people of better
character more than people of
high intelligence. I, therefore,
venture  to  suggest that  the
Government should consider some
method by which the character of a
person can be tested It may be
through the Universities or through
the colleges who can maintain a
record about the character of every
student, This may be included in the
test for recruitment to public services.
They may introduce some other
method also. But I have no doubt
that if that is done we shall be
recruiting much better officers to our
public services.

Lastly, I will metion the Panchayati
Raj which has recently been intro-
duced. That has a very important
function these days. But we should
not lose sight of the fact that that is
an institution which existed in ancient
India. If we read the books which
were published on the subject by
eminent persons like the late Mrs.
Annie Beasant and other scholars, we
will find that it was the panchayats
which were really at the bottom of
contentment and prosperity of our
people, Because they are ancient
institutions they should not be mixed
up with modern politics. The mover
of the motion, unfortunately, wanted
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to suggest that politics should be
introduced or, if 1 have not failed to
understand him, he said that we could
not keep politics out of the panchayats,
As the condition is at present, I think
the present day panchayats in the
villages are responsible for more
broken heads, broken skulls, and
litigation than anything else with the
only possible exception of land con-
solidation proceedings. 1 think, there-
fore, that politics should not be allow-
ed to enter the' panchayats. There
should be elections. In fact, it would
be beiter if they are held in a different
way than the elections for other
institutions under our present political
system, It would be better if we
allowed them to choose some of the
older people. In any case it would be
in the interests of better working of
the panchayats if politics is not allow-
ed to eniler them.

Shri Mansinh P. Patel (Mehsana):
Mr. Speaker, Sir, in view of the reply
regarding the first term of icference
by the Planning Commission and the
other two Ministries, 1 would not di-
Jate upon the first term of reterence.
But my hon. friend, the inover of the
motion, has taken an wuncharituble
view of the report without lu-king at
the terms of reference. The hon.
Member of the other House, the ex-
Vice-Chairman of the Planniag Com-
mission, had to guide the two Minis-
iries in a specific work assigned to
him, and he has summed up his own
suggestions to be implemented over a
period of five years. 1 take this re-
port as a very necessary step at a
time when the districts are likely to
be assigned the new panchayati raj
institutions. We can call it a misfor-
tune, if we like, but the implementa-
tion of panchayati raj is going to be
circumscribed and delayed because of
the emergency.

T will confine myself to the system
of panchayati raj in relation to the
new administrative services of the
State or of the Centre which may be
working together in this new form of
panchayati rai institutions. I have
experience of the past when the Com-
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munity Development Projects were
started at the taluka level. Just like
a confederation there is no common
pattern at each taluka of the pancha-
yati raj implementation. I come from
a State where the block samilis are
not formed in the block pattern but
the taluka pattern. So, we had expe-
rienced much difficulty during the last
elections regarding the working of
Taluka pattern. My hon. friend,
Shri Mathur, quoted the example of
the district of the hon. Minister of
Planmng.

Now the main complaint of the peo-
ple is that there is no co-ordination
between the different heads of depart-
ments at the district level. If we have
to do away with that there should
be an institution at a level where all
these heads of departments will be
responsible to one body.

Then the question will be: who will
work it out? We have got districts of
various sizes, varying from 7 lakhs

- of population to 35 lakhs of popula-

tion. I am told that in UP the districts
are as big as that. If there is going
{0 be one zilla parishad then z!l the
heads of the departments could come
together, see the actua] needs of the
people at that level and try Lo satisfy
them. The same thing can be said
about the taluka or block institutions.

I come from a Taluka where the
population is as much ‘as 2; lakhs. If
this institution is going to be there it
will mean a sort of diarchy with a
senior mamlatdar in Panchayat samiti
and another official assigned to each
taluka who will function directly
under the panchayati raj. I am afraid,
the needs of the people cannot be met
like that. So, if this report is really
to be implemented to meet the needs
of the people in the new environment,
there should be a transformation of
the present administration to all other
activities, social, economic and plan-
ning.

Much has been said regarding the
Panchayat institutions by the Report
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iself, thag they are expecting plan-
ning to come from below, that Dis-
trict plans should be earmarked which
may be accepted at the State level and
then at the Central level. But what
18 our experience? 1 have the expe-
rience of my own State. We have got
the District Development Boards, no
doubt in advisory capacity. The
plans were to be evolved by the Vil
lage Panchayats and sent to the Dis-
trict Boards to be submitteq to the
State authorities. To my surprise we
found that they were never taken as
accepted and they took a different
line. The only fruitful purpose which
will be served by the Panchayat insti-
tutions will be that each District will
frame its own plan in the pattern of
the planning and there will be an
indirect responsibility on them to exe-
cute the plan itself as also to find out
the resources and to do the work of
national savings or whatever may be
assigned to them which will indirect-
1y help the people’s thinking also. But
1 am much afraid of the main hurdle
which my hon. friend tried to point
out

What about this diarchy :ystem?
The Collectors are not going to be
abolished The Taluka Mamlatdars
are not going to be abolished. So,
there has to be co-ordination of the
human mind. We normally find one
thing and that is much of politics
either in the elections or in the words
of superiority and inferiority comple-
xes and senior and junior officers. I
would not like to quote some exam-
ples from somewhere else also. But,
anyway, our senior officers are always
ashamed of taking a seat in a confer-
ence where a junior is presiding. If
this attitude of co-ordination between
the different heads of the different
departments is not there or if some
solution iz not found out for this, any
guidance by any report is not going
to help or be fruitful to the ulterior
fheed of the local men. A man wants
that at least he is properly governed
and all the social welfare activities
which have indirectly encouraged him
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are carried out. But they are feeling
that they are not being looked after
properly and that some burra sahibs
are working over them. If this fear
iz to be eliminated this Report may
be a guiding factor. But it is not
sufficient. As ] suggested, ag a whole
the administration has to be re-orga-
nised in so many ways, but at least
the different Districts or the Talukas
may be re-organised and co-ordination
between the different departments
may be brought about which will help
the administration.

s ar (7v)
T W, gW W oMY WTeT A1 A
mA ¢ famm &= ol T
T el & A Wik fadr §
TRT A1 guEfAw qAT A Ay
2 386 wa F WA A o Yo
FORMEIA & SfqawT @ @E F
1 9y fewm o

SAEifa®  aared ¥ aga adl
T AW A9g ®9T 97 @€ g
wAr § 1 T ¥ fegmm A gw wE
P AT EE AT AW EA X
1T T8 #29 § AT IOTET IW A1 9
IR fear mar w@r ® 5 azay gt
wTeqr ¥ ow f§ wu o qfew 2z
¥ T FT FEAR T ¥ afvafya
B @ 2, Wi 99 f¥ gw fadewor
® WIIT 9T 4T ¥ A9 AR S
HLFIX OF ¥ aTg w1 g@fq =«
Wed ¥, 99 AWY qg 4@ WEEE
¢ fF o e awmei 0 i
aF faare £277 ¥ fad ow 72 g
# (gfm &t i 1 mw Tww
99 T WS W 3§ 9 9T A< fEuw
T @ FE IS 0 qEAY A 7R
T FT AT a8 F9 fFAT oF oeav
 forir #7 & 29 s @
T Y a8 w7 @ B em e
OFEI A1 @ FW &1 W faam
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gl gwg @ay 9x gaA f=@ §
Al 3% wiEme el as, 7 AR @
@ ad, §F g fFE o § ) oS-
aifas gw F§ AW FT AT FEFTD
FHNfl 1 WA q@IT @ T @
Thiffe g0 ITH WA FAT TOEA
a7 9f w7 €Y FH AF FLAAT AR
T F o FATEEY I R

fegam dagas g f& za fam
¥ aga AT gAn @, AfF Tw awem
97 % qE WA # ARRAgEF
A1t ggadl oF fau F §F Sw@
a.l o\ 99 a% cEr A fEEr s
A9 9% X9 439 ¥ "I IH 989 & ag<
I A &1 FEEEAT gy
g i

sff wwa #u ¢ whhT @
F At ¥ It aF WiEe Lo UH. WK
€z gfaw &1 7= § § 9w
T FeaT wrgar | Uy W ¢ fF faE-
2T & FTOT AT FETA FHEAA
q¥ faviardY or w4t @ IEEr QU w3
% far oy I foen deard § WX S
ok g faemer § gaw aga ofaaw
wx faar oy @ 9 & wwwan g fr ow@
¥g gy gwr & | AfFw I T W
A g FF Jw A =W oFA
#fag o & @tz & wAafe
aft o frard 2 & o oz A

# AAE A4 S & am alt ¥
FE1 & F 57 avr #1797 e f @
et sty weex w1 e wfafa
& o ¥ fagw fear s & 1 SwR
Fgr At @ fa 3 ST A gEw SH AT
# @T o9sm @t Y awrh wEE
Qi § WA q FW FA AE AN
e | g zafad dmEr @ wiE FEnr
qG AT €A & | WA IERT AT
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9T BI31 917 T dg | F ST
g 7 ¢ 1 faaw faddtwor &
F9 gat woA F97 fag & wAstqw
FH A o o & gEe a9 &
fed fomr avg &1 @ R dzte My
arfgd, ¥ ware @ i+ afsreior dea gy
& wfmerr a & @ W1 98 W oS
it ® AR wmar ¥ wwm oW agy
war f& sawr g wAafe faa
nfereqor v faem & g Wi o

wTa @ wra # 77 Wt AW @
Y @ WAl A I oF F o
{3 o § W A A FARD H a3
FL AT fod & geREC ¥ d5 7 &
F E, IT% aoq H F1E T AEL &)
N s S & Pz 9T @A
g A% T4 & g famd & g
@A § W3 AT awg & faw
Ffearg #1 a7 i F@ § A
I qHER F FETD B W AT
#faw T s F@ W9T AET R @
q3qF T4 F TN w7 gAAm
g g o 7 fF am w1 9 Taee
JaFr 7g wWgAr Tgar g f
A A T FH F Gz F7 foer
¥ TR T AT AT |

¥ g @t T sy v o
feed ¥ T s wwEd Y wA-
gfa faegar & szt § | T 3@
Tt §, AfFw it ot T ¥ AW
w4 F or ¢ fawadt e F Fm
w1 1 afe At w9 } 0 sty
FOEMETT 7 W W ¥ $Y gAE
fea & afF 9% S8 www A gwT
98 AHEL &, IAS1 oF &9 fagr mm,
1% § 999 § IR & fFT 0 TR
3% @ W swar ¥ amw e | AfEw
# #4) #Ageg ¥ fEe &G wwar
ffF =g # F1 W oE ar ) TR
® I Y wwem &7 GWNEE TG g
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[#t fiwmraw zm)

[HAT | T4 FH FAT 2T F OF Feq101-
O wow @ FEw Ag wm Ay
afes st FE=rfEt & gy woy
R TwAifaw, wifes  w amfas
FH TEMET ATEA £, A1 IAF (AR
OF I3 AEEM 1 faE &
e ¢ W1 6 s F §9 qges
T faar 7% ww Feigfea foR
TAAT K AT AT, AAAAT ARI R
OF % §9FI & WA @ | "I
I§ @[ F gl fawrad @ fam
o AT 3w g AT A e a@
wa far fear smEm ot w1 wne
t 7 &= s §, wedi & sEmEe
H A {971 1 taeZrmTor arAT dearat
q S ggend ¥ ogEwr warqma et
|/FAT |

@ Y @ F§ TE e
foraey f& & g awET == e
f& qamd Tw A s demw @
sa fF s @eeds, &6t
graifes I8 wifz, s9F unim
#t s F fam ifevdz wifer grar
afeg 1 x4 T @ Fr @ 2 fF
AT MY dfo o LWATATIT T WIAY
fak a wam = sk far g fx
FAACT  FHETES AT GEEd
TS ® FeqTA} & TEIEA A AT
% fF #=T g "I T aoerd
Ffearm  oiw F3q & fam w=dn
aifez faamr#, @ 0% & %
faq ot =ifee fagmr g =nfgo o
ATATL &I TAH] Teq d og FAI-
fram F e =ifaw

Shri Warior (Trichur): The report
submitted by Shri V. T. Krishnama-
chari has dealt with only certain as-
pects of the problem. But, at the
same time, the problem and the mala-

.
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dy behind are much deeper and wid-
er. For instance when the objective
of administration itself is changing
basically there must be a change in
the attitude or approach of the gdmin-
istration also.

Now, the technical personne] have
come forward much more 1n our ad-
ministration, and also muech wider
than at any, other time. An ordinary
IAS officer may not be able to appre-
ciate or understand the difficalties on
the technical side. In the same way,
the technical personnel who are in
charge of planning and running the
various Government undertakings etc.
may not be as good as the administra-
tive personnel for management which
is alsp becoming more and more spe-
cialised. Even the ordinary IAS offi-
cers may not be able to cope up with
the responsibilities that are now com-
ing on them.

For instance, suppose on IAS officer
is placed in charge of a public under-
taking as managing director or chalr-
man etc., he will find it difficult to
manage the undertaking, because the
management problems are so specific
now and so specialised now. An
ordinary IAS officer may not know
what is meant by cost accounting, or
management accounting, or position
accounting and so on. When that is
the case, how can he take responsibi-
lity for failures in production or nd-
ministrative failures or financial fai-
lures and so on?

On the technical side, those persons
who are in charge of the technique of
operations, the technique of produc-
tion etc. are also well-versed in those
processes, and they are also specialis-
ed people. In fact, the position in in-
dustry is not like that of olden times.
In industry, daily new techniques of
operations are coming. Unless * we
bridge the gap between the two &0
that our administrative cadre can
fully cope with the new situation and
in the same way the technical cadre
also which is placed in responsible
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coasitions can cope with the manage-
ment and administrative side of it
there will be this contradiction going
on. That is the first point that I would
like to make.

My next point is in regard to the
secretariat and the fleld services.
Some 1AS officers are in the Secre-
tariat, and some function as collectors
or as deputy collectors in the districts
who are responsible for the implemen-
tation of the plans. Apart from the
routine revenue work or law and order
work, ete. they are responsible for
implementing the plans.

From mv experience in the develop-
ment councils. 1 ean say that when-
“ever a resolution or a demand or any
scheme is submitted to the secretariat.
it takes such a lot of time for them
to go through them. to screen them. to
prune them and so on that bv the
time it returns. in manv cases. the
whole plan has gone overboard. So.
there 18 no proper coordination or
understanding between the IAS offi-
cers in the secretariat and in the field
services, Of course, the IAS officer
sitting there may not me responsible:
it may be going down to the lowest
clerk who Ras to make ths noting and
then send it on to the section officer
and so on. but the blame and the bur-
den both rest upon the TAS nfficers
Naturally, there is some misunder-
standing on this matter

There is also another aspect. In the
States I have found that those who bv
chance get into the secretariat never
get out of it. It is almnst a sanctum
sanctorum for them, because there
they have abundant power to rule over
the whole land. and at the same time,
there is absolutely not even an iota of
responsibility. If a bridge or a hospi-
ta] is constructed he will not be asked
as orders must come from the Secre-
tary. This 'must be decentralised in
such a way that the Se~retariat at the
Centre and in the States must not
hae any power unless responsibili-
ty is also taken. If they take respon-
sibility well and good. Whoever has
not got responsibility should not have
the power. That must be clearly
understood.

2340 (Ai) LS5—6.
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About the delays, once our Prime
Minister said in a conference that
today delay means corruption. It may
be intentional or unintentional. There
are people who are scrupulous of *
rourse, It is not a question of select-
ing the best cadre or even bringing
the best cadres. We must develop our
own people; we cannot import cadres
just as we import machinery from
nther places. My point is that even
if an officer is very scrupulous and
conscientious in the set up in which
he is placed, by and large he is liable
to corruption because of the delay
and therefore, whoever wants some-
thing to be done by him naturally
entices him and he has also to move
along with the current. This problem
must be tackled in such a way that
the old administrative set-up should
be reorganised and re-oriented to the
present needs. The old manuals were
not scrutinised till this time. The
whole system of shifting the respon-
sibilties from the bottom to the top
must be changed. Then only we can
produce a good effect.

st wwfy o (weA o)
YEIE HERg, TEg ANl H 4@ ¥
gHHET § wWa< & Ag afew mea
agT it a7 wEgE w4 -
fafrgfea afass 7 faat sast anaa
¥ apwar syt Aifgn, 9w @Y 97 @y
TE mraAEr 2

g9 YEEE  WERY & AT
¢ o= s 1 Al w6
"R ¥ FU g WEE HEd
g AT § W g W
oy & fF W @ wew & afaEw
g Mg amx FE, sTET IR T
qifefess 23 ST 9= 97 I & | et
g9 UF aTE AW N ANEATE EE
|TRIAF T T TIGAT #Y FIHAT T
9T OF FAET TE &7 FHAT
%7 & dei T W FT weed gt
P T AFHAFHAE AT AN
grEr =ifgd
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[sr morafy 7]

T8 AT F AT9 FAT 94T
ﬁ?wmam&ﬁomo@o
A wrfe To THo ¥ HEUFE FWEH
%30—‘({;!}‘“‘(@"}%%
¥ gl WWem W €, q@ g N
g1 ¥ w2 fF owrd § s @
srafeiTa e @ 79 @ua &%
@ i gafe W FAEEwA SEE
FE THRM A F 4| AN 9 aG@
T I WL IT & HIT & A THEY
TATE AR FET AT AFAT

a3 g Y 3T H omr 2 R
AFIT T f3AT F qEr o9
2, TIEA w7 oI AR R
ITFT FE AWM A THEA
T AT A W Og
T g T ITaAT @
FHST 9T A1 FAM A 271 a8 2T &
fat az1 aroas frafy vt wme
BTIT P 7T ST | TAF T OH
qATAF qraAT "/ AT FT FTH
HATTEAT 0% AHG W ZH FL 0F
| T AT ®1 agrar Tifge o faet
Tgw oA ff T3 afe g7 & weE-
R AifFE fadmEr 9@ v 7§
fefesfimeaa %7 g0 a7 #19 W<
g faEdl & gwAd #1 =
MTE g FT AT )

1%

i

fnsgre Fwzs W fasim
ZIEd & fan nx froed &rT @A
gT o 39 AT R A @ AT g
T TF FATT TEEA AR IEH
gfasrfagt  #rargar sTamr &7
IOF! @1 WERGAT AUAT AT S1ig0
O A AN YT OEE ¥ FW
4 FAE AT T 6 Fhenw
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feie Hew av F oy ondr
anfge |

3« frafd § 7T a9 7 aff 91T
fr afafaw & Tefafre fea aan &
FH G & YLEEA & | W1 o o
UHe Hie AT EZTA & fawmgT T
i & &t & A E P oo W 97
T &, #71 gAR FA; Ay AN § 7o«
# goy fF AL AFX g9 TH
Ay AEY ®AT amgw g 7 W
q@ WA N W@ §T §T 43
W, A IF FH F aug § 7w A
g afifeafa & sqeq W o
FY WTAATHT FT WEL FIA A AN -
ATE AT ;AT |

TAE ud ¢ 5 g H §9
arg W EmrAEre mirar § 6 I
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87 JAE F IMET AL §F FIF AT
@ ¢, %A ag w3 g4 AwAd g
W g W @ fo i AT T fored
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wfea # W Ffewd 7§ S
YT qEE Y F71 aT a6 gar A1 @
¥ ¥ fraea s7ar WEar § i we
g W wETET 97 S+« a7 fa-
W@rE I3 W ¢, Ay 9% 2w fagow
gaars  feafa geiv 1 gafed S99 &
vefafrgfe amar 4w W=
FX FY fowaErt § 1 ;@ gy qan
qY R R G AH R A A AG
g & geFe @y aem weHr
® o ol §  9fAadz 3 ) afee
¥ g aex agm fr fo v &
w6 gF & IS & A9 9T F I F1
faer =rfegd |

® WY 7 qarr Awgql g e fam
WifeaT & o dlo wde HR mro
Te UHo ¥ gafewmé fwar, fag 7
g wifeast #1 ol 7 sadasd
fear, wad yfaT saf$ s #r geww
w< @1 741 | X8 FT I A IR WA
¥ T FT WCH-geAT FT AT | Jg T2
¥ §29 & qTAA WX 98 991 AIEH
Ut W W} Aamwa g R
o ®EHSl WX AT RF e g,
afe 7 g A€ w1 € 1 W 'R
¥ WA HAr 9RY 8 fE g W AR
A N AT

* 2z T ¥ ety v I "ig-
wifel § @ At § waEaw & 5w
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HfFT e ¥ 3 F F e @)
agrer {PgARE A1 aARA a9r g
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i ¢ ? 9@ g7 WA 3§ OF qErAaEr
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98 T ¢ WX A AHAT T FIH
¥ § W wa ¥ fawmw ¥ frg aga
YgAw &7 §, T B aeaEr ¥ faw
AT I & ITLT R AT, AT TR A T
@ gl g1 € | W AT ¥ u-
v Fom agm f& @ wfwgi
FY 37 T I FT §T FI9 FT Fifww
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F1 q@E 1 TG F AT

o7 T g qEE (@rEdr)
WS WERE, (8o & e H  AreAm
S F TE-RATET 67 aTEfaE
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#ro e FORTETE &1 TETHA Tra=d}
58 fairy swegl 31 wegme w7 W
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faq w1 a1 | 97 F ¥ qgeT qWeyy 97
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[4r @= ¥aw arza]
# A 9ad A sgEAedr an #roaf
¢ W fwmmwar tfs w1 fawfo
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# fas &1 wamm % [§ a7 )
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# e § fr ww wfadea & g wr g
wTE ar TR el @ 1w sfeas A
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To QHo WRTS FT wEa1 WA agif
wd, 97 #1 ¢ &% & @ s
v ¥ ®TguR fear 9w afe
q® Aweqn ®1 a<w w9 O # #rd
e A8 fear ngr @ W § gmmar
g fr umz w7 & ag WA ot Al
2 f& o aw femr sm

wIAd § A€ g% 3 wuq 2w
¥ uF SAatA® o= Fiem wfaee
FATET WYY 4gl 9T EHIAAE G997 &1
9 A1 §Aeq fear 1 TAfed gw
T & wEY woT arE # aedi
gt =rfed 9 A1 9 A% 1w
garr |ifeq 4t |

fafeer grer A &1 AT Mo dlo
oo ¥ gz €9 4, 39 & famw &
waEm gt T m At A ®
fea & ¥9 2w 9T ZHNA FOAT @ AN
gt & W 9T "o UF 6 arfy-
qEq §TEN TGAT § | R ¥ AT fggwar
mfo do qHo ¥ o &, I F frwmr
¥ oY g A 4r 5 gF HI9r 97
w7, 954 AT A FL G FIGERT
| *T & wike o THo T TG,
dr gw w1 Wehr aArg fenit W g
WZE FgAA Tl |

afFq waaTr-aifa F Tig W ew
q@'mtﬁmﬁo dto UHo g Ao
To [He & WEAU & fowmr ¥ W gdr
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a1 & v %97 97 & aw Zw
n5g7 TTA AT, G Fraqa Far
32, AN} 9T gETIr Td Enm W
T ZIE-ATE A3\ § fqAga s
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a7 g &t 9+ faar T g ww @t
Ao Do UAo WIFTT UF UM 7Y
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STETT 31 9297 a7 AT TET | /T
fax a1 frama sl at &1% grio
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9 T F1 FTE T, 7250 #1 FAwb
g @7 (37 F1 mweng] Wi -
@WAATA T T W AA A AR IAH
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17 #2feE) aa § | W 36 ®wAEfa
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I T gFART $a gy I w A
qEET 1 TIFTT T FEA F IY
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(X 7€ g1 a1 4o ad | FfE gfandy
£ JTE, I U9 &1 a0 fF g §
gar qo ofadw fear am, o d &

aqd wiTee &1 wif &% &%, ®1¢ aw

agt fegr mar ¢

urr feafa ag § % elra=e, smael
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sgfwaa g wfem, @@ T 81 AT
FAMAAF ARA< F1 AgiAaT qg A
% v ¥ qforaeaEy 99 S & o
Fma g A7 3w & fawle & sfy 9t mgr
gy 3. @g oY 2=t S & 1 F HY Ad
gt =g 4 | Ffe mrer At wrde Ao
THo WIfEHH 1 1 UF w1 ¥ qif -
feaet, TeIfa® FT9 &Y AT 3 ) S Y
g aeAfa & w5 AT R | Fe7
1 oy wwadl #1 Fa far s afEn,
o gefifaas &, ot e g, &1 darfas
£ 9@ 3§ a@ F1 9 90 1 "/
T FTH B\ FATT, I /T TAGT Aged
w27 W1 e AT & Sfwad o9
HETTAT, FHAT F74 AT a5 7T |
I AT FT AT IIT WIS ATH AR
Tar 3, ga+r mfia § awdr g o

ST gHTL 29 ¥ Uq §AE a4 g
§ fasmm @ a7 g § | 37 a1 g
s e oo fRa faar g fv
q9TaAl 1 gH WWEAF @ A8
a9 7 59 faam & waw vemy 41 1 &
7% 29 $9T &7 W A q9rAQ@l
sarafa® s T4 A | afew 9w
= ¥ goA oF fadre @ @31 o fTm
9T fav &% & |t gAd weed ®
o Gt fear | 9 gW WEa 9 fE
Sarta® S a1 fwior g, | o
fadelim & W dard wqE g
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T, ag 7&F &1 91 1@ & 1 afew gwoow
gadt faar ¥ W= 12 € . Tt A
TEATIEN AN W 2, WEERAE wne
T 1w §e @ afeq wmA wg @ fo
fger @@ &1 wmmad F9ae F afu
a4 ar fedr sm-wfafafa & Ifd oz
UF JIEET NG & | SHHT AT 33 a0
w1y 2 § FAaifsE qunet &1 fawe
T FT wFA § | GGT ¥ FANSY, AT A
cwAlfas faare, oowg: wag & 8
f ST & TWA & T AT gy
£ TEF FGW A S gY W
sfafafa & sa%1 o wntgd @ Afes
gy WgIRY A A1 J-HANT o9 1@
&, TSt 99 W | oF a¥s sfaw
fear aftsg & neger & A @0 WS
FATET § | FAAET T THA F G IHQ
T /AT AT & | WX 99 a1 I AT
oY ae= 3 “fasmaa” | fagrmmr g
“fmria” @ fod ® wg gar §
faer 31 §@T WX wEE | g€ 0
ZTHT T T & | 9 69 S6F g19 #
F2gel § | ST folE ag 3 AT g, faw
ATg § 9g BIEF W@ T §, TEr WT
FT A g | e &7 gar &7
faamfta w=d! TEag o= qreT g
o dTad @i T gar g @A
AT aF 9 0F fad ¥ war  ak W
Qo ¥ . fas # edfagt 93t <@,
e F g @, g Afar gRr @,
famtor &1 % g a1 7 g, IFFr FhOR
#Y A1 AT AT § ) AT A F AR
¥z 39 fa¥ & 3= s A7 e &
T FAT Y JHY IS Y | g AR
wifa & oror afvardt afada & aw
g

§ faaga s&m f& =@ ow @
wranT fEr &% A1 & Ay Siad A
A &, §7 99 |A191 A1 AT FATH
L W AT ST ¥ | FEA A ag
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[+ T q3F a1=7]
gfeeFlr worar g 5 sw &1 $7 &
agr faar sw, Wrde Wo UHo FT 3
wer £ faar sy, sAEr agrg F1 oA
fear smo, T @TAT gUE ATAT AR
g

Mr. Speaker:
might just begin.

The hon, Minister

Shri Harish Chandra Mathur: You
want to shut out others, if there is
anybody else to speak?

" Mr. Speaker: Yes, yes. That is
exactly the point.

The Minister of Planning and
Labour and Employment (Shri
Nanda): Mr. Speaker, Sir this discus-
sion has proved to be very illuminat-
ing and it has also raised certain prob-
lema which were possibly not quite

mittee

relevant tp the discussion on this re-
port.

Mr. Speaker The hon. Minister may
continue tomorrow. Shri Rane wani-
ed to present a report.

18.133 hrs.
BUSINESS ADVISORY COMMITTEE

TeENTH REPORT

Shri Rane (Buldana): Sir, I beg to
present the Tenth Report of the Busi-
ness Advisory Committee.

18.14 hrs.

The Lok Sabha then adjourned till
Twelve of the Clock on Wednesday,
December 5, 1962| Agrahayana 14, 1884,
(Saka).
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CoLumNs CoLumMNs

ORAL  ANSWERS TO
QUESTIONS . - 421320 BILL PASSED 4232—89

5.Q. Subject

No. The Deputy Mirister in the
4. Jnland Water Transprr Minisiry of Finance (Shri-

Services to Assam . . 4213—17 . m..tlca Tﬂ-kcsh:an G{";‘mhn)
i _ mow that the ift-tax
5. Recruitment to the Army 4217—20 (Amendment)  Bill be

CALLING ATTENTION TO taken into  consideration.
MATTERS OF URGENT The motion was adDDttd.
PUBLIC IMPORTANCE  4220-31 After cliuse-by-cliuse con-
. ) ) ; sideration the Bill was
(#) Shri Bagri called the atten- passed.

tion of the Minister of

Dafence to the reported

news ahout the communi- BILL. UNDER CONSIDERA-

cation from the Govern- TION . . . . 4289—o04
monthnf U.S.5.R. expres-

ing their inability to supp'y The Deputy Minister in the

- 2 X

MIGs to India. Ministry of Finance (Shri-

The Mnister of Defence mati arkeshwari  Sinha)
(Shri Y. B. Chavah) made a moved for consideration of
statement in regird thereto, the Tax:lt‘ilnn Law;cr(]?meé'ld-
if) Shri Ram Scwak Yadav ment) Bk e

called the attenticn of the cussion was not corc:uded.
Prime hé{]histcr to the
reported inese firing on
bty aps i (0 MOTION RE : REPORT ON
NEFA area. INDIAN AND STATE AD-

The Prime Minister (Shri UNDER CONSIDERATION ¢394—438
Jawaharlal Nehru) made o
8 Ement g g Shri Harish Chandra Mathur

cret moved the motion re : Re-

PAPERS LAID ON THE port on Indian and State
TABLE . . 4231 Administrative Services
A ey of Annu;{‘. Rgn'\ﬂ of the laid on the Tahll‘: on 7-9-62.

State Trading Corneration of The discussion was not con-

Tndia Limted, New Delhi, cluded.

{1rl:hchycar 1961-6‘;, alorg

with the Audited Accounts . .

and the comments of the R[{?RT OF BUSINESS AD-

Comptroller and  Auditor SORY COMMITTEE

PRESENTED . . . 4284

General thereon, under sub-

section (1) of section 619A

of the Cg*ramanics Act, 19;6. Tenth Report was presented.

was laid on the Table..

MﬂQQAGE FROM RA]':’A AGENDA FOR WEDNES-
SAB 4232 DAY, DECEMBER s, 1962/
Sccretary renorrcd a message AGRAHAYANA 14, 1884

from ~ Rajya Sabha that at (SAKA)—

its sitting held on the 3rd

Dec2mber, 1962,  Rajya Further c¢onsideration of the

Sabha had agreed without Taxition Laws (Amend-

any amendment o the ment) Bill and passing

Stata-Associated Banks therenf; and also considera-

(Miscellaneous  Provisions) tion and passing of the

Bill, 1962, passed by Lok Working Journalists

Sabha on the 28th Nvem- Journalists  (Amendment)

o ber, 1962. Bill.



